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JITF URBAN WASTE MANAGEMENT (BATHINDA) 
LIMITED 

2. At the outset, the Concessionaire categorically and individually denies all the contentions 

and allegations of the Concessioning Authority as stated in the reply of the Concessioning 

Authority dated 19.11.2018 to the Consultation Notice issued by the Concessionaire. It 

is further stated that the Concessioning Authority, instead of remedying its Events of 

Defaults, has levelled frivolous allegations against Concessionaire which are denied as 

being incorrect and without any basis. 

3. It is further stated that the Events of Default of the Concessioning Authority as stated in 

the Consultation Notice have not been rectified or remedied in the remedial period and 

therefore, the Concessionaire is constrained to issue the present Termination Notice 

under Article 9.8 (a) of the Concession Agreement. 

4. We refer to and reply upon the contents of the Consultation Notice dated 24.08.2018 and 

the same may be treated as part and parcel of the present Termination Notice. 

5. It is pertinent to mention here that upon execution of the Concession Agreement, the 

Concessionaire mobilized its assets and manpower and started the "Collection 

Transportation & Dumping" (herein after referred to as CT &D) operations in December 

2011 in accordance with the terms of the Concession Agreement and the respective 

Waste Off Take Agreements. The Concessionaire has also established and is operating 

the Processing Facilities at the Processing Facilities Site provided by the Concessioning 

Authority at Mansa Road, Bathinda. 

6. However, the Concessioning Authority did not fulfill it Conditions Precedent stated in 

A1ticle 2.2.2. l and 2.2.3.1 of the Concession Agreement or comply with its obligations 

provided in Article 6 of the Concession Agreement, despite repeated requests of the 

Concessionaire. 

7. It is further stated that the Concessioning Authority and the respective ULBs repeatedly 

defaulted in making timely payments of the Tipping Fee to the Concessionaire despite 

numerous requests of the Concessionaire. The outstanding amounts due to the 

Concessionaire have not been cleared by the respective ULBs till date and as on date the 
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total outstanding amount due against the invoices raised by the Concessionaire for 

Tipping Fee from the Concessioning Authority is Rs. 2,24,36,450/- along with interest. 

8. Due to the aforesaid breaches by the Concessioning Authority of the Conditions 

Precedent and its obligations under the Concession Agreement including its failure to 

pay the outstanding tipping fee to the Concessionaire, the Concessionaire was compelled 

to initiate the termination of the Concession Agreement by issuing the Consultation 

Notice dated 20 May 2017 under Article 9.3 of the Concession Agreement. 

9. It is pertinent to note here that the Hon'ble National Green Tribunal ("NGT") was 

monitoring the implementation of Solid Waste Management Projects in the State of 

Punjab through the matter of Capt. Mall Singh & Ors. Vs State of Punjab (Appeal No. 

70/2012) and other connected matters. 

10. Subsequent to the Consultation Notice dated 20.05.2017, and during the remedial period, 

the Hon'ble NGT, vide its order dated 04.08 .2017 directed the Concessionaire to 

continue its operations in respect of Bathinda cluster. The Hon'ble NGT further directed 

the State Government of Punjab to issue appropriate directions to the 

power/cement/biomass based power plant in the State to accept RDF from the 

Concessionaire. Accordingly, in compliance of the directions of the Hon' ble NGT, the 

Concessionaire continued its operations at Bathinda Cluster. 

11. Thereafter, the Hon'ble NGT vide its order dated 01 .12.2017, directed the Concessionaire 

to establish a Waste to Energy Plant at Bathinda. However, the establishment of Waste 

to Energy Plant was made conditional by the Hon ' ble NGT on the fulfillment of certain 

conditions by the Concessioning Authority as provided in the said order dated 

01.12.2017. These conditions inter alia as following: 

11.1 The Concessioning Authority/State Government and local Authorities were 

directed to collect and deliver 300 MT of MSW per day to the Concessionaire at 

its Processing Plant till the commissioning of the WTE Plant; 
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11.2 The Concessioning Authority/State Government and local Authorities were 

directed to collect and deliver 500 MT of MSW per day to the Concessionaire after 

commissioning of the WTE Plant; 

11.3 The State Government was directed to pass requisite directions and ensure that the 

Bio-mass and cement plants in the State of Punjab accept/use RDF produced by 

the Concessionaire, including the then existing stock of RDF of 3388. l MT from 

the Concessionaire 

12. However, the Concessioning Authority has failed to ensure that the RDF produced by 

the Concessionaire is bought by the Bio-mass and cement plants despite repeated requests 

from the Concessionaire and the result of which is that the existing stocks of RDF at the 

processing plant of the Concessionaire has swelled to 8646.5 MT (as on 03.12.2018). 

13. Further, the Hon'ble NGT vide its order dated 16 January 2018, directed the 

Concessioning Authority to complete the process of reconciliation of tipping fee within 

30 days and make the payment of 50% of the outstanding tipping fee to the 

Concessionaire within a week and the balance 50% was to be paid on reconciliation. 

However, the record establishes that the Concessioning Authority has not cleared the 

outstanding tipping fee of the Concessionaire till date despite directions from the Hon' ble 

NGT. 

14. Further, the Hon'ble NGT through the said order dated 16 January 2018 also extended 

the date of taking over of collection and transportation of MSW by the Concessioning 

Authority till 30 April 2018, upon request of the Concessioning Authority. Accordingly, 

the Concessionaire seized its operations of collection and transportation of MSW from 

Bathinda Cluster from 30 April 2018 and the Concessioning Authority started the 

collection and transportation of MSW from 01May2018 and started delivering MSW to 

the Concessionaire. 

15. The record establishes that the Concessioning Authority has not provided 300 MT of 

MSW even once to the Concessionaire rather provided only approximately 100 MT of 

MSW per day till 03.12.2018. Clearly the Concessioning Authority does not have the 

capacity or capability to provide 500 MT of MSW for the consumption of the WTE Plant. 
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16. The Concessionaire vide its letters dated 16 May 2018 & 12 June 2018 requested the 

Concessioning Authority to call for a meeting to hold negotiations and deliberations for 

the amendment of the existing Concession Agreement to cover the eventualities related 

to the establishment of the WTE Plant. However, the Concessioning Authority did not 

even respond to the requests of the Concessionaire with regard to the same. 

17. The Concessioning Authority has breached the terms, conditions and obligations of the 

Concession Agreement, including but not limited to failed to create a tipping fund in 

terms of the Concession Agreement, failed to appoint Independent Expert, failed to 

declare a no-development zone around the Processing Facilities till date, in terms of the 

Concession Agreement, etc. Further, the Concessioning Authority continues to be in 

non-compliance of the directions of the Hon'ble NGT despite repeated requests from the 

Concessionaire. Clearly, the Concessioning authority has not complied with the terms 

and conditions of the Concession Agreement and has neither complied with the orders 

of the Hon'ble NGT. 

18. Due to the aforesaid breaches, defaults and non-compliances by the Concessioning 

Authority, the Concessionaire was constrained to issue a Consultation Notice dated 24 

August 2018 under A1iicle 9 .3 of the Concession Agreement. 

19. However, the Concessioning Authority, instead ofremedying its Events of Defaults, has 

levelled baseless and frivolous allegations against Concessionaire vide its reply dated 

19.11.2018 to the Consultation Notice. 

20. It is pertinent to note here that despite the lapse of the remedial period of 90 days, the 

Concessioning Authority has not cured any of the events of defaults as stated in the 

consultation notice, inter alia : 

20.1 Default in Making Payment of the Outstanding Tipping fees along with the 

interest. As per Article 6.1 (f) of the Concession Agreement, it is the obligation 

of the Concessioning Authority to make timely payment to the Concessionaire in 

accordance with the provisions of the Concession Agreement. Further, as per 

Article 7.4 of the Concession Agreement, the Concessioning Authority is obligated 
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to make payment of the positive 'Tipping Fee' to the Concessionaire within 30 days 

from the receipt of Monthly Tipping Fee Statement raised by the Concessionaire 

against the services rendered for the preceding month. The Concessioning 

Authority failed in making timely payments to the Concessionaire towards the 

tipping fee. Further, the Concessioning Authority has not cleared the outstanding 

amounts despite numerous requests and reminders of Concessionaire despite the 

Hon'ble NGT's order dated 16 January 2018. The Hon'ble NGT had directed the 

Concessioning authority to release 50% of the total outstanding tipping fee (which 

at the relevant time was Rs. 1 Crore and 41 lakhs until 16.01.2018) within a week 

from 16 January 2018, but the Concessioning Authority paid only meagre Rs. 

15.35 Lakhs (approx.) to the Concessionaire on 29.01.2018 and the remaining is 

still unpaid. 

20.2 The Concessionaire further denies the alleged reconciliation of tipping fee as the 

same was arbitrary and erroneous. 

20.3 The Concessionaire ardently and vehemently denies that it owes any amounts or 

Rs. 1.92 Cr to the Concessioning Authority as alleged. The Concessioning 

Authority's alleged demand of Rs. 1.92 Cr., purported to have been paid in excess 

to the Concessionaire, is baseless and worng. It is pertinent to note here that no 

invoices of the Concessionaire after May 2016 have been considered in the alleged 

reconciliation, which itself is sufficient to negate the veracity of such 

reconciliation. It is further stated that the Concessioning Authority vide its letters 

dated 29.01.2018 and 13.02.2018 demanded a letter of acceptance from the 

Concessionaire for any deduction or penalty which the Concessioning Authority 

may impose, which was completely against the terms of the Concession Agreement 

and directions of the Hon'ble NGT. 

20.4 Even after a lapse of more than 9 months and despite the unambiguous directions 

of the Hon'ble NGT the outstanding tipping fees of the Concessionaire has not been 

cleared by the Concessioning Authority till date, in complete disregard to the 

provisions of the Concession Agreement. As on date an amount of approximately 
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Rs. 2,24,36,450/- is outstanding from the Concessioning Authority, against the 

invoices raised by the Concessionaire for Tipping Fee. 

20.5 Further, the Concessioning Authority is also liable to pay interest on the 

outstanding amount at the prevailing PLR of the State Bank of India as per Article 

7.7(i) of the Concession Agreement. In addition, since inception of the Project, the 

Concessioning Authority has always been irregular in the payment of Tipping fees 

and therefore, the Concessionaire is also entitled for interest on such delayed 

payments of Tipping fees. 

20.6 The non-payment of the outstanding tipping fees to the Concessionaire is not only 

a contempt of the Hon'ble NGT, but also a breach by Concessioning Authority of 

its specific obligation under Article 6.1 (f) of the Concession Agreement. 

20.7 In addition to the above, the Concessioning Authority has made unlawful 

deductions from the Concessionaire's invoices and has not paid escalated tipping 

fees. It is submitted that the Concessioning Authority has failed to make payments 

which were due to the Concessionaire (as stated above) and more than 90 days have 

elapsed since such payment default. The Concessioning Authority, thus, is in 

material breach of its obligation under the Agreement. The Concessionaire reserves 

its right to claim all losses, costs, expenses, damages, etc. 

20.8 Failure to ensure regular purchase of the RDF by Bio-mass Plants as directed 

~20.9 

by the Hon'ble NGT. As per order dated 04 August 2017, the Hon' ble NGT 

directed the Concessionaire to continue its operations regarding Processing and 

Disposal of MSW for Bathinda Cluster and generate RDF by such Processing of 

MSW. Further vide the said order, the Hon'ble NGT also directed the State 

Government of Punjab to issue appropriate directions to the power/cement/biomass 

based power plants in the state to accept RDF from the Concessionaire at the rate 

as may be defined by the State. 

Further, the Hon' ble NGT vide order dated 01 December 2017, directed the State 

Government to pass an order for the distribution of the RDF produced by the 

Concessionaire including the RDF lying at its place i.e. 3388.1 MT to the Bio-Mass 
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Plants and the Cement Plants in the State of Punjab. It also directed the State 

Government/Concessioning Authority to ensure the implementation of the Hon' ble 

Tribunal's order. However, most of the biomass based power plants have stopped 

purchasing the RDF from the Concessionaire since 25 March 2018, even though 

the RDF supplied by the Concessionaire meets the specified calorific value. This 

has led to a continuous pilling up of the stock of the RDF at the plant of the 

Concessionaire to the extent that as on 03.12.2018, 8646.5 MT of RDF was lying 

at the Plant. It is fmiher pe1iinent to note here that the continuous pilling up of the 

stocks of the RDF at the plant of the Concessionaire, is causing problems at the 

Plant of the Concessionaire including space constraints. In addition to the above, 

is pe1iinent to note here that the said biomass based power plants have also refused 

to pay the Transportation cost to the Concessionaire for supplying of the RDF. 

The Concessionaire vide various letters requested the State Government and the 

Coricessioning Authority to pass necessary order/ directions to ensure the 

implementation of the orders of the Hon'ble NOT by ensuring that the Bio-mass 

plants and cement plants regularly purchase RDF from the Concessionaire and also 

bear the cost of the transportation of the RDF as agreed by them during the hearing 

dated 24 November 2017. 

20.1 1 However, despite repeated requests from the Concessionaire, the Concessioning 

Authority as well as the State Government failed to ensme the implementation of 

directions of the Hon'ble NOT and has failed miserably to ensure that the RDF 

produced by the Concessionaire is bought by the Bio-Mass and cement Plants. This 

inaction of the Concessioning Authority has caused serious hindrances in the 

operations of the Processing and Disposal Facilities, as the stocks ofRDF are piling 

up with each passing day. Needless to mention that the Concessionaire is incurring 

huge losses on account of the failure of the Concessioning Authority. The 

Concessionaire reserves its right to claim all losses, costs, expenses, damages, etc. 

20.12 

(/ 
Failure to pay Compensation for failing to provide 300 MT/day. The Hon'ble 

NGT, vide order dated 01 December 2017 had directed the Concessioning 

Authority to supply 300 MT of MSW /day to the Concessionaire at its Processing 

Facility at Bathinda to generate RDF and compost. 
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20.13 However the record establishes that the Concessioning Authority has not been able 

to provide the stipulated quantity of 300 MT of MSW/day to the Concessionaire 

even once. It is further stated that as on 04.12.2018, the Concessioning Authority 

could only provide approximately 100 MT of MSW /day since taking over the C&T 

operations from 01 May 2018, and has failed to comply with the directions of the 

Hon'ble NGT. Due to the failure of the Concessioning Authority to provide 300 

MT/day of MSW, the Concessionaire is suffering losses including loss of revenue. 

The Concessionaire is under the process of calculating/quantifying the sum payable 

by the Concessioning Authority under this head, including but not limited to 

Compensation for the shortfall quantity of the MSW and reserves its right to claim 

the same. The Concessionaire reserves its right to claim all losses, costs, expenses, 

damages, including future loss of profits. 

20.14 Failure of the Concessioning Authority to Co-operate with the Concessionaire 

for the establishment of the Waste To Energy Plant. The Hon'ble NGT vide its 

order dated 01.12.2017, directed the Concessionaire to establish a Waste to Energy 

Plant at Bathinda. However, the establishment of Waste to Energy Plant was made 

conditional by the Hon'ble NGT on the fulfillment of certain conditions by the 

Concessioning Authority as provided in the said order dated 01.12.2017. The 

Concessioning Authority failed to fulfill the conditions stated in order dated 

01.12.17. The Concessioning Authority has failed to respond to the requests of the 

Concessionaire, and has failed to co-operate in the establishment of a Waste to 

Energy Plant. The Concessionaire reserves its right to claim all losses, costs, 

expenses, damages, including future loss of profits. 

20.15 Delay in Providing Vacant and Unencumbered possession of the Project Site, 

and failure to provide the balance land. As per Article 2.2.3.1 of the Concession 

Agreement, the Concessioning Authority, as a Condition Precedent, was required 

to execute the Project Site Lease Agreement and Processing Facilities Site Lease 

Deed and to hand over vacant and unencumbered possession of the Project Site to 

the Concessionaire within 120 days from the date of the execution of the 

Concession Agreement. As per the Concession Agreement, the Concessioning 
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Authority was required to provide 55.81 acres ofland for the Project Site, however 

only 32 acres of land has been provided by the Concessioning Authority for the 

Processing and Disposal Facilities and that too after extraordinary delay. The 

Concessioning Authority, therefore, is in material breach of its obligation under the 

Agreement. The Concessionaire reserves its right to claim all losses, costs, 

expenses, damages, including future loss of profits. 

20.16 Further, possession of 20 acres of land at Mansa Road for the Processing Facilities 

was provided to the Concessionaire in November 2014 i.e. after a delay of more 

than 2 years, from the date of the execution of Lease Deed i.e. 01.02.2012. It is 

vehemently denied that the delay in handing over of possession of the said land is 

attributable to the Concessionaire. Please note that the s·aid land was the subject 

matter of litigation before the Hon'ble NGT in the case of Capt. Mall Singh vs. 

State of Punjab and was handed over to the Concessionaire only after the judgment 

dated 25.11.2014 of the Hon'ble NGT. It is fmiher stated that the said land when 

was handed over to Concessionaire was not vacant as the said land was being used 

as a dump site for last many years and there were heaps of old garbage lying at the 

said land. 

20.17 The Concessioning Authority was required to provide 36.81 acres of land for the 

establishment of Disposal Facilities i.e. Sanitary Land Fill at Mandi Khurd. 

However, the Concessioning Authority provided only 10 acres of land at Mansa 

Road for the Disposal Facilities vide lease deed dated 14.07.2016. The 

Concessioning Authority provided the limited land (that too not at the agreed place) 

only on 14.07.2016 i.e. after a delay of 4 years and 8 months, from the date of the 

Concession Agreement despite the Concessionaire requesting for the same since 

2013. The agreed land for the Disposal Facilities earmarked at Mandi Khurd, has 

not been provided till date. 

20.18 It is stated that due to the delay by the Concessioning Authority in providing land 

for the establishment of Processing and Disposal Facilities, the Concessionaire 

could commission the Processing and Disposal Facilities only in November 2015, 

and thus suffered losses including loss of revenue which the Concessionaire could 
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have generated from the commercial operations of the Processing Facilities. The 

Concessionaire reserves its right to claim all losses, costs, expenses, damages, 

including future loss of profits. 

20.19 Failu_re to declare no-development zone around the Processing and Disposal 

Facilities. As per Article 6.1 (g) of the Concession Agreement, the Concessioning 

Authority is obligated to declare and maintain or cause to declare and maintain a 

no-development zone around the Processing Facilities Site and Project Site in 

accordance with Applicable Laws. However, the Concessioning Authority has till 

date not declared a no-development zone in terms of the Concession Agreement 

and extant law, around the Processing Facilities Site and Project Site despite 

assurances. 

20.20 The Concessionaire submits that due to the failure of the Concessioning Authority 

to declare and maintain the area around the Processing and Disposal Facilities as a 

no development zone, the operations of the Processing and Disposal Facilities were 

stalled frequently by the agitating local residents and politically motivated activists 

citing one or the other alleged reasons. The operations of the Processing and 

Disposal Facilities were affected due to unrest and hindrances created by the local 

population and politicians. In fact even the district and local administration did not 

cooperate with the Concessionaire with regards to the same. Further due to the 

failure of the Concessioning Authority to declare the area around the Processing 

and Disposal Facilities as a no development zone there was significant residential 

growth around the Processing and Disposal Facilities. The Concessionaire reserves 

its right to claim all losses, costs, expenses, damages, including future loss of 

profits. 

20.21 Non Creation of the Tipping Fund and Depositing Money in the Tipping fund­

As per Article 2.2.2 .1 (e) & (f) read with Annexure 13 (E) of the Concession 

Agreement, the Concessioning Authority was required to create a Tipping Fund 

and deposit an amount equivalent to the amount payable to the Concessionaire for 

three (3) months of the CT &D services provided by the Concessionaire. The 

tipping fund was to be operated jointly by the Concessioning Authority and the 
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Concessionaire. However, the Concessioning Authority did not fulfill its Condition 

Precedent, in terns of the Concession Agreement even after a lapse of more than 

six (6) years from the date of execution of the Concession Agreement. The 

Concessioning Authority is in material breach of its obligation under the 

Agreement. The Concessionaire is under the process of calculating/quantifying the 

sum payable by the Concessioning Authority under this head and reserves its right 

to claim the same. The Concessionaire reserves its right to claim all losses, costs, 

expenses, damages, including future loss of profits. 

20.22 Failure to Appoint Independent Expert- As per Article 2.2.2.1 (g) of the 

Concession Agreement, the Concessioning Authority was required to appoint 

Independent Expert as per Article 4 and in accordance with Annexure 11 of the 

Concession Agreement. However, the Concessioning Authority has till date not 

appointed the Independent Expert, as per the terms of the Concession Agreement. 

The Concessioning Authority is in material breach of its obligation under the 

Concession Agreement. The Concessionaire reserves its right to claim all losses, 

costs, expenses, damages, including future loss of profits. 

20.23 The Concessionaire is under the process of calculating/quantifying the sum payable 

by the Concessioning Authority, including but not limited to damages for loss of 

opportunity, refund of the Bank Guarantee, Bank guarantee Charges, Termination 

Payments, Development Costs and any other loss arising in due course of events 

under the Concession Agreement, and reserves its rights to claim the same. 

CONCLUSION 

21. Due to the afore said defaults, breaches and non-compliances of the Concession 

Agreement by the Concessioning Authority, the Concessionaire is left with no other 

option but to terminate the Concession Agreement in accordance with Article 9 .2 (b) read 

with Article 9.8 (a) of the Concession Agreement with effect from 19.01.2019 i.e. 45 

days from the date of this notice ("Termination Date"). 
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22. Therefore, in view of the above, the Concessionaire hereby calls upon the Concessioning 

Authority to: 

a) Immediately and forthwith make payment of the outstanding amount of Rs. 
2,24,36,450/- along with interest towards outstanding tipping fee to t he 
Concessionaire 

b) Immediately and forthwith make payment of the Termination Payments as per 
Article 9.8 (d) of the Concession Agreement 

c) Immediately and forthwith make payment of the Development Cost as per 
Article 2.2.5 (c) of the Concession Agreement 

d) Immediately and forthwith return the Performance Security bank guarantee 
provided by the Concessionaire in accordance with the proviso to Article 7. 1 of 
the Concession Agreement. 

23. The Concessionaire further calls upon the Concessioning Authority to conduct a joint 

condition survey within a week from the receipt of this notice as per Article 10.2 (a) of 

the Concession Agreement, failing which the Concessionaire shall conduct the condition 

survey on its own to ascertain the condition of the Project Facilities and to prepare the 

inventory of the same. 

24. Please fmiher note that as per Aiiicle 10.3 of the Concession Agreement, the 

Concessionaire is hereby notifying the Concessioning Authority about the 

Concessionaire being ready and willing to comply the terms of the Concession 

Agreement relating to termination and handover namely, 

i. Hand over the vacant and peaceful possession of the Project Facilities, Project 

Facilities Site and all the Project Sites to the Concessioning Authority or its 

nominated agent/agency 

11. Hand over/transfer to the Concessioning Authority all its rights, titles and interest 

in or over the assets comprised in the Project and the Project Assets and execute 

the necessary deeds and documents and complete all legal formalities in this 

respect 
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111. Hand over to the Concessioning Authority all documents, proprietary material 

including as built designs, drawings, data, engineering, manuals and records 

relating to the Project Assets and Project Facilities 

1v. Transfer/assign to the Concessioning Authority any Project Agreement which are 

valid and subsisting, are capable of being transfened to the Concessioning 

Authority and which the Concessioning Authority has chosen to take over and 

cancel the Project Agreements which are not taken over by the Concessioning 

Authority 

v. Transfer to the Concessioning Authority all such Applicable Permits which the 

Concessioning Authority may require and which can be legally transferred 

25. Please further note that as per Article 10.5 of the Concession Agreement, the Project 

Engineer shall verify the compliance of Article 10.2 to 10.4 on the Termination Date and 

thereafter, a Divestment Certificate is to be issued by the Concessioning Authority. 

Accordingly you are called upon to direct the Project Engineer to issue the Divestment 

Certificate prior to the Termination Date. Further, the Concessionaire hereby calls upon 

the Concessioning Authority to confirm within 7 days from the receipt of this notice, the 

Applicable Permits and Project Agreements required to be transferred/assigned to the 

Concessioning Authority, and complete the formalities for the compliance of Article 10.2 

to 10.4 before the Termination Date and issue a Divestment Certificate in accordance 

with Article 10.5 (b) of the Concession Agreement. 

26. The Concessionaire reserves its right to add/modify/amend/supplement any defaults, 

breaches, etc. of the Concessioning Authority and /or quantification and/or assessment 

of any claims. The Concessionaire further reserves its right to claim all the losses and 

compensation in its Statement of Claim. Notwithstanding and without prejudice to 

anything stated herein, please note that this Notice will not be read, understood or amount 

to any admission, consent, concurrence, waiver, or agreement on the Concessionaire's 

part whatsoever. The Concessionaire also reserves its rights under law and in contract to 

AJ:' / take appropriate action against the Concessioning Authority. Any action by the 

~) V Concessionaire is without prejudice to its rights which have not been waived or 

renounced. 
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Thanking You 

Yours Sincerely, 

(;/ 
For and on Behalf of 

JITF URBAN WASTE MANAGEMENT (BATHINDA) 
LIMITED 

JITF Urban Waste Management (Bathinda) Limited 

Authorized Signatory 

Copy to: 

Punjab Municipal Infrastructure Development Company 

SCOP: 89-90, Sector 34A, 

Chandigarh- 160034 

Kind Attention: Ajoy Sharma IAS, (CEO-cum-JMD) 
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CNRPBBTOl-002863-2019 Arb.OS of 2019 

Municipal corporation versus JITF Urban Waste Management 

15.1.2019 Present: Sh.Abhey Singla, Advocate, counsel for petitioner. 
ft 

Arbitration under Section 9 of Arbitration & Conciliation 

Act, 1996 received by\\ ay of entrustment. It be registered under rules. 

The learned counsel for the petitioner has pointed out that in 

the matter before learned National Green Tribunal, Principal Bench, New 

Delhi, it was observed in the order Annexure-1 that "the matter before this 

Tribunal was confined to validitv of Environmental clearance which issue 

stands settled. Subsequentlv, some of the incidental issues about 

functioning of the project of solid waste management were also taken up. 

At this stage. we do not consider necesarv to pass anv further order on 

disputes relating to the service provider and the local bodies. Such issues 

can be gone imo at anv appropriate form in accordance \\ ith law. The 

proceedings will stand closed. No miscellaneous application needs to be 

entertain, as the matter already stands disposed of". He has further pointed 

out that in the order passed by the Director-cum-First Appellate Authority 

the fact with regard to payment of Rs. I. 92Crore in excess than entitlement 

paid to the Concessionaire has duly been reorded. He has referred to the 

aforesaid order dated 4.1.2019 in this regard. The learned coun~el has also 

invited my attention towards Clause 11. 3 of the agreement pertaining to 

. ~erformance during dispute whereii1 the parties to t.he ,1µreement had 

f\1.ndertaken that "Pending the submission of and/ or decision on a Dispute 

. and until the arbitral award is published, the parties shall continue to 

perform their respective obligations under this Agreement without 

prejudice to a final adJustment in accordance with such award. It has been 

roy the learned counsel for the Municipal Corportion that 

e arbitration proceedings have not been initiated as yet. 

r1. The peru::.al of rile aforesaid facts and •"ircumstances 

~ { I !ft} v.ould clear!) la) out that Municipal Corporation Bath ind a had already 

--
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, 
_) 

paid Rs~l.92 Crore in excess to the Concessionaire towards tipping. fee. 

Further the present petition has been filed under Section 9 of Arbitration 

& Conciliation Act, 1996 for the enforcement of Clause 11.3 of the 

agreemet1l between the parties in which there is corresponding 

undertaking by both the parties that till the decision is made by way of 

Arbitral Award, the parties will continue to perform their respective 

obligations under this agreement without prejudice to a final adjustment 

in accordance with such Award and whereas as noted in lhl;! order of first 

Appellate Authority, an amount of Rs. l. 92 Crore have alredy been paid in 

excess towards tipping fee, therefore, this Court deems 1L appropriate to 

direct both the parties to continue to perform their respective obligations 

under this agreement till further directions or until arbitral award is 

publbhed \\ ithout prejudice to their rights to make adjustments in 

accordance of said Award. Necessary compliance be m:.idc. 

Notice of the petition be issued lo lhl' respondent for 

29.1.2019. 

Date of Order :15.1.2019 
(Suman) 

Next Date 29.1.2019 
Purpo-,e ~ 

-l--
t . . 

: ;I, ~ ! ,. ' I ''Ir 

J' 

,{_ I P'i -- t i 

~x}c~ot 
CMIV~>~ 
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CNR No. PBBTOI-002863-2019 
Mis MC vs. IlTF Arb 5-2019 

Present:- Sh Abhey Singla, Advocate, counsel for petitioner 
Sh. Nilava Bandhyopadhya and Sh. KK Garg, Adv, counsel for 

respondents no.I and 2. 

At the outset, it is pointed out by learned counsel for 

petitiioner that the matter is listed before the Arbitrator for 9.12.2019, 

where the dispute between the parties is to be adjudicated. 

Learned counsel for respondents did not dispute the said 

contention, who, however asserted that since the interim direction has 

already been passed in this petition u/s 9 of Arbitration and Conciliation 

Act, 1996 vide order dated 15.1.2019 by the Predecessor of this Court, so 

it will be argued before the Arbitrator that said direction be continued. He 

also added that once the Arbitration Tribunal is constituted, the parties can 

seek necessary relief from the Tribunal, as its existence extinguishes the 

earlier order, pronounced u/s 9 of the Arbitration Act. 

Learned counsel for the parties are fairly admitting that 

dispute between the parties is to be finally adjudicated by the Arbitrator. 

Keeping in view the above peculiar facts, present petition u/s 

9 of the Arbitration Act is disposed off with the direction that the interim 

order dated 15.1.2019 shall be subject to the final outcome of the 

arbitration proceedings, pending between the parties. 

File be consigned to the record room. 

Pronounced 
4.12.2019 

I attest to the accuracy and authenticity of this 
document. 
Digitally signed by 1ANJU 
DI\! : cn=MANJU, ou=J UDJClAL,CID - 6364669, 
o=DTSTRICT AN D SESSJON COURT BATHINDA, 
st=Punjab, c=IN 
Date : 2019.12.07 10:54:33 +0000 

(Rakesh Gupta) 
Additional District Judge, 
Bathinda. PB0124 
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Annexure 6

JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 

INTEGRATED WASTE MANAGEMENT 

By Registered Post (AD)/Courier/Email 

1. Municipal Corporation, Bathinda 

Mall Road, 

Near Railway Station 

Bathinda (Punjab) 

Kind Attention: The Municipal Commissioner 

2. Department of Local Government 

Mini Secretariat, Sector 9, 

Chandigarh (Punjab) 

Kind Attention: The Secretary 

Our Ref. No.: 

Dated: 19.03.2019 

Subject: 

Dear Sir 

Notice for invocation of Arbitration and submission of 

disputes/claims/differences to Arbitration and for appointment of 

Arbitrator pursuant to Article 11.2 of the Concession Agreement signed 

and executed on 23.11.2011 ("Concession Agreement') among Municipal 

Corporation, Bhatinda ("Concessioning Authority"), Mis JITF Urban 

Waste Management (Bhatinda) Limited ("Concessionaire") and 

Department of Local Government, Government of Punjab ("Confirming 

Party") 

We, M/s JITF Urban Waste Management (Bhatinda) Limited ("the Concessionaire'~, write to 

you under Article 11.2 of the Concession Agreement for invocation of Arbitration and 

submission of disputes/claims/differences to arbitration since the same could not be amicably 

resolved by the Concessioning Authority and the First and Second Level Appellate Authorities t;/13 per the procedure provided under Article 11.1 of the Concession Agreement. 
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INTEGRATED WASTE MANAGEMENT 

1. BACKGROUND 

1.1 The Concessioning Authority, i.e. the Municipal Corporation of Bhatinda, along with 

the other 17 Urban Local Bodies ("ULBs") was desirous of establishing a suitable 

mechanism on regional basis to scientifically manage the collection, transportation, 

processing and disposal of Municipal Solid Waste ("MSW") generated from the 

residential and other areas of Bhatinda Cluster and for that purpose to design, develop, 

finance, construct, operate and maintain the Project Facilities ("Project"). 

1.2 In furtherance of the above object, the Confirming Party conducted a competitive 

bidding process for undertaking the Project through its Request for Proposal dated 

23.05.2011. 

1.3 The Concessionaire was awarded the Project vide the Letter oflntent dated 28.07.2011 

after being successful in the bidding process. Accordingly, the Concession Agreement 

was executed between the Concessioning Authority, the Concessionaire and the 

Confirming Party (along with the Selected Bidder) on 23.11.2011, wherein the 

Concessionaire was responsible to investigate, study, design, engineer, finance, 

procure, construct, install, commission, operate and maintain the Project. In accordance 

with the terms of the Concession Agreement, the Concessionaire also executed 1 7 

Waste off Take Agreements with other cluster ULBs. 

1.4 It is pertinent to mention here that upon execution of the Concession Agreement the 

Concessionaire mobilized its assets and manpower and started the CT &D operations in 

accordance with the terms of the Concession Agreement and the respective Waste off 

Take Agreements. The Concessionaire has also established and is operating the 

Processing Facilities at the Processing Facilities Site provided by the Concessioning 

Authority at Mansa Road, Bathinda. 

1.5 However, the Concessioning Authority did not fulfill its Conditions Precedent stated 

in Article 2.2.2.1 and 2.2.3 .1 of the Concession Agreement or comply with its 

obligations provided in Article 6 of the Concession Agreement, despite repeated 

requests of the Concessionaire. 
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1.6 It is further stated that the Concessioning Authority and the respective ULBs repeatedly 

defaulted in making timely payments of the Tipping Fee to the Concessionaire despite 

numerous requests of the Concessionaire. The outstanding amounts due to the 

Concessionaire have not been cleared by the respective ULBs till date and as on date 

the total outstanding amount due against the invoices raised by the Concessionaire for 

Tipping Fee from the Concessioning Authority is Rs. 2,24,36,450/- along with interest. 

1. 7 Due to the aforesaid breaches by the Concessioning Authority of the Conditions 

Precedent and its obligations under the Concession Agreement including its failure to 

pay the outstanding tipping fee to the Concessionaire, the Concessionaire was 

compelled to initiate the termination of the Concession Agreement by issuing the 

Consultation Notice dated 20.05.2017 under Article 9.3 of the Concession Agreement. 

1.8 It is pertinent to note here that the Hon'ble National Green Tribunal ("NGT") was 

monitoring the implementation of Solid Waste Management Projects in the State of 

Punjab through the matter of Capt. Mall Singh & Ors. Vs State of Punjab (Appeal No. 

70/2012) and other connected matters. 

1.9 Subsequent to the Consultation Notice dated 20.05.2017, and during the remedial 

period, the Hon'ble NGT, vide its order dated 04.08.2017 directed the Concessionaire 

to continue its operations in respect of Bathinda cluster. The Hon'ble NGT further 

directed the State Government of Punjab to issue appropriate directions to the 

power/cement/biomass based power plant in the State to accept RDF from the 

Concessionaire. Accordingly, in compliance of the directions of the Hon'ble NGT, the 

Concessionaire continued its operations at Bathinda Cluster. 

1.10 Thereafter, the Hon'ble NGT vide its order dated 01.12.2017, directed the 

Concessionaire to establish a Waste to Energy Plant at Bathinda. However, the 

establishment of Waste to Energy Plant was made conditional by the Hon'ble NGT on 
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the fulfillment of certain conditions by the Concessioning Authority as provided in the 

said order dated 01.12.2017. These conditions inter alia were as following: 

1.10.1 The Concessioning Authority/State Government and local Authorities were 

directed to collect and deliver 300 MT of MSW per day to the Concessionaire 

at its Processing Plant till the commissioning of the WTE Plant; 

1.10.2 The Concessioning Authority/State Government and local Authorities were 

directed to collect and deliver 500 MT of MSW per day to the Concessionaire 

after commissioning of the WTE Plant; 

1.10.3 The State Government was directed to pass requisite directions and ensure that 

the Bio-mass Plants and cement plants in the State of Punjab accept/use RDF 

produced by the Concessionaire, including the then existing stock of RDF of 

3388.l MT from the Concessionaire 

1.11 However, the Concessioning Authority has failed to ensure that the RDF produced by 

the Concessionaire is bought by the Bio-mass Plants and cement plants despite repeated 

requests from the Concessionaire and the result of which is that the existing stocks of 

RDF at the processing plant of the Concessionaire has swelled to 10397.0 MT (as on 

18.03.2019). 

1.12 Further, the Hon1ble NGT vide its order dated 16.01.2018, directed the Concessioning 

Authority to complete the process of reconciliation of tipping fee within 30 days and 

make the payment of 50% of the outstanding tipping fee to the Concessionaire within 

a week and the balance 50% was to be paid on reconciliation. However, the record 

establishes that the Concessioning Authority has not cleared the outstanding tii;iping fee 

of the Concessionaire till date despite directions from the Hon'ble NGT. 

Further, the Hon'ble NGT through the said order dated 16.01.2018 also extended the 

date of taking over of collection and transportation of MSW by the Concessioning 

Authority till 30.04.2018, upon request of the Concessioning Authority. Accordingly, 
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the Concessionaire ceased its operations of collection and transportation of MSW from 

Bathinda Cluster from 30.04.2018 and the Concessioning Authority started the 

collection and transportation of MSW from 01.05.2018 and started delivering MSW to 

the Concessionaire. 

1.14 However, the record establishes that the Concessioning Authority has not provided 300 

MT of MSW even once to the Concessionaire and rather provided only approximately 

100 MT of MSW per day till 03.12.2018. Clearly the Concessioning Authority does 

not have the capacity or capability to provide 500 MT of MSW for the consumption of 

the WTE Plant. 

1.15 The Concessionaire vide its letters dated 16.05.2018 & 12.06.2018 requested the 

Concessioning Authority to call for a meeting to hold negotiations and deliberations for 

the amendment of the existing Concession Agreement to cover the eventualities related 

to the establishment of the WTE Plant. However, the Concessioning Authority did not 

even respond to the requests of the Concessionaire with regard to the same. 

1.16 The Concessioning Authority has breached the terms, conditions and obligations of the 

Concession Agreement, including but not limited to failure to create a tipping fund in 

terms of the Concession Agreement, failure to appoint Independent Expert, failure to 

declare a no-development zone around the Processing Facilities till date, in terms of the 

Concession Agreement, etc. Further, the Concessioning Authority continues to be in 

non-compliance of the directions of the Hon'ble NGT despite repeated requests from 

the Concessionaire. Clearly, the Concessioning authority has not complied with the 

terms and conditions of the Concession Agreement and has neither complied with the 

orders of the Hon'ble NGT. 

1.17 Due to the aforesaid breaches, defaults and non-compliances by the Concessioning 

Authority, the Concessionaire was constrained to issue a Consultation Notice dated 

~ \ 

" 
24.08.2018 under Article 9.3 of the Concession. Agreement. However, the 

Concessioning Authority, instead of remedying its Events of Defaults, has levelled 
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baseless and frivolous allegations against Concessionaire vide its reply dated 

19.11.2018 to the Consultation Notice. 

1.18 It is stated that the Concessionaire was constrained to terminate the Concession 

Agreement vide its Termination Notice dated 05.12.2018 under Article 9.8 (a) of the 

Concession Agreement as despite the lapse of the remedial period of 90 days, the 

Concessioning Authority did not cure any of its events of defaults as stated in the 

consultation notice. 

2. FAILURE TO RESOLVE DISPUTES AMICABLY 

2.1. It is submitted that various disputes/claims/differences have arisen between the 

Concessionaire and the Concessioning Authority out of or in connection with the 

Concession Agreement which required amicable resolution as per the Dispute 

Resolution procedure provided under Article 11. l(a) of the Concession Agreement and 

therefore, the Concessionaire issued a Notice for Amicable Resolution of Disputes 

dated 08.10.2018. 

2.2. On 12.11.2018 a meeting was convened under the Chairmanship of Worthy 

Commissioner, Municipal Corporation, Bhatinda in pursuance of the amicable 

settlement notice dated 08.10.2018. However, the disputes between the Concessionaire 

and the Concessioning Authority could not be resolved and the said meeting ended 

without any decision. 

2.3. Therefore, the Concessionaire approached the First Level Appellate Authority under 

Article 11.l(b) of the Concession Agreement vide its Appeal dated 05.12.2018. A 

meeting was conducted by the First Level Appellate Authority on 27.12.2018 with the 

Concessionaire and the Concessioning Authority. However, the 

disputes/differences/claims could not be resolved by the First Level Appellate 

Authority and the stipulated period of 30 days as per the Concession Agreement also 

~lapsed. 

G 
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2.4. Thereafter, the Concessionaire was constrained to approach the Principal Secretary, 

Department of Local Government being the Second Level Appellate Authority under 

the Concession Agreement for the resolution of its disputes vide its appeal dated 

04.1.2019. A meeting was conducted by the Second Level Appellate Authority on 

04.02.2019 with the Concessionaire and the Concessioning Authority. However, the 

disputes/differences/claims could not be resolved by the Second Level Appellate 

Authority also and the stipulated period of 45 days as per the Concession Agreement 

also lapsed. 

2.5. Thus, the disputes/claims/differences of the Concessionaire could not be resolved 

amicably by the Concessioning Authority and/or the First and Second Level Appellate 

Authorities as per the dispute resolution procedure provided under Article 11. l of the 

Concession Agreement and therefore, the Concessionaire is constrained to invoke the 

Arbitration and submit its disputes/claims/differences to Arbitration pursuant to the 

terms of the Concession Agreement and the Arbitration and Conciliation Act 1996, as 

amended by the Arbitration and Conciliation (Amendment) Act, 2015 (the "Acf'). 

3. ARBITRATION AGREEMENT AND APPOINTMENT OF TRIBUNAL 

Arbitration Agreement 

3.1. The Parties' disputes/claims/differences are subject to an arbitration agreement, set out 

in Article 11.2 of the Concession Agreement. 

3 .2. Article 11.1 and 11.2 of the Concession Agreement provides as follows: -

''Article 11: DISPUTE RESOLUTION 

11.1 Amicable Resolution 

(a) Save where expressly stated to the contrary in this Agreement, 
any dispute, difference or controversy of whatever nature 
between the Parties, howsoever arising under, out of or in 
relation to this Agreement (the "Dispute 'J shall in the first 
instance be attempted to be resolved amicably in accordance with 
the procedure set forth in Article 11.1 (b) below. 

Regd. Office: A-1, UPSIDC Industrial Area, Nandgaon Road, Kosi Kalan, Distt. Mathura (U.P\ - 181103 
Tel No.: 05662-232426, 232001-03; Fax No.: 05662-232577 

Plant Address: ITI Chowk, Manso Road, B/s Roshan Oil Mill, Near STP Plant, Bathinda, Punjab -15 l 001 
CIN: U90001 UP2011 PLC069571; E-mail Id: info@jindalecopolis.com 

Website : www.jindalecopolis.com 

410



JITF URBAN WASTE MANAGEMENT (BATHINDA} LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 11~1 r 

oECOPOLIS 
INTEGRATED WASTE MANAGEMENT 

(b) Either Party may require such Dispute to be referred to the 
Municipal Corporation, Bhatinda Corporation and the Chief 
Executive Officer of the Concessionaire for the time being, for 
amicable settlement. Upon such reference, the two shall meet at 
the earliest mutual convenience and in any event within fifteen 
(15) days of such reference to discuss and attempt to amicably 
resolve the Dispute. If the Dispute is not amicably settled within 
15 (fifteen) days of such meeting between the two, either Party 
may refer the Dispute to the First Level Appellate Authority or 
the Director, Department of Local Government, Punjab. If the 
Dispute remains unresolved beyond 30 days of its reference to 
the First Level Appellate Authority, either party may refer it to 
the Second Level Appellate· Authority i.e. the Principal 
Secretary, Local Government. If the Dispute remains unresolved 
after 45 days of such reference, the Dispute shall be referred to 
arbitration in accordance with the provisions of Article 11.2 
below. 

11.2 Arbitration 

(i) Procedure 

Subject to the provisions of Article 11.1, any Dispute, which is not 
resolved amicably or by First and Second Level Appellate 
Authorities, shall be finally settled by binding arbitration under the 
Arbitration Act. The Arbitration shall be bv a panel of three (3) 
arbitrators. one (1) to be appointed by each Party and the third to 
be appointed by the two arbitrators appointed bv the Parties. The 
Party requiring Arbitration shall appoint an arbitrator in writing, 
inform the other Party about such appointment, and call upon the 
other Party to appoint its Arbitrator. If within thirty (30) days of 
receipt of such intimation, the other Party fails to appoint its 
Arbitrator, the Party seeking appointment of arbitrator may take 
further steps in accordance with Arbitration Act. 

(ii) Place of Arbitration 

(iii) 

The place of arbitration shall ordinarily be Chandigarh. however 
with mutual consent of the Parties, the arbitration hearings, if 
required, may be held elsewhere. 

Language 

The request for arbitration, the answer to the request, the terms of 
reference, anv written submissions, anv orders and awards shall be 
in English and, if oral hearings take place, English shall be the 
language to be used in the hearings. Any party using Punjabi/other 

411



JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 11~1 rr.= 

oECOPOLIS 
INTEGRATED WASTE MANAGEMENT 

than English as language shall supply the other party an authorized 
transcript of true translation of its submissions into English at its 
costs and expenses. 

(iv) Eriforcement of Award 

The Parties agree that the decision or award resulting from 
arbitration shall be final and binding upon the Parties and shall be 
enforceable in accordance with the provisions of the Arbitration Act 
subject to the rights of the aggrieved parties to secure relief from any 
higher forum. 

3.3. Accordingly, the Parties have agreed to settle their dispute/difference/claim by 

arbitration by three arbitrators in English language under the Act, with a seat of 

Arbitration ordinarily in Chandigarh. 

Appointment of the Arbitral Tribunal 

3 .4. Pursuant to Article 11.2 (i) of the Concession Agreement, the Concessionaire is entitled 

to appoint one Arbitrator and the Concessioning Authority is entitled to appoint one 

Arbitrator, and the third (3rd) Arbitrator is to be appointed by two (2) Arbitrators so 

appointed. 

3.5. The Concessionaire hereby appoints as its Arbitrator Hon'ble Justice Badar Durrez 
Ahmed (Retd.) whose contact details are as follows: 

Address: 14, Friends Colony (West), New Delhi -110065 

E-mail: badardurrez.arb@gmail.com 

3.6. The Concessionaire calls upon the Concessioning Authority to appoint an Arbitrator 

pursuant to Article 11.2 (i) of the Concession Agreement and as per the Act without 

delay and in any case within 30 (thirty) days from the receipt of this notice. 

3.7. Please note if the Concessioning Authority does not appoint its Arbitrator within 30 

(thirty) days from the receipt of this Notice as required under the Act, the 

Concessionaire will be constrained to make an application to the Court for appointment 

of the Arbitrator in accordance with the procedure provided under the Act. 
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4. DISPUTES 

The brief summary of disputes/differences/claims (which arose between the 

Concessionaire and the Concessioning Authority) is stated herein below: 

4.1. Default in Making Payment of the Outstanding Tipping fees along with the 

interest. As per Article 6.1 (f) of the Concession Agreement, it is the obligation of the 

Concessioning Authority to make timely payment to the Concessionaire in accordance 

with the provisions of the Concession Agreement. Further, as per Article 7.4 of the 

Concession Agreement, the Concessioning Authority is obligated to make payment of 

the positive 'Tipping Fee' to the Concessionaire within 30 days from the receipt of 

Monthly Tipping Fee Statement raised by the Concessionaire against the services 

rendered for the preceding month. The Concessioning Authority failed in making 

timely payments to the Concessionaire towards the tipping fee. Further, the 

Concessioning Authority has not cleared the outstanding amounts despite numerous 

requests and reminders of Concessionaire despite the Hon'ble NGT's order dated 

16.01.2018. The Hon'ble NGT had directed the Concessioning authority to release 

50% of the total outstanding tipping_ fee (which at the relevant time was Rs. 1 Crore 

and 41 lakhs until 16.01.2018) within a week from 16.01.2018, but the Concessioning 

Authority paid only meagre Rs. 15 .3 5 Lakhs (approx.) to the Concessionaire on 

29.01.2018 and the remaining is still unpaid. 

4.2. It is further submitted that the Concessioning Authority has raised baseless allegations 

that Rs. 1.92 Cr has been paid in excess by the Concessioning Authority to the 

Concessionaire and the Concessionaire denies the same. The Concessioning 

Authority's alleged demand of Rs. 1.92 Cr., purported to have been paid in excess to 

the Concessionaire, is baseless and wrong. It is pertinent to note here that no invoices 

of the Concessionaire after May 2016 have been considered in the alleged 

reconciliation, which itself is sufficient to negate the veracity of such reconciliation. It 

is further stated that the Concessioning Authority vide its letters dated 29. 01.2018 and 
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13.02.2018 demanded a letter of acceptance from the Concessionaire for any deduction 

or penalty which the Concessioning Authority may impose, which was completely 

against the terms of the Concession Agreement and directions of the Hon'ble NGT. 

4.3. Even after a lapse of more than 9 months and despite the unambiguous directions of 

the Hon'ble NGT the outstanding tipping fees of the Concessionaire has not been 

cleared by the Concessioning Authority till date, in complete disregard to the provisions 

of the Concession Agreement. As on date an amount of approximately Rs. 

2,24,36,450/- is outstanding from the Concessioning Authority, against the invoices 

raised by the Concessionaire for Tipping Fee. 

4.4. Further, the Concessioning Authority is also liable to pay interest on the outstanding 

amount at the prevailing PLR of the State Bank of India as per Article 7.7(i) of the 

Concession Agreement. In addition,. since inception of the Project, the Concessioning 

Authority has always been irregular in the payment of Tipping fees and therefore, the 

Concessionaire is also entitled for interest on such delayed payments of Tipping fees. 

4.5. The non-payment of the outstanding tipping fees to the Concessionaire is not only a 

contempt of the Hon'ble NGT, but also a breach by Concessioning Authority of its 

specific obligation under Article 6.1 (f) of the Concession Agreement. 

4.6. In addition to the above, the Concessioning Authority has made unlawful deductions 

from the Concessionaire's invoices and has not paid escalated tipping fees. It is 

submitted that the Concessioning Authority has failed to make payments which were 

due to the Concessionaire (as stated above) and more than 90 days have elapsed since 

such payment default. The Concessioning Authority, thus, is in material breach of its 

obligation under the Agreement. 

4. 7. The Concessionaire is under the process of calculating/quantifying the total sum 

payable by the Concessioning Authority under this head and reserves its right to state 

the same in the Statement of Claims. 
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4.8. Failure to ensure regular purchase of the RDF by Bio-mass Plants as directed by 

the Hon'ble NGT. As per order dated 04.08.2017, the Hon'ble NOT directed the 

Concessionaire to continue its operations regarding Processing and Disposal of MSW 

for Bathinda Cluster and generate RDF by such Processing of MSW. Further vide the 

said order, the Hon'ble NOT also directed the State Government of Punjab to issue 

appropriate directions to the power/cement/biomass based power plants in the state to 

accept RDF from the Concessionaire at the rate as may be defined by the State. 

4.9. Further, the Hon'ble NOT vide order dated 01.12.2017, directed the State Government 

to pass an order for the distribution of the RDF produced by the Concessionaire 

including the RDF lying at its place i.e. 3388.1 MT to the Bio-Mass Plants and the 

Cement Plants in the State of Punjab. It also directed the State 

Government/Concessioning Authority to ensure the implementation of the Hon'ble 

Tribunal's order. However, most of the biomass based power plants have stopped 

purchasing the RDF from the Concessionaire since 25.03.2018, even though the RDF 

supplied by the Concessionaire meets the specified calorific value. This has led to a 

continuous pilling up of the stock of the RDF at the plant of the Concessionaire to the 

extent that as on 18.03.2019, 10397.0 MT ofRDF was lying at the Plant. It is further 

pertinent to note here that the continuous pilling up of the stocks of the RDF at the plant 

of the Concessionaire, is causing problems at the Plant of the Concessionaire including 

space constraints. In addition to the above, is pertinent to note here that the said 

biomass based power plants have also refused to pay the Transportation cost to the 

Concessionaire for supplying of the RDF. 

4.10. The Concessionaire vide various letters requested the State Government and the 

Concessioning Authority to pass necessary order/ directions to ensure the 

implementation of the orders of the Hon'ble NOT by ensuring that the Bio-mass plants 

and cement plants regularly purchase RDF from the Concessionaire and also bear the 

cost of the transportation of the RDF as agreed by them during the hearing dated 

24.11.2017. 
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4.11. However, despite repeated requests from the Concessionaire, the Concessioning 

Authority as well as the State Government failed to ensure the implementation of 

directions of the Hon'ble NGT and has failed miserably to ensure that the RDF 

produced by the Concessionaire is bought by the Bio-Mass and cement Plants. This 

inaction of the Concessioning Authority has caused serious hindrances in the operations 

of the Processing and Disposal Facilities, as the stocks ofRDF are piling up with each 

passing day. Needless to mention that the Concessionaire is incurring huge losses on 

account of the failure of the Concessioning Authority. The Concessionaire is under the 

process of calculating/quantifying the total sum payable by the Concessioning 

Authority under this head and reserves its right to state the same in the Statement of 

Claims. 

4.12. Failure to pay Compensation for failing to provide 300 MT /day. The Hon'ble NGT, 

vide order dated 01.12.2017 had directed the Concessioning Authority to supply 300 

MT of MSW/day to the Concessionaire at its Processing Facility at Bathinda to generate 

RDF and compost. 

4.13. However the record establishes that the Concessioning Authority has not been able to 

provide the stipulated quantity of 300 MT of MSW/day to the Concessionaire even 

once. It is further stated that as on 04.12.2018, the Concessioning Authority could only 

provide approximately 100 MT of MSW/day since taking over the C&T operations 

from 01 May 2018, and has failed to comply with the directions of the Hon'ble NGT. 

Due to the failure of the Concessioning Authority to provide 300 MT/day of MSW, the 

Concessionaire is suffering losses including loss of revenue. The Concessionaire is 

under the process of calculating/quantifying the sum payable by the Concessioning 

Authority under this head, including but not limited to Compensation for the shortfall 

quantity of the MSW and reserves its right to claim the same inthe Statement of Claims. 

4.14. Failure of the Concessioning Authority to Co-operate with the Concessionaire for 

the establishment of the Waste To Energy Plant. The Hon'ble NGT vide its order 

dated 01.12.2017, directed the Concessionaire to establish a Waste to Energy Plant at 

416



JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 

INTEGRATED WASTE MANAGEMENT 

Bathinda. However, the establishment of Waste to Energy Plant was made conditional 

by the Hon'ble NGT on the fulfillment of certain conditions by the Concessioning 

Authority as provided in the said order dated 01.12.2017. The Concessioning Authority 

failed to fulfill the conditions stated in order dated 01.12.17. The Concessioning 

Authority has failed to respond to the requests of the Concessionaire, and has failed to 

co-operate in the establishment of a Waste to Energy Plant. The Concessionaire is under 

the process of calculating/quantifying the total sum payable by the Concessioning 

Authority under this head and reserves its right to state the same in the Statement of 

Claims. 

4.15. Delay in Providing Vacant and Unencumbered possession of the Project Site, and 

failure to provide the balance land. As per Article 2.2.3 .1 of the Concession 

Agreement, the Concessioning Authority, as a Condition Precedent, was required to 

execute the Project Site Lease Agreement and Processing Facilities Site Lease Deed 

and to hand over vacant and unencumbered possession of the Project Site to the 

Concessionaire within 120 days from the date of the execution of the Concession 

Agreement. As per the Concession Agreement, the Concessioning Authority was 

required to provide 55.81 acres ofland for the Project Site, however only 32 acres of 

land has been provided by the Concessioning Authority for the Processing and Disposal 

Facilities and that too after extraordinary delay. The Concessioning Authority, 

therefore, is in material breach of its obligation under the Agreement. 

4.16. Further, possession of 20 acres ofland at Mansa Road for the Processing Facilities was 

provided to the Concessionaire in November 2014 i.e. after a delay of more than 2 

years, from the date of the execution of Lease Deed i.e. 01.02.2012. Please note that 

the said land was the subject matter of litigation before the Hon'ble NGT in the case of 

Capt. Mall Singh vs. State of Punjab and was handed over to the Concessionaire only 

after the judgment dated 25.11.2014 of the Hon'ble NGT. It is further stated that the 

said land when was handed over to Concessionaire was not vacant as the said land was 

being used as a dump site for last many years and there were heaps of old garbage lying 

at the said land. 

Regd. Office: A-1, UPSIDC Industrial Area, Nandgaon Road, Kosi Kalan, Distt. Mathura 11.J.F!) · '.'.!81 '1.03 
Tel No.: 05662-232426, 232001-03; Fax No.: 05662-232577 

Plant Address: ITI Chowk, Manso Road, 8/s Roshan Oil Mill, Near STP Plant, Bathinda, Punjab -151001 
CIN: U90001 UP201 l PLC069571; E-mail Id: info@jindalecopolis.com 

Website : www.jindalecopolis.com 

417



I -l lEcoPOLIS 
INTEGRATED WASTE MANAGEMENT 

JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 

4.17. The Concessioning Authority was required to provide 36.81 acres of land for the 

establishment of Disposal Facilities i.e. Sanitary Land Fill at Mandi Khurd. However, 

the Concessioning Authority provided only 10 acres of land at Mansa Road for the 

Disposal Facilities vide lease deed dated 14.07.2016. The Concessioning Authority 

provided the limited land (that too not at the agreed place) only on 14.07.2016 i.e. after 

a delay of 4 years and 8 months, from the date of the Concession Agreement despite 

the Concessionaire requesting for the same since 2013. The agreed land for the Disposal 

Facilities earmarked at Mandi Khurd, has not been provided till date. 

4.18. It is stated that due to the delay by the Concessioning Authority in providing land for 

the establishment of Processing and Disposal Facilities, the Concessionaire could 

commission the Processing and Disposal Facilities only in November 2015, and thus 

suffered losses including loss of revenue which the Concessionaire could have 

generated from the commercial operations of the Processing Facilities. The 

Concessionaire is under the process of calculating/quantifying the total sum payable by 

the Concessioning Authority under this head and reserves its right to state the same in 

the Statement of Claims. 

4.19. Failure to declare no-development zone around the Processing and Disposal 

Facilities. As per Article 6.1 (g) of the Concession Agreement, the Concessioning 

Authority is obligated to declare and maintain or cause to declare and maintain a no­

development zone around the Processing Facilities Site and Project Site in accordance 

with Applicable Laws. However, the Concessioning Authority has till date not declared 

a no-development zone in terms of the Concession Agreement and extant law, around 

the Processing Facilities Site and Project Site despite assurances. 

4.20. The Concessionaire submits that due to the failure of the Concessioning Authority to 

declare and maintain the area around the Processing and Disposal Facilities as a no 

development zone, the operations of the Processing and Disposal Facilities were stalled 

frequently by the agitating local residents and politically motivated activists citing one 

/~ or the other alleged reasons. The operations of the Processing and Disposal Facilities 

6 were affected due to unrest and hindrances created by the local population and 
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politicians. In fact even the district and local administration did not cooperate with the 

Concessionaire with regards to the same. Further due to the failure of the Concessioning 

Authority to declare the area around the Processing and Disposal Facilities as a no 

development zone there was significant residential growth around the Processing and 

Disposal Facilities. The Concessionaire is under the process of calculating/quantifying 

the total sum payable by the Concessioning Authority under this head and reserves its 

right to state the same in the Statement of Claims. 

4.21. Non Creation of the Tipping Fund and Depositing Money in the Tipping fund-As 

per Article 2.2.2.1 (e) & (f) read with Annexure 13 (E) of the Concession Agreement, 

the Concessioning Authority was required to create a Tipping Fund and deposit an 

amount equivalent to the amount payable to the Concessionaire for three (3) months of 

the CT &D services provided by the Concessionaire. The tipping fund was to be 

operated jointly by the Concessioning Authority and the Concessionaire. However, the 

Concessioning Authority did not fulfill its Condition Precedent, in terms ~f the 

Concession Agreement even after a lapse of more than six ( 6) years from the date of 

execution of the Concession Agreement. The Concessioning Authority is in material 

breach of its obligation under the Agreement. The Concessionaire is under the process 

of calculating/quantifying the total sum payable by the Concessioning Authority under 

this head and reserves its right to state the same in the Statement of Claims. 

4.22. Failure to Appoint Independent Expert- As per Article 2.2.2.1 (g) of the Concession 

Agreement, the Concessioning Authority was required to appoint Independent Expert 

as per Article 4 and in accordance with Annexure 11 of the Concession Agreement. 

However, the Concessioning Authority has till date not appointed the Independent 

Expert, as per the terms of the Concession Agreement. The Concessioning Authority is 

in material breach of its obligation under the Concession Agreement. The 

Concessionaire is under the process of calculating/quantifying the total sum payable by 

the Concessioning Authority under this head and reserves its right to state the same in 

~the Statement of Claims. 

r; 
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4.23. Failure to make Termination Payment and Development Cost - Following 

termination of the Concession Agreement, the Concessionaire is entitled to Termination 

Payments as per Article 9.8 (d) of the Concession Agreement and to Development Cost 

under Article 2.2.5 (c) of the Concession Agreement. Accordingly, the Concessionaire 

vide its Termination Notice dated 05.12.2018 had called upon the Concessioning 

Authority to make the Termination Payment and pay the Development Costs. However, 

the Concessioning Authority has till date not paid the Termination Payments or the 

Development Costs. The Concessionaire is under the process of calculating/quantifying 

the total sum payable by the Concessioning Authority under this head and reserves its 

right to state the same in the Statement of Claims. 

4.24. Failure to release Performance Security Bank Guarantee- It is further stated that 

the proviso to Article 7 .1 of the Concession Agreement provides that if the Concession 

Agreement is terminated due to any event other than the Concessionaire's events of 

default, the Performance Security, if subsisting on the termination date, shall be duly 

discharged and released to the Concessionaire as per the terms thereof within 30 days 

from the termination date. Accordingly, the Concessionaire vide its Termination Notice 

dated 05.12.2018 had called upon the Concessioning Authority to release the 

Performance Security. However, the Concessioning Authority has not released the 

subsisting performance security bank guarantee till date. Further, the Concessioning 

Authority is also liable to pay incidental charges related to the Performance Security 

such as bank charges, loss of interest on margin money etc. The Concessionaire is under 

the process of calculating/quantifying the total sum payable by the Concessioning 

Authority under this head and reserves its right to state the same in the Statement of 

Claims. 

4.25. Other Claims- In addition to the above, the Concessionaire is also entitled to other 

claims including but not limited to damages for loss of opportunity, loss of profit, loss 

or reputation or goodwill and any other loss arising in due course of events under the 

Concession Agreement. The Concessionaire 1s under the process of 

calculating/quantifying the total sum payable by the Concessioning Authority, and 

reserves its rights to state the same in the Statement of Claims. 
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5. CONCLUSION 

5 .1. It is pertinent to mention here that due to the aforesaid acts and omissions of the 

Concessioning Authority, the Concessionaire has faced severe hardships. The acts of 

the Concessioning Authority are not only in contravention of the terms of the 

Concession Agreement but also in utter disregard to the orders of the Hon'ble NGT. 

5 .2. It is stated that aforesaid dispute/differences/claims raised by the Concessionaire have 

not been resolved, despite the Concessionaire's repeated requests and efforts for 

amicable resolution of the same (as per Article 11.1 of the Concession Agreement). 

Further, the time provided under Article 11.1 (b) of the Concession Agreement for 

resolution of differences/disputes/claims amicably has also lapsed. 

5 .3. Accordingly and as per Article 11.2 of the Concession Agreement (which provides that 

any Dispute, which is not resolved amicably or by First and Second Level Appellate 

Authorities, shall be finally settled by binding arbitration under the Arbitration Act), 

the Concessionaire has been constrained to invoke Arbitration and hereby issues this 

Notice for resolution of the aforesaid disputes/differences/claims by Arbitration 

5.4. As stated in Section 2, the Concessionaire hereby appoints Justice Badar Durrez Ahmed 

(Retd), as its Arbitrator, whose contact details are set out in Section 3.5 to adjudicate 

the dispute, which has arisen out of this Concession Agreement, as mentioned above, 

between the parties. 

5.5. The Concessionaire calls upon the Concessioning Authority to appoint an arbitrator 

pursuant to Article 11.2 (i) of the Concession Agreement and as per the Act, without 

delay and in any case within 30 (thirty) days from the receipt of this notice. 

Please note that in case the Concessioning Authority does not appoint an arbitrator 

within 30 (thirty) days from the receipt of this notice as required under the Act, the 
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Concessionaire will be constrained to make an application to the court for appointment 

of the arbitrator in accordance with the procedure provided under the Act. 

5.7. Notwithstanding and without prejudice to the above, Concessionaire reserves its right 

to mention its claims in detail in its Statement of Claims and to 

add/append/amend/modify any claims, submissions, or reliefs, as stated in this Notice 

of Arbitration. Nothing in this notice amounts to limiting Concessionaire's right in law 

or contract including to raise further claims/disputes/actions including but not limited 

to seeking damages. The Concessionaire reserves its rights to serve a detailed Statement 

of Claims in due course in accordance with the procedure provided under the Act. 

Thanking You. 

Yours Sincerely, 

'6f/ 
For and on behalf of 
IlTF Urban Waste Management (Bhatinda) Limited 
Authorized Signatory 

Copy to: Punjab Municipal Infrastructure Development Company, SCO: 89-90, Sector 34A, 
Chandigarh - 160034 

Regd. Office: A-1, UPSIDC Industrial Area, Nandgaon Road, Kosi Kalan, Distt. Mathura ('-'·"~ ~81 -1"3 
Tel No.: 05662-232426, 232001-03; Fax No.: 05662-232577 

Plant Address: ITI Chowk, Manso Road, B/s Roshan Oil Mill, Near STP Plant, Bathinda, Punjab -151001 
CIN: U90001 UP2011 PLC069571; E-mail Id: info@jindalecopolis.com 

Website : www.jindalecopolis.com 
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JITF/MSW/iS072016 Date: 15.07.16 

' .=.· ,· To, 

The'M~fflbef'Secretary 

Punjab Pollutloh Control BoC1rd 

Vatavaran Bhavan, Patiyala, Punjab. 

Sub: r.equestfor amendment In envlronmental clearanfe of aathlnda MSW Processing Facility. 
·~·---... , .................... __ ....... lfosiieife«rsTr;·· ····· ··-- ··· ·····················- ························· ··· ..................... . 

••• -<< •l•••'••"••"•·•' ••.,.•"•" W• •• •• ••- ......... , .. &•,o,.·, • ., 

J . 

~-

................. -................... ~ .... . 

We JITF Urban Waste Management (Bathlnda) Ltd has been awarded Public Private Partnership 
(PPP) co_ritract for collection, tra.nspc>rt(ltion, processing ar:id final disposal of munklpal solid waste 
generated from Bathinda Cluster on 23.ii;201L 

The ·Company has.started (:Ollectlon arid transportation ofcmunlclpal solid waste on 11.12.2011 In 
Bathlnd•a Cluster. Disposal. of collected garbage has been carried to the dumping site provided by 
Mlittlcipal Corporations and respective Councils. Disposal of Bath!nda city garbage has been carried 
to Mansa Road dumping ground for fihal ?!sposal of garbage provided by Municipal Corporation of 

Bath!nda. 

But due to agitation from local public and lltlgatlon under Hon'ble NGT, the company could ·not start 

development of processing and 'disposal facility at f0ansa Road dumping site, 

We have proposed ASP (Agitated/Aerated Static Plle) Composting tech nology _instead of windrow 
composting With detail design and implementation schedule to Hon'bte National Green Tribunal for 

the said facility. We have also advised to develop sanitary landfill site for inert disposal at present 
dumping site Instead of Mandi Khurd site and demanded 10 acre extra land for development of SLF. 
Now we have total 30 acre land.at Marisa Road site for MSW Processing and sanit~ry landfill facility .• 

· After historical judgement of Hon'ble National Green Tribunal on 25.11.2014 the company ha~' 
started the construction of said fatllity on 14.12.2014 after getting consent to establish certificate 

from Punjab Pollution control Board. 

Bathlnda MSW Processing and Disposal Facility has completed and ready for operation. The faclllty ls 
ready to utilize and treat approximately 350 TPD MSW collected from Bathlnda Cluster. 

••· -.,..,i,.:,.c.:,;'1;i.-.... . ~ . ..,, ~ • 

• 

Scanned by CamScanner . . ·••·.···· -~· .....___...., ......... .....,. . ........... ...._..,. ____ ~----------._;,;,..--., 
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::·: , . 

~- ~~ilils1t~a . fi<ifu PPts offidal, officials from urban local body and municlpal 
corpora~1oli time to time and all appreciated us about the efforts have been made towards 

envlf'onfrl'el'ital -protection and effective implementation of Municipal solid waste management in 
aatliinda;~l1Y.. 
~ ~~· ,.~:'·;:\~V-tl,:;~·~:"!.'·, 

We are here by subrhltting request for amendment in environmental clearanc~ for change in ASP 

teconolo1U~f1stead of windrow composting and to develop s13nitary landfill at Mansa Road s.ite 

,~os.tead':(,)flfV1ari.di Khu rd site (landfill for specific period)for the said 'fadllty. -
• ... -1 

· ' ... • 

Wlthb~:~~-regarq~,). . . , .. 

FORJITFUR:BAN. WASTE MANAGEMENT (BATHINDA) LTD 

(Nltesh Kumar Trlpathl) 
8558804303 
JITF Urban Waste Management(Bathlnda) ltd 

MSW- Processing Faciiity 

Mansa:Road, ITI Chowk, Bathinda 

Encl: . '.!,. 0¢tail Project Report. 

2. Copy of Environmental Clearance. 

3 .. Plant GA layout 

-4. Copy of CtE an~ .ctO. 

~··•ft• 

.•· ' . ' ; ~ .. . . 

_ .._,....,. •••• - ...... - J - '-"" ···--...._..,, , ,,.....,, 
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Annexure 8

l,~­. 'fl' 

. JlTF/MSW/26082016 Date: 26.08.16 

To, 

The Commissioner 

Municipal Corporation Bathinda 

Bath Inda 

Sub: Amendment In Environmental Clearance for Sanitary Land.fill Site for Bathinda MSW facility. 

Dear Sir, 

This has.reference to· the order Issued by f'lon'bte National Greel'l Tribunal on 25.11.2014 against appeal 

no 70 of 2014 for establishment of municipal solid waste procesfing facility at Mansa Road Bathinda and 

Envlrot'lm_ental Clearan~e Issued for the total land required for the project Le. 20 acre for processing 

facility alid 36 acre for landfill facility . 

. We have established 3so TPD MSW proce~sing and disposal facility after obtaining CtE (consent to 

' establish) and CtO (cof'1sent to1operate) froln state pollution control board (PPCB). Initially the CtO has i-...... 

1• be'en granted to the p~oject fbr the period of 3 months based on the certain compliance conditions 

criteria (copy of CtO attached). 

As per the conditions laid und.e:r Ct6, we have to get an'1endment in environmer~tal clearance for setting 

up of landfill. facility at Mansa· road instead of village Mandi Khurd. Originally environmental clearance 

had been obtained by Municipal Corporation Bathinda for establishment of municipal sblid waste facility 

and transferred to M/S JlTF Urban waste management (Bathinda) ltd on 1.8.2013, 

Hence, it is requested to get en.virontnental clearance amended for the establishment of sanitary landfill 

site at Mansa Road instead of village Mandi khurd or arrange to handover 36 acre of land available at 

village Mandi Khurd for whlch ehvlronmental clearance has already been obtained. 

Thanking You, 

With regards, 

·fOR-Jfff·l.:JRBA~WAS'ff MANAGfMfNT ('BA 1'H~NDA-) LTD 

(\ ~ 
~~,~~ . 

,,,. -
Project Manager 

CC: The Secretary, ULB, Chand igarh 

l 

. I 
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From: 
Sent: 
To: 
Cc: 

Subject: 
Attachments: 

1ear Sir, 

Nitesh Kumar Tripathi 
Monday, August 29, 2016 1 :07 PM 
cm cbathinda@gm ail .com 
swm.pmidc@gmail.com; pmidcbathinda@gmail.com; jm.balamurugan@ias.gov.in; Rakesh 
Kumar Aggarwal 
FW: Revised letter to CMG regarding EC amendment 
for EC Amendment.pdf; CtO CertiFicate(Water).pdf 

Please find attached request letter for amendment in environmental clearance for development of sanitary landfill at 
Bathinda M SW facility located at Mansa Road,Bathinda. 

"egards, . 

Nitesh Kumar Tripathi 
JITF Urban Waste Management(Bathinda) Ltd 
MSW Processing Facility 
ITI Chowk,Mansa Road,Bathinda 

.... : ... - ··--· "··'''-""' ·' ·-······"··~;-~>-................... _~, ..... ~- . ·-'-' ·' ~- -·· . •. .. ,_ ·-· '. -· ········• ... .... ~··•¥ -·- ,_, . ,,., ..... >--· -·-•' .:..¥-- ····- ·•ff' ....... . , ,\. ' , _ · .. -~ ... -~ ' ·-·· . ~-- --~ ............. _ ... _, __ , .. ,,,;;....:..-0, ........ ..... ~--

1 
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JITF/MSW/29082016 Date; 29,03.16 

To. 

Municipal Corporation Bathinda 

Bathinda 

Sub: Amendment In Environmental Clearance for development of'Sanitary Land"fill .Slte at Bathinda 

MSW facility. 

Dear Sir, 

:1 

: I 

This has reference to the order issued by Hon'ble NationaLGreen Tribunal on 25.11.2014 against'appeal 

no 70 of 2014:for·establishment of municipal solid waste processing facility at Mansa Road Ba.thinda and 

Environmental Clearance isr.ued for the total land requir.e.d for the project i.e. io ·acre for processing 
~----' -*-... ---~--'--facitity.'.aptf'~:;rcnrmr1a:n:dtl1t'fa-c:ttlty; · ·--· , . ····" ··• ->-····-······· ...... _ .. -· ·· ·· · ·· ·· •· · · ......... ···-"· -·- - ···-I· · 

We have established 350 TPO MSV/ processing aod disposal facility after obtaining qE (aonsent to 

establish) and CtO (consent fo operate) from state poll L1tion · c.ontrol board (PPCS). fnitiaJly 'thf:! CtO !las 
been :gr-anted to the project for the period of 3 r:nonths based on the cer~;lin compliance conditions 

criteria (CQpyof. CtO attathed) .. 

As per the conditions laid under CtO, we have to get amendmenUn environmental clearance for setting I· 
up of landfill facility at Mansa road Instead of village Mandi Khurd. Originally environmental clearance 

had been obtained by Municipal Corporation Bathinda for establishment of municipal solid waste facility 

and transferred to M/S JITf Urban waste management (Bathinda) ltd on l.B.20l3;. 

Hence, it is requested to get environmental clear.anr.:e. amended for the d evelopment ofsanitary 1aridfjll 

site at Mansa Road in~tead of village. Mandi.khwd as 36 acre of land.available at village Mandi KhLJrd for 
which environmental clearance has already been obtained ls underlitigation withHon'ble HighCou.rt, 

Thanking You, 

FOR JITF UHBAN WASTE MANAGEMHlT (BATHINDA) LTD 

.~~~~-~ 
Project Manag~r 

CC: The Secretary, ULB, Chandigarh 
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Annexure 10

EC:OP()laS 
JITF URBAN WASTE /v'1ANAGEMENT (BATHlt'-lDA) U/v\ffED 

Jindal ITF Cen1n.t, 28 Shivaji Mw-9, N1Jw Delhi· I I 001 ~>; Toi. 1-.fo.: 011-6646:l9R3/il4; Fm 1-.Jo.: () 11 -6616:W82 
IN t[CRf\flilJ Yl l\ Sl ( U,/,NAGfMl-14 1 

By Registered Post (AD)/Coul'ier/l<:mail 

,... ...... 
t.._;1-; Municipal Corporation, llathindn 

Mall Road, 

.N~m: .. L'.;;ii,b~~y .. Statig11 
Bathil:1da (Pm~jab) 

Kind Attention: Municipal Commissioner 

Hate: 1 June 2018 

Our Ref. No. : 

Reference l: Consent to operate granted to the Project Proponent under the Air 
(.Prevention and Control of Pollution) Act, 1981 and Water (Prevention 
and Control ot' Pollution) Act, 1974 

Dear Sir, 

1. You are aware of the Consent to Operate dated l 9.05.201 7 granted to the Project 
Proponent under the Air (Prevention and Control of Poll ution) Act, 198 1 and Water 

(Prevention and Control of Pollution) Act, 1974, which was already forwarded to 
the Municipal Corporation of Bathinda earlier. 

2. Please note the fo llowing contents of the CTO: 

. . ...... ''J , .. ["he.proje-ct.promoteralong-11, ith the-A1un ioipal Gorp<:11•alion··t~f Bathinda· 
shall set up ambhmt air quality monitoring stations in oil the four directions, 

immediatez)! so as to monitor the mnbienf air quality data on regular basis 

and .rnh111it rhe <:Ornpliance ro the Board within one month. 

) The prqject promoter with overall responsibility of the Municipal 

Corporation r.f Bathinda ·will get the Environmeru Clearance amended in 

respect ()/' change in 1he composting technolopy from the windrow 

composting to agitoted static J>iling (AS/1
) cnmrJosrin,1!, proces.1 und change 

in sanilw y lam(fill sire ji-om Mandi Khurd to A-1ansa Road, Bathindu 0.1 

subrnilled in Model Action 1'/an & DPR. within one mon1h. Until then the 

inerts be stored 1·vithin the premises in a scienr(/'i.c manner." 
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JITF URBAl--1 WASTE MANAGEMENT (BATH!NDA) UMITED 
Jindal ITf Centre, 2B Shivoji Morn, Now Dcilhi-110015; fol. No.: 01 l ·66463983/84; fax No.: OJ] .. ()(>46:5982 

INl t:Vl!AT£0 WA Sf[' M./1NAtltM1;Ht 

3. However, we have not beard anything from you in this regard. Therefore, please 
take aonrooriate sten in this remrrd ASAP a:nd also annrise ns ahcrnt the same. 

Thanking You. 

Yours ,~i~. •eroJy, 

11.fi/ 0r~l 
For amron behalf of 
JITF Urban Waste Management (Bathinda) Limited 
Authorized Signatory 

C'.:..OPY to~ 

1. Deputy Dia·ector .Regional 
Local Bodies (Department of Local Government) 
Amrik Singh Road, Veer Colony 
Old lmprovemcnt 'l'rust Building, 

Bathinda (Punjab) 

2. .Punjab Municipal fnfrastructm·e Development Company 
SCO : 89-90, Sector 34A, 

Chandigarh ·· 160034 
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From: Neelesh Gupta
Sent: 28 March 2020 10:42
To: Commissioner MC Bathinda
Cc: Umesh Chopra Jindal; Verinder Luthra; PMIDC Bathinda; DC.btd@punjab.gov.in; 

secy.lg@punjab.gov.in; dgp.punjab.police@punjab.gov.in
Subject: Impossibility to Perform Notice w.e.f. 25.03.2020 due to lockdown of the entire 

country and “Covid-19” 
Attachments: MHA Order.pdf; Force Majeure Clause -FMC.PDF

Importance: High

Municipal Corporation, Bathinda 
Mall Road, 
Near Railway Station, 
Bathinda (Punjab) 

Kind Attention: The Commissioner 

Date: 27.03.2020 

Reference(s) :            a. Our Email dated 23.03.2020 at 01:23 PM
b. Your letter No. 23 dated 23.03.2020 sent by email at 03:44 PM
c. Our Email dated 23.03.2020 at 06:50 PM

Subject:          Impossibility to Perform Notice w.e.f. 25.03.2020 due to lockdown of the entire country
and “Covid-19”  

Without Prejudice 
Dear Sir, 

1. We, M/s. JITF Urban Waste Management (Bathinda) Limited (“Concessionaire”) write to you in
relation to the lockdown of the entire country due to the epidemic “Covid-19”.

2. You are aware that we are operating the Processing Facility at Mansa Road, Bathinda pursuant to the
orders of the District Court, Bathinda dated 15.01.2019 and 04.12.2019 in the matter of Municipal
Corporation of Bathinda vs. JITF Urban Waste Management (Bathinda) Ltd. after we terminated the
Concession Agreement w.e.f. 19.01.2019.

3. As you are aware on March 11, 2020, the World Health Organization declared COVID-19 to be a
pandemic and not only our entire country but even the rest of the world has been severely affected by
spread of COVID-19 (Corona Virus).

4. Thereafter, on 24.03.2020, the Hon’ble Prime Minister, announced the complete lockdown of the entire
country for 21 days from 25.03.2020. As per the directive issued by the Government the initial lockdown
announced on 22nd March 2020 in 75 districts has now been extended to entire country from 25.03.2020
for next 21 days. The order dated 24.03.2020 of the Ministry of Home Affairs is attached herewith and

AN
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marked as Annexure 1. As a result, the entire country including us has been severely impacted by this
natural calamity which has been declared as a Pandemic by the WHO. 

5. In this regard you may note that despite the fact that waste management plants (such as ours) were not
included in the essential services, yet basis the  passes provided by MC Bhatinda for our 81 Labour/
workmen (Valid till 31.03.2020) on 24.03.2020, and  upon your instructions  we attempted to operate
the processing facility despite the lockdown of the entire country. Mr. Sandeep Gupta from MC
Bhatinda instructed to operate the Processing Facility in one shift starting from 8:00 Am till 14:00 PM
and provided us 81 passes for our labour and workmen.

6. However, the operations of the plant have also been severely affected on account of Covid-19 and the
lockdown of the entire country vide the Order stated above.

7. The plant is facing acute shortage of manpower on account of the various restrictions put in place with
respect to assembly and road logistic by the union and state administrations, pursuant to the lock down
orders.  Our manpower despite the passes, are also unable to report at plant because of being immobile/
having no means of transport and due to non-cooperation by the local police authorities; who despite
the passes are not allowing our manpower to reach the plant.

8. Further, as well on account of fear for life due to COVID 19 spread/community spread chances in Punjab
and rest of the country, our manpower is failing to report at plant. In addition, the non-
availability/means for dealing with breakdown/repair of JCB, cranes, etc is also obstruction in
operations.

9. Therefore, please note on account of this epidemic (which has now been declared as a pandemic) and
its effect including the lock down of the country, we are prevented from complying with the order dated
04.12.2019 of the District Court, Bathinda due to impossibility of performance and force majeure. As a
result of this we are unable to process the MSW or operate the Processing Facility.

10. Please note that in the given circumstances we, with great difficulty, are only able to handle /store the
MSW coming from the city. In doing that as well please note, we will not be responsible or liable for
any action (civil or criminal) if while dealing with MSW any labour/manpower gets sick / or is reported
positive for COVID 19.

11. We wish to bring to your notice that anticipating the severity and far reaching effects of this pandemic
the Ministry of Finance, Government of India, vide its Office Memorandum No. 18/4/2020-PPD dated
19th February, 2020 (copy enclosed as Annexure 2) from Procurement Policy Division, Department of
Expenditure, Ministry of Finance, has clarified that COVID 19 should be considered as a case of natural
calamity and Force Majeure …..

12. In view of the above, we are hereby notifying you about our impossibility to perform and regarding the
force majeure condition effective from 25.03.2020, on account of the natural calamity/ pandemic
COVID -19 and its consequent effect including the lock down of the whole country.

13. Please note that these circumstances are an extraordinary event, the same is beyond our control, we
could not have prevented or overcome by exercise of any due diligence or by following good industry
practices and that the same is not on account of any negligence or wrongdoing, by us.
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14. Please note that as a result of this notice effective from 25.03.2020, our obligation to operate the
Processing Facility stand suspended and we will not be liable or responsible for any liability or
obligation for the duration of this event.  

15. Kindly be assured that we will continuously review this position as the situation is very fluid for the
industry and will keep you informed from time to time.  We will also inform you in case any further
advisories and /or guidelines, issued by the Government of India in this regard.

16. We assure for all cooperation and support in this difficult time as may be feasible at our
end.  Notwithstanding and without prejudice to anything stated herein, please note that this notice will
not be read, understood, or amount to any admission, consent, concurrence, waiver or agreement on
Concessionaire’s part. Further, the Concessionaire shall not be liable or responsible in any manner
whatsoever including regarding suspension of operations, due to impossibility to performance.

Thanking You. 

Yours Sincerely, 

For and on behalf of 
JITF Urban Waste Management (Bathinda) Limited 
Authorized Signatory 

Copy To: 

1. Department of Local Government
Punjab

2. PMIDC,
Bathinda

3. District Magistrate,
Bathinda

4. Principal Secretary,
Department of Local Government
Punjab

From: Neelesh Gupta  
Sent: Monday, March 23, 2020 6:51 PM 
To: Commissioner MC Bathinda <cmcbathinda@gmail.com> 
Cc: Umesh Chopra <Umesh.Chopra@jindalecopolis.com>; Sunil Trehan Jindal <sunil.trehan@jindaljols.com>; Manoj 
K Singh <manoj@singhassociates.in>; JITF Bhatinda Arbitration <jitfbhatinda.arbitration@singhassociates.in>; 
Manish Gopal Singh Lakhawat <manish.g@singhassociates.in>; Ramesh Chandra <ramesh.chandra@jindalitf.com>; 
Kaushal Rastogi <Kaushal.Rastogi@jindalecopolis.com>; Verinder Luthra <Verinder.Luthra@jindalecopolis.com> 
Subject: RE: Regarding MSW Processing Facility, Bathinda. 
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Dear Sir, 

Thank you for your email. 

However, please note that you have not answered in your letter whether processing and disposal of waste is 
an essential service or not and has been exempted from the Govt. of Punjab from the lockdown. You have
only directed for the continuation of the Processing Plant without clarifying on the issue of essential services 
or without providing any basis for continuation of operations. In fact no clarity has been provided to JITF to
continue operations. 

In addition to the above, please provide the copy of the notification of the Govt. of Punjab/Municipal
Corporation of Bhatinda  declaring processing and disposal of waste as essential service. 

Further, we are in receipt of the Order dated 23.03.2020 bearing endorsement no. 5713-99 of the District 
Magistrate, Bathinda under Section 144 of the Criminal Procedure Code, 1973 thereby imposing curfew in 
the District Bathinda. (Copy Attached). The only exemptions provided under the said order dated 23.03.2020
is for Police, Military and Para Military personnel and Home Guards.  

Please note that as per the order dt. 23.03.2020,  effective from 2 pm on 23.03.2020,  processing of waste and 
disposal of waste are both restricted and not been exempted from the curfew in District Bathinda.  

On account of such restrictions made vide order dated 23.3.2020 and in order to effectively carry out
continuation of the plant operations we once again call upon you to immediately, share the
notification/order  vide which processing and disposal of waste has been exempted from the curfew imposed 
today  under the orders of the District Magistrate dated 23.03.2020.  

Notwithstanding and without prejudice to anything stated herein, please note that this letter/email will not be
read, understood, or amount to any admission, consent, concurrence, waiver or agreement on Concessionaire’s
part unless expressly written in this reply. Further, the Concessionaire shall not be liable or responsible in any
manner whatsoever due to Force Majeure Event. 

Notwithstanding the above we are sharing list of employees for arranging passes amidst prevailing curfew 
scenario. 

Hence it is requested to kindly share the following to enable us to operate the plant smoothly. 

1 Copy of the notification of the Govt. of Punjab/Municipal Corporation of Bhatinda  declaring 
processing and disposal of waste as essential service. 

2 Passes for attached list of employees including security guards. 

Kind Regards 
Neelesh Gupta 

From: Commissioner MC Bathinda [mailto:cmcbathinda@gmail.com]  
Sent: Monday, March 23, 2020 3:44 PM 
To: Neelesh Gupta <neelesh.gupta@jindalecopolis.com> 
Subject: Regarding MSW Processing Facility, Bathinda. 

Respected Sir 

Please find attached  
Thanks & Regards  
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Municipal Corporation 
Railway Road,Bathinda 
visit us www.mcbathinda.com 

Ph. 01642252812 
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Press Information Bureau 

Government of India 

***** 

Government of India issues Orders prescribing lockdown for containment of COVID-
19 Epidemic in the country 

New Delhi, March 24,2020 

The COVID-19 epidemic has affected many countries and the World Health Organisation has 
declared it ‘Pandemic’.  

Government of India (GOI) has been taking several proactive preventive and mitigating 
measures starting with progressive tightening of international travel, issue of advisories for 
the members of the public, setting up quarantine facilities, contact tracing of persons infected 
by the virus and various social distancing measures. Several advisories have been issued to 
States and Union Territories (UTs) for taking necessary measures to contain the spread of this 
virus. Government have temporarily suspended metro and rail services as well as domestic air 
traffic. 

The situation has been continuously reviewed at the level of the Prime Minister of India. The 
PM has addressed the Nation on the need for preventive measures and has also held meeting 
with all the Chief Ministers through video conference.  

Experts, keeping in view the global experiences of countries which have been successful in 
containing the spread of COVID-19 unlike some others where thousands of people died, have 
recommended that effective measures for social distancing should be taken to contain the 
spread of this pandemic 

While steps taken by State/UT Governments are in the right direction, lack of uniformity in 
the measures adopted as well as in their implementation, may not serve the objective of 
containing the spread of the virus. Considering the situation. The National Disaster 
Management Authority (NDMA), chaired by Hon’ble Prime Minister Shri Narendra Modi, in 
exercise of the powers under section 6(2)(i) of the Disaster Management Act, 2005, has 
issued an Order dated 24.03.2020, directing the Ministries/ Departments of Government of 
India, and the State/Union Territory Governments and State/ Union Territory Authorities to 
take effective measures to prevent the spread of COVID-19 in the country. 

In compliance of the said Order of NDMA, Ministry of Home Affairs (MHA) has issued an 
Order dated 24.03.2020 under Section 10(2)(l) of the Disaster Management Act, directing the 
Ministries/ Departments of Government of India, State/Union Territory Governments and 
State/ Union Territory Authorities to take effective measures for ensuring social distancing so 
as to prevent the spread of COVID-19 in the country. The Order shall remain in force, in all 
parts of the country, for a period of 21 days with effect from 25.03.2020. 
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The Ministries/ Departments of Government of India and State Governments/Union Territory 
Administrations, have been directed to ensure strict implementation of these Orders.  The 
implementation of these measures will be monitored by MHA. 

***** 
VG/SNC/VM 
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No. F .18/4/2020-PPD 
Government of India 
Ministry of Finance 

Department of Expenditure 
Procurement Policy Division 

***** 

Room No.512, Lok Nayak Bhavan, 
New Delhi dated the 19th February, 2020. 

OFFICE MEMORANDUM 

Subject: Force Majeure Clause (FMC) 

Attention is invited to para 9.7.7 of the "Manual for Procurement of Goods, 
2017" issued by this Department, which is reproduced as under: 

A Force Majeure (FM) means extraordinary events or circumstance 
beyond human control such as an event described as an act of God (like 
anatura/ calamity) or events such as a war, strike, riots, crimes (but not 
including negligence or wrong-doing, predictable/ seasonal rain and any other 
events specifically excluded in the clause). An FM clause in the contract frees 
both parties from contractual liability or obligation when prevented by such 
events from fulfilling their obligations under the contract. An FM clause does 
not excuse a party's non-performance entirely, but only suspends it for the 
duration of the FM. The firm has to give notice of FM as soon as it occurs and 
it cannot be claimed ex-post facto. There may be a FM situation affecting the 
purchase organisation only. In such a situation, the purchase organisation is to 
communicate with the supplier along similar lines as above for further 
necessary action. If the performance in whole or in part or any obligation 
under this contract is prevented or delayed by any reason of FM for a period 
exceeding 90 (Ninety) days, either party may at its option terminate the 
contract without any financial repercussion on either side. 

2. A doubt has arisen if the disruption of the supply chains due to spread of 
corona virus in China or any other country will be covered in the Force Majeure 
Clause (FMC). In this regard it is clarified that it should be considered as a case of 
natural calamity and FMC may be invoked, wherever considered appropriate, 
following the due procedure as above. 

To, 

!<Fvv-iOh --
(Kotluru Narayana;Redciy) 

Deputy Secretary to the Govt. of India 
Tel.No.24621305 

Email: kn.reddy@gov.in 

Secretaries of all Central Government Ministries/ Departments 
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Annexure 12
t\NN~~ \)~~ (2._- '.l-3. 

C-o t,.L.Y 
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Appeal No. 70 of 2012 
And 

M.A. No. 1203 of 2015 
In 

Original Application No. 106 of 2013 
And 

Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 

IN THE MATTER OF: 

Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 

Gaurav Jain Vs. State of Punjab & Ors. 
And 

Rajinder Singh & Ors. Vs. State of Punjab & Ors. 

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HON'BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 

Present: 

HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER 
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER . ~ .. ..._ 

Applicant 't· 

r .~.!;sp51ndent No. 3 
~ ""t• 

Mr. Tarunvir Singh Khehar,~J.'i.Guneet 
Khehar and Mr. Sandeep M~sh';i, Advs. for R-3 . t ·~ 

~ ' 

"";::., 

• ..~ .... , ti 
Mr. RaJ Kumar, Adv. and Mr. BhuP,F~der Kumar, 
LA for Central Pollution Control Board 

• ~ ~ .. ·~ .. ....q.i 

Mr. A. R. Takkar, Ms. Amarjit~ :tC~ar and Mr. 
Vineet Kumar, Advs. 
Mr. Kamaljeet Singh, AAG, Stat~ of P~jab 
Mr. Naginder Benipal, Adv. ,"· . ., ; l'. 
Mr. I. K. Kapila , Mr. AtuI;Kumar, ; a ndfMr. Atul 
·Kuma r, Advs. for A to Z Infra ' · 

/ Mr. t,Manoj K . Singh, Mr ..• Nilava I!andyopadhyay 
' and ·Mr~ -Mani sh Lakhawat', Adv lror tile ProJ· ect .. ~ · -· · ,, -·... ..,,~ "~"' 

ProP,9neJl.t ,. ·• •i ,:'l'.~·1, . 
. Mr;• Sudhir Mishra and·· Ms. Petal "'chandhoik, 
'Advs. · " r 

·r ,r Ms. Petal Chandlok, Adv. for Amritsar Municipal 
·· Solid Waste Ltd. • .,, :• .,., f' 

Date and 
Remarks 

Item No. 
02 to 04 

December 
01 , 2017 

SS 

"'·· ' , . 
• • I 

.. ~. ,_..,,_ I ,.\ '' 

,. Mr. Manoj K., Singh, '1Mr. Nitava 
BandhopadhY,.~Y.e,· · and -~~~ <tt f:'Ianish Singh 
Lakhawat;,Advs. ~ 'f.-'11:,'. 'i' 

·r 'Brig: u'R,.s:: "Sahota a_~d Mr:""f:Pa nkaj Upadhyay, 
: 

0

Advs. n::} __ , ·.-
Mr. B.S. Jangr and Mr:'tTejpal Singh 

• • q,."l> .. ,.,.. 1.-~iJ • 
Mr. V1ve k ~Garg, Adv. for Universal Biomass 
engery pvL.Ltd. 
Mr. Ka maljeet Singh, AAG 

· Mr. Naginder Benipal, Adv. for PPCB 
Ms. Deep Shikha Bharathi, Adv. for State of 
Utta r Pradesh 

Orders of the Tribunal 

We have heard the Learned cou n sel a ppearing for 

the parties. 

We make it clear that to manage the municipal solid 

waste generated in the Sta te is the primary respon sibility 

of the State Governmen t and the Local Authorities . Of 

1 

rJ 5:2-
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Item No. 
02 to 04 

December 
01,2017 

SS 

' . 
-: 

course the citizens and even the corporate sector is 

expected to provide due assistance in discharging of this 

function, as without their cooperation and of other 

stakeholders it would not be possible for the State to 

perform this function satisfactorily. The Constitutional 

and Statutory mandate provides an obligation on all 

including the State and citizens to ensure decent and 

clean environment. -Municipal Solid Waste is one of the 

major environmental problems not only in the State of 

Punjab, but in the entire country. The State of Punjab 

. therefore must own its responsibility and discharging its 

constitutional and statutory fun~tio~ 
1 

with utmost 
' \~.,.. .h ii 

sincerity and without delay. The entire::' St~te of Punjab, as 
·'. 

already noticed by the Tribunal in the 'judg~~nt of the 
I 

Capt. Mall Singh and Ors. Vs. State of Punjab &.9rs., has . ) 

been divided into 8 clusters and prese~ntly o!il~i~'.i4)::lusters 
, .1" . I _ ...... 

have commenced with some activity ,while other have not . ~ ~ 
! •• 1 • • • ' 

. .. ' , .. ,. . . } ~ofJ :J ' 

taken up at. all. 6r the bidders have terminated the 

' ;" 
,,· contract without progress on the ground. '·., ! ·"·· 

1· ;. •• • '·. ' , .. , 
,:' •• ., ... .:..- ••• •• • •• ·~ \-: • t 

t »/~~ ~ot qhly we have , heard al).\. ~~· concerned 
: ,1 .. t ~· ... ., . f ,\i~' ..,.r.' .t. 

-~~ stakehbi<l~rs, the ;_ ~tat~ '-and locil :~autIToi-ities, but even 
•.&,.-,, 

:·,r.~::~~: .... , 
... ~ . ..... ' 

Ch3.}llb,er meetings were h~ld .. by th~' ·Tribunal where the 
• 1 ,.,_l' .. , . ~{ .. . 

Chief Secretary and other dignitaries were present and 

even the Project Proponent. The issues were discussed at 

length and the Learned counsel appearing for the State of 

Punjab were directed to take clear instructions. Today the 

Learned counsel appearing for the Punjab submits that he 

has not instructed and even the senior officers from the 

State Government is present before the Tribunal, so are 

the Project Proponent and_ the applicants. Having heard 

all of them again we pass the following directions in 

2 
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relation to the works of the clusters that can be 
Item No. 
02 to 04 expedited:-

December 
01,2017 

1. Bhatinda Cluster 

SS 
It is admittedly before us that the Project 

Proponent has already installed/ established 

Composting and RDF Plant at the part of the land 

which has been handed over to him. The total land 

possession of which is given to them is admeasuring 

around 30 acres in Bhatinda and nearly 14 acres is 

covered under Composting, RDF, for greenery and 

temporary landfill site. 

According to the Project- ·'Proponent, he is 
.... ,,,_,. ... : -~ '4 .. • ,. 

collecting/being supplied 100 MT,9f•,municipal solid 
... 1 .t 

waste every day, but if their s~bmi¢sions are 
·.~~·~•, 'r J)',... t..i 

._ "" 1 .... 

accepted, they would even commence· Waste to 
"":- l.i '·f;., 
,.1 ......... · -~ 

Energy Pl~t .. !~ this cluster. Ho1,~ver th.~~,t~p.ould be 

dealt with by -.the State fairly .arld they should be 
,-· .... i' •• i .. / ·:~~ .f .. ' ~; 

~ - '° ~: • ~' ..... -., J ,{ • { I ~ 

'".'.".'~ encouraged .. to'"suc'cessfully op~ra'te the'fpla'n.t rather 
~,, I ~: fr _,_.... ~ . · __ .., ,; ~ . . ·r 

Y- 6 than creatirig hindrance in therr· operation~ 
( ' .' ,~_.., "$.. ~) ":,/" ~l j "?!.,.":t 

( - ... , • ,. • ... ... ;;. .. -- f ... 11 
··~_,~ The Issues raised before u s we dealias follows:-

• • '".. . . .f<f ' .. 
:~~.~ ;· ,. ' .... • • ; \ I'' ... ~ ~~· ~Jt .. ~I;-;· 
''i' "~ a. "· Pr~sehtly l for', establishing,ithl Waste to Energy 
;-~, 1 I 'I - r • :. ~ 

7 7.,.•r,. ••I . · ·,'1]~~ 

.,.. ·~~;1. '-~~-. Plant the Projec~;\,e.rnponeh~~'J:i.as 16 Acres of land 
1·7t1' h 1~,ir1~· .,.. 

jointly. The Learned counsel appearing for the 

Project Proponent submits that they should be 

provided more land. At this stage we reject this 

request, as the Project Proponent is already 

having nearly 16 Acres of land available and he 

should start the construction of the Waste to 

Energy Plant now without any further delay, 

however this will be subject to compliance of the 

conditions that are contained h ereinafter:-

3 
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Item No . 
02 to 04 

December 
01,2017 

SS 

. . . 
. ~· ·.,~ 
":;~ 

,1.., 
--c . ' . ' 

' 
'I 

b. The State Government and Local Authorities shall 

provided 500 MT of waste from Bhatinda cluster 

or any other place they consider appropriate to 

the Project Proponent and the said waste will be 

delivered at the site itself, it shall be the 

obligation of the Project Proponent to segregate 

the waste as contemplated under the tender. 

c. The RDF produced by the Project Proponent 

d. 

e . 

including the RDF lying in its place i.e. 3388. l 

MT, as stated, shall be directed by the State 

Government to be distrjbuted to the Bio-mass ... ~ " · .. 
1.t .. ~'~· 

Plants and the cement ·plant t'in the State of 

Punjab. 
~:. . . : 

" :· t 
The State Government shall ~p~~~· . ~an order 

"t"j 

without any further delay anc;l eI}sure its 

implementation. 

However it-. is for the Project·Pi;-oponent to,1 ensure 
· ~ ... . . :~'.~ .,,·,; . ,~ ...... -' ;;'··, ,,. ':iF 
fthaMhs::RJ:>F fluff that is produced oy·H1e Project 
' "· ":1 ·- .. "\.. 

~~~;on~nt has a calorifio';/~~e mirtlmtlfu of 2500 
:~~,,,.~ ;-: "-.~·,;J ... ·: 

Kilc{ Caloric/Kg. If this stand~9- is not met with, 
• ·:-_ 't •. 

"'...... ., . 
.. t~·~;:!,• ·~·;i < the State , · G~~einmentj.~an "-'ifefuse to direct :£ . , ' '"'I 

""~i)i.: · ...... ~:.1;}F.,.'l consumption of ~t;l;l~~RD;''?~~~~;he Bio-mass Plant 
i~l\..\.'~..;·1 1'.~:1 ... 

. ~ and the cemen{ plant . The owners of the Bio-

mass plant are also present before the Tribunal 

and they have agreed that they would take said 

RDF, however subject to it being of the requisite 

calorific value. The rate payable of the RDF 

would be the rate specified by the State 

Government/ CERC. 

f. The Project Proponent shall submit within two 

weeks from today its complete plan with regard to 

4 
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Item No. 
02 to 04 

December 
01,2017 

SS 

~ . ( .... 

-1:. .. 

- -· 

the construction of Waste to Energy Plant with 

complete time frame. The Project Proponent shall 

be obliged to adhere to the specified time frame 

and in default · would be liable to pay 

environmental compensation. 

g. It shall be responsibility of the Project Proponent 

to ensure that it deals and manages 500 MT of 

waste per day in accordance with Solid Waste 

Management Rules, 2016 which will be precisely 

meant for Waste· to Energy Plant and till that is 

commissioned it will accept 300 MT of municipal 
·~~!;{;;r~. 

solid waste which shall be ''Cielivered by the State 
\~·\ 

Government its agencies ~~·~{6s~ ·I· authorities 
;; ' 

without payment of any tipping ~fY.~}We leave it 

for the State Government and Local Authority to . N 
11..,. ('"' ' 

• . - 1'. ~·-,..:'it" ~\··;t. . 
decide for themselves, if :tliey woulq~l' hke to 

-~ \ ~ 
.• I - • 
. i i . 

segregate the .. ~et waste which; can Q.y cquiposted 
~.. . .. . . ·:~... .:· :.:~ ~~: 

Jocally ,and the cost of tr~sportatiofr·'could be 
', . 

.. _;,,,.. . . ... ... 
:·. saved: {\'.~~-this would n~j:~Bsolvett~~l~fate or the 

r· . ~: ,1 .. • ~. . ... ~~'\. l;,i',;.·.., ii'\.> 
t.>-l:',, Proj~ct Prop~rient for p~dormin~ all t~e directions 

._ ,,. • :?- •., r ,.,· 11,J.. .......~,, 
• / - ' • ~ t .. ..., ,I :;i..,,,})•z,:f,._ 

. !~a'to're-sta:te~ ·.~thctly in acc'BrdaEce"''with the order 
. . . . \1:::_·· 7 .. _,-· 

_,., ·• of the Tribunal . •. ., .. ,.. .... -. . · , •. 
\~·:ft, •"·; .~.1.:1 . l•(n·•· 

.• ;1 • ... ~:.), ·"'""" ~ 

J:i. ,, The Project Prop·~'~ent may approach the Punjab 
I ·.. . • 

- . 
Electricity Regulatory Commission within 10 days 

from today and submit an application for 

specification of the rates tha t would be provided 

to the Project Proponent for purchase of power 

once the Water to Energy Plant comes into 

operation. 

2. Firozpur Cluster 

The Project Proponent who was awarded 

5 
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Item No. 
02 to 04 

December 
01,2017 

SS 

I' , 

)S7 

tender for Composting Plant and RDF Plant at 

Firozpur has already terminated the contract and 

sanitary landfill as well. The Learned Counsel 

appearing before us for the said Project Proponent 

submits that they are not rolling to take up the 

project work at Firozpur and has already invoked 

arbitration proceedings . There are various Project 

Proponents. The State Government had again invited 

the tenders, however no tender have been received by 

them in response to their invitation. The State 

Government also to consider this project now 
....,. ·&. ,. 

independently as they have t d-·proVide 500 MT of 

waste to the Bhatinda cluster ~~-jp~?.•·our direction. 
,j ~ 

The State Government is granted Up~r,tf-'Jo process ., ~ . 
this case independently and come to the c9nclusion 

~. · . '' .. 
which will ensure that the Firozpur Distri<3t:,~:foes not . .... .. ' 

i' .• 
suffer fr6m any . environment ~d pµblis:..-;· health 

./~··--· ·" .: ·• i..J... i;..-·... t :• 
· i" .~.; ,. ! i' ·;I 

impkcts ·l>_, and -t'''the! waste of '·Ferozpuf~~s strictly 
Ii 'r-:11 '\>' \ .... 

managed ·":·<in accordance... with f ~oljfl Waste 

raised between the stakeholders. The Corporation, 

State Government and the Project Proponent have 

their own version ; n that behalf. We direct the Chief 

Secretary Punja·u to take up this case and try to 

resolve the iss1 c between the parties with an aim to 

ensure that th RDF Plant at Ludhiana is permitted 

to operate w i.hout any further delay and also 

consider obje tively the request of the Project 

6 
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Item No. 
02 to 04 

December 
01,2017 

SS 

1-~ 

:.. -1 __, 
.·-~ 
~- .... 

.- '~' 

""-

4. 

Proponent that they should be permitted to use RDF 

in their plant at Nakodar. 

The Chief Secretary herein shall submit a 

report to the Tribunal on the next date of hearing. 

Amritsar Cluster 

This cluster presently involved with two major 

issues. One is with regard to payment of the tipping 

fee for the purpose of collection, segregation and its 

utilization in the Composting Plant and landfill site. 

The Learned Counsel appearing for the State of 
.. 

Punjab upon instruction frohl. ~.the officers present 
• ~ ·!$ ' 

.::."' I" 

' 
submits that they would pay 1~q~ ... ~~:~d tipping fee 

•#J"'\~1-.. .. / . .. .., . . 
when· they receive the same fr~m ihe Central 

'·Jm·~Hl;;{;I 
Government. He however submit~~···fiiat for the 

present they have received grant from•'"th~i Central .. __ r_ ~,~ ~·~i ~:· 
. ·ll• -

Governmep.t a.pd would shortly di~burse the same to 
'--..,,. .. ...... ';; ~ ..,,,.,,,. 

the Pfbie'ct Proponent. ~-~~ / 't.l:!. ·. 
I .J .. : - • : •" 

.... ·''' . ' u..,1·J .t• 

' .. w~-~h~ve ·~o hesitation~:· observing_ .that the 
~ .. ~ . "' 

.' ' 

contract is between the State arid-'' the Project .. , ,, 
Jr : ., ~ 

':!_;,.~ • t'.frqpon~nt which qqe~ ino(posti1la~\th;'~tthe payment 
• • t· •• ' (•I f' r , ,·:) ~ \ ~,, ,1{J l ;;. i~~-~;/ 

f,f' . I( . I p i \, "• I.·' 1\0'"'~ • . . '-' ' 
-v;..::;~ '.. of tlppmg fee would be d~:g~ndent on the grant 

•• ; ;,j. . __ ,,.,~·~·'.- •• •. .-"'""~, •. , • _ ~ :rt 
-i received from tht : Central Government. This 

approach of the ~tate Government, therefore, is not 

tenable in law. In future they should pay the tipping 

fee regularly to the Project Proponent so that there is 

no default in collection, segregation, compos ting and 

deposit at the landfill site by the Project Proponent. 

Upon regular payments and if the Project Proponent 

commits the default in either of its function which 

shall be liable to pay environmental compensation at 

7 
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Item No. 
02 to 04 

December 
01,2017 

SS 

the rate of Rs. 50,000/- per day. Other dispute is 

with regard to the allocation of land for construction 

of Waste to Energy Plant which has been awarded to 

the Project Proponent. The Project Proponent is 

willing to construct it, however he has not been 

allocated the land. The Learned Counsel appearing 

for the State Government submits that the land 

adjacent to the present site cannot be given for the 

compelling circumstances and reasons, however the 

State Government has decided to provide an 

alternative site to which the J;>roject Proponent has no 
i'J ''. .:' 

objection. The alternative site" shall-. be provided to 
I "'· 

the Project Proponent within thr~~:m~.Jths. from today , r 
':· -~ ,, ... ·/'' ...... positively . • .. 

' 
. .... 

. 'l ·- > 

, 

We make it clear that the State Gove~Tr\t 1;.vithout 
·- • .,. " ·1 ,~ .... 

.. .• ·r;· ·n.-J .... -
default will haridoyer possession to tHe Projec1 Proponent 

within a period of. furee months . . From 'the( d_ate the 
" ~· . 

~:,;1 possessi'on .is ~fen· fo the Projec~ . ~ropone,f:'t i~;.¥1all start 
... r . .;{~·~ ·., x« t· i\,i:l'r: 
' Jh~ work of .~Rristfuc,tj~n of Was_'te· to E~ergy'}'Bl'ant within 

,..,.., ,::_~ .'' . ' . ~=~ .. 
" r r · ~ ' , ' J • • _.,..._, 

four.1we!(~S . thereafter. .;rhe• Project Prq:t?'b;q.~nt would also 
• " ~ ... I I· 

f j • •'·""' 

be at liberty to ·approach the PunJ~b,Electricity Regulatory 
\ .. ' 
I · ""''}l i: ~ ~L-~ ~J . • i1i ... ,,... ... 

Cotmriission for fixation~'of.>the :" . .. . power purchase rates in 

accordance with law. 

With the above directions we direct the matter be 

listed for hearing on 16th January, 2018. All the 

directions contained in this order should be carried out 

without default and delay by all the stakeholders. 

We hereby constitute a Committee of the following:-

l. The Secretary, (Local Bodies) State of Punjab; 

2 . The Member Secretary, Pollution Control Board; 

8 
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Item No. 
02 to 04 

December 
01,2017 

SS 

3. Professor from the Punjab Engineering College, 

Chandigarh nominated by the principal/ director 

4. A representative from the Regional Office of 

Ministry of Environment, Forest and Climate 

Change at Chandigarh. 

They shall submit a report to the Tribunal before the 

next date of hearing with regard to compliance of the 

above directions as well as showing whether the plants in 

question are operating appropriately or not. The Secretary 

state of Punjab would be responsible for carrying out of 

. these directions. 

~ ..... ~ 
£'~ .... ..,. 
'··"'i 
.~ . 

' • r .. .... 
,I • 

These directions have been provided upon consent 
~ .. , \ 

and agreement of the parties. -~~~-~;:;{,.; 
"'' ¥<1' f li\;,,,. 

The cases of remaining clusters wb.~'t;f'.~) taken up 
·"' .. 

on 16th January, 2018. 

··:_. ... :· ... .. ;; 
' 

-·'-
.• .J r 
l .: ~~ i\~1- ~,,{ 
~ I Y~l\•t, "'.-)' 1..,.; ~;jj{f,; '( ................................ . ......... ,CP 

(Swatant~l'·Kurnar) 
-~ ··' -;..: ' .ilf:: 

< • .,..,r1,· ' .. :~./ ~~:~~r·<'f.J 
·•~.~-;< . .., IJ: ·,. -.e ~.- .. , ' \ V_j. 

'..;"' . ··-:· ···.· ~· : ......... ~\ ...... ·.,·· ........ ... ,JM 
. , .. 1(br;~•'Jawad R~,i1' 

... , ~ " .·, . . ·.;. A! ~'1' ~..., 
; ~ ... ~ ~ ~ ,~J 'l, J ,~ (ro~I~ ,/j~• 

' · '~._"1,~ .... ,~......_ ...... 
.. , ... t~·l 

.. .. , ..... .. . ,1.~~ : . · ....... ......... ......... ,JM 
'..!F.'a:ghuvendra S. Rathore) 

.......... ..................... ... ........ ,EM 
(Bikram Singh Sajwan) 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir, 

Neelesh Gupta <neelesh.gupta@jindalecopolis.com> 
16 March 2019 13:47 
CommBathinda 
Amardeep Dhaliwal Mcj; Pmidc Bti 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
MARCH 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 
2019.xlsx; WhatsApp Image 2019-03-16 at 1.09.21 PMJpeg; WhatsApp Image 
2019-03-16 at 12.55.16 PM (1)jpeg; WhatsApp Image 2019-03-16 at 12.55.16 
PMJpeg; WhatsApp Image 2019-03-16 at 12.55.17 PMJpeg; WhatsApp Image 
2019-03-16 at 12.55.18 PM (1)jpeg; WhatsApp Image 2019-03-16 at 12.55.18 
PMjpeg; WhatsApp Image 2019-03-16 at 12.55.29 PMjpeg 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 

1 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Importance: 

Dear Sir, 

Neelesh Gupta <neelesh.gupta@jindalecopolis.com> 
20 February 2019 13:05 
CommBathinda 
Amardeep Dhaliwal Mcj; Pmidc Bti 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
feb 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 2019.xlsx; 
pick.zip 

High 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

\Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +91114502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Importance: 

Dear Sir, 

Neelesh Gupta <neelesh.gupta@jindalecopolis.com> 
02 April 2019 14:15 
CommBathinda 
Amardeep Dhaliwal Mcj; PMIDC Bathinda 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
APRIL2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 
2019-2020.xlsx; Dry & Wet Weight APRIL 19.xlsx; Rejects (1).jpeg; Rejects (2).jpeg; 
Rejects (3).jpeg; Rejects (4).jpeg; Rejects (5).jpeg; Rejects (6).jpeg; Rejects (7).jpeg; 
Rejects (8).jpeg; Dry & wet (1).jpeg; Dry & wet (2).jpeg; Dry & wet (3).jpeg; Dry & 
wet (4).jpeg; Dry & wet (5).jpeg; Dry & wet (6).jpeg; Dry & wet (7).jpeg; Dry & wet 
(8).jpeg; Dry & wet (9).jpeg; Dry & wet (10).jpeg; Dry & wet (11).jpeg; Dry & wet 
(12).jpeg; Dry & wet (4).jpeg 

High 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kindly note that Segregation of dry & wet waste is not being done properly. Both Dry & Wet compartment of waste 
is filled with mixed MSW instead of segregated MSW. Photographs are being shown. Kindly provide segregated 
MSW instead of mixed MSW. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +91114502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir, 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com > 

22 January 2019 21 :38 
Commissioner MC Bathinda 
Pmidc Bti; Amardeep Dhaliwal Mcj 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
jan 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 2018.xlsx; 
WhatsApp Image 2019-01-22 at 8.57.33 AMJpeg; WhatsApp Image 2019-01-22 at 
8.59.16 AMJpeg; WhatsApp Image 2019-01-22 at 9.00.16 AM.jpeg; WhatsApp 
Image 2019-01-22 at 9.04.39 AMJpeg; WhatsApp Image 2019-01-22 at 9.04.40 
AMJpeg; WhatsApp Image 2019-01-22 at 9.04.41 AM (1 ).jpeg; WhatsApp Image 
2019-01-22 at 9.04.41 AMJpeg; WhatsApp Image 2019-01-22 at 9.07.26 AMJpeg; 
WhatsApp Image 2019-01-22 at 9.07.52 AMJpeg; WhatsApp Image 2019-01-22 at 
9.08.45 AMJpeg; WhatsApp Image 2019-01-22 at 9.11.28 AM.jpeg; WhatsApp 
Image 2019-01-22 at 9.12.38 AMJpeg; WhatsApp Image 2019-01-22 at 9.13.02 
AM.jpeg; WhatsApp Image 2019-01-22 at 9.16.01 AM.jpeg; WhatsApp Image 
2019-01-22 at 9.19.20 AMJpeg; WhatsApp Image 2019-01-22 at 9.20.37 AMJpeg; 
WhatsApp Image 2019-01-22 at 9.21.08 AMJpeg; WhatsApp Image 2019-01-22 at 
9.21.41 AMJpeg; WhatsApp Image 2019-01-22 at 9.23.29 AMJpeg; WhatsApp 
Image 2019-01-22 at 9.23.57 AM.jpeg; WhatsApp Image 2019-01-22 at 9.25.24 
AMJpeg; WhatsApp Image 2019-01-22 at 9.26.05 AMJpeg; WhatsApp Image 
2019-01-22 at 9.27.12 AM.jpeg; WhatsApp Image 2019-01-22 at 9.28.02 AM.jpeg 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir, 

Neelesh Gupta <neelesh.gupta@jindalecopolis.com > 
22 January 2019 21:38 
Commissioner MC Bathinda 
Pmidc Bti; Amardeep Dhaliwal Mcj 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
jan 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 2018.xlsx; 
WhatsApp Image 2019-01 -22 at 8.57.33 AM.jpeg; WhatsApp Image 2019-01-22 at 
8.59.16 AM.jpeg; WhatsApp Image 2019-01-22 at 9.00.16 AM.jpeg; WhatsApp 
Image 2019-01-22 at 9.04.39 AM.jpeg; WhatsApp Image 2019-01-22 at 9.04.40 
AM.jpeg; WhatsApp Image 2019-01 -22 at 9.04.41 AM (1).jpeg; WhatsApp Image 
2019-01-22 at 9.04.41 AM.jpeg; WhatsApp Image 2019-01-22 at 9.07.26 AM.jpeg; 
WhatsApp Image 2019-01-22 at 9.07.52 AM.jpeg; WhatsApp Image 2019-01-22 at 
9.08.45 AM.jpeg; WhatsApp Image 2019-01 -22 at 9.11.28 AM.jpeg; WhatsApp 
Image 2019-01-22 at 9.12.38 AM.jpeg; WhatsApp Image 2019-01 -22 at 9.13 .02 
AMjpeg; WhatsApp Image 2019-01-22 at 9.16.01 AM.jpeg; WhatsApp Image 
2019-01-22 at 9.19.20 AMjpeg; WhatsApp Image 2019-01 -22 at 9.20.37 AM.jpeg; 
WhatsApp Image 2019-01-22 at 9.21 .08 AM.jpeg; WhatsApp Image 2019-01-22 at 
9.21.41 AM.jpeg; WhatsApp Image 2019-01-22 at 9.23.29 AM.jpeg; WhatsApp 
Image 2019-01-22 at 9.23.57 AMjpeg; WhatsApp Image 2019-01-22 at 9.25.24 
AM.jpeg; WhatsApp Image 2019-01-22 at 9.26.05 AM.jpeg; WhatsApp Image 
2019-01-22 at 9.27.12 AM.jpeg; WhatsApp Image 2019-01-22 at 9.28.02 AM.jpeg 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda} Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Importance: 

Dear Sir, 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com> 
18 March 2019 12:59 
CommBathinda 
Amardeep Dhaliwal Mcj; PMIDC Bathinda 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
WhatsApp Image 2019-03-18 at 10.43.43 AM.jpeg; WhatsApp Image 2019-03-18 at 
10.43.46 AM (1)Jpeg; WhatsApp Image 2019-03-18 at 10.43.46 AM.jpeg; WhatsApp 
Image 2019-03-18 at 10.43.47 AM (1)jpeg; WhatsApp Image 2019-03-18 at 
10.43.47 AM.jpeg; WhatsApp Image 2019-03-18 at 10.43.48 AMjpeg; WhatsApp 
Image 2019-03-18 at 10.45.16 AMJpeg; WhatsApp Image 2019-03-18 at 10.47.25 
AM.jpeg; MARCH 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 
2019.xlsx 

High 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Importance: 

Dear Sir, 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com > 

19 March 2019 14:35 
CommBathinda 
Amardeep Dhaliwal Mcj; PMIDC Bathinda 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
MARCH 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 
2019.xlsx; WhatsApp Image 2019-03-19 at 9.39.53 AMJpeg; WhatsApp Image 
2019-03-19 at 9.40.03 AMJpeg; WhatsApp Image 2019-03-19 at 9.40.04 AM 
(1 ).jpeg; WhatsApp Image 2019-03-19 at 9.40.04 AMJpeg; WhatsApp Image 
2019-03-19 at 9.40.05 AM.jpeg 

High 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 
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From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir, 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com > 

13 March 2019 14:37 
CommBathinda 
Amardeep Dhaliwal Mcj; Pmidc Bti 
Daily MIS report of Bathinda P&D Plant 
MIS Average summary.xlsx; MARCH 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; 
WhatsApp Image 2019-03-13 at 10.29.59 AM (1)jpeg; WhatsApp Image 
2019-03-13 at 10.29.59 AMJpeg; WhatsApp Image 2019-03-13 at 10.30.00 AM 
(1).jpeg; WhatsApp Image 2019-03-13 at 10.30.00 AMjpeg; WhatsApp Image 
2019-03-13 at 10.30.01 AM (1 )jpeg; WhatsApp Image 2019-03-13 at 10.30.01 
AMjpeg 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 

1 

462



463



From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir, 

Neelesh Gupta <neelesh.gupta@jindalecopolis.com> 
18 February 2019 12:32 
CommBathinda 
Amardeep Dhaliwal Mcj; Pmidc Bti 
Daily MIS Report of Bathinda P&D and daily waste receipt report. 
feb 2019 DAILY WEIGH BRIDGE RECRD 2018.xlsx; Bathinda P&D DPR 2019.xlsx; 
IMG_20190218_ 104511jpg; IMG_20190218_ 104527.jpg; IMG_20190218_ 104548Jpg; 
IMG_20190218_ 104605Jpg; IMG_20190218_ 104634Jpg; IMG_20190218_ 104655Jpg; 
IMG_20190218_ 104713Jpg; IMG_20190218_ 104736Jpg; IMG_20190218_ 104754Jpg; 
IMG_20190218_ 104823Jpg 

Please find attached herewith the DPR and MIS Reports along with the photographs of Construction and Demolition 
Waste provided by the Bhatinda Municipal Corporation. 

Kind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +9111 4502 1982 
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(;>r<fo'r ~:'1-tc%i. <H.;izj20.~1 J)fl~sc<l b~ flo,c1 :i:i1~_-;_Natiom1I r.1·ee1t ·rribumil 
,. ~· . ,g:r:1zc NOJJ'~!)_i~1 4j.)..tl~~l°'N,9 .. 7<~/~0J 2· fitfcq <;\tJ)t. M~ll "Sitlgh & p1:s: · )i 

. ~ . '. .. 1· :-s~.ate tl~- r1.1.ooab~~· :0t'I$., 
.)u.':4, ~· -..~·,; •: 't• ~l'·'.!.~ •• •.,• -~ .·"' • •:0 •· • :~' ••• ··: •11 • ~. 

··· S~l;l~e.t~ ··.,., c; • .' f>Hssing . -0f.J1c~es$~1Jr oMct•fd~n;_ctioos . 1-0· k~l~~t no« biom11"s )?.ils~d ~- . 
. ,~ · · power plants ~ilJl!c"§t~Je of P1mj~l.I to rqro:!al·ly purchnse Ill)~' fr9,_ill 

tlie .Pi·oject· Pi:~_po.nent i.e. 1\1/s JrTF Urba11 ~waste Ma11agem<:n~ 
'(.Bathinda) Lim'Ttetl 

6Annexure 15(Colly) 476
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t · 11,I· ~~ , . <. , , JJTF ·uR'~AN WASTE ~NAGEMENT (BATHtNDAJ uMtreo 
: Cl O f CQ POL JS Jil)dol _.f.Tf Ceotre,:28 ~i1•qji M~rg, Now 'O~. fhl· l 10015; Toi. NQ.: Ol l ·6~>163983/8.t; Fox ~o.: Ol l-664'63982 

tlf1£.0Ur11> ""n' 111A11lo u•t111 I 

' r . : .,:, 't . "-' S: • ;;, • •, ,,. •• \ 

J~j:· sub~1iued'=1lHn =vide:tl:i'hr~tVda ~ ~~4'.08.'2JJ?: the <~Jon ~b~c N9T dJ~-ected the. 
~roJ7ct. &~opp11~t to· c9nttQll~ .1{Sf Optn1m·1011s· re;lra mg; Pro1;~s111g an~ 1D1spt>snl.of 

~1~)\f r&r, ~~ ~~l~d~; c;J~st~J.:".and:;_: ~cnemt~" : F by such p.roces$Jng of the 
MSW. '.furili~ vlde. lbe- stud or.der, Lhe~ H.on• le NGT also dtt'Cct~d tl)e State 
,,Gov-ernment (!fk ·7Punjab , ~w" fss\le· eip ropnate directions l'O the 
pow~erfce1nentfbion:11.1~s .. b~1sed pow.er pl'clnts in. tie State to accert RD!· from the 
t'r~J;ct ~r9po~e~t .~t}he r~e,,ps: ~~y ~e· dcfo1e:<l l'J the State. A copy of the' order 
dated 04:0$.2017 is annexcii l:ic;ei.' ith andmarke .as Annc~ore l. : -

3. Subs.q_u~11;b'. ~l~ l lG;l 'bl~ .J'i~~ •• ~.: il~ Oi·de; d4!cd 06. l :.2~ 17 :).1so dir""U!d the 

Bio~ass"' ai)d.~ 1ll,~l'lJHil,l?Y1~~ri&Pl.:u1~$ ~ - be p(estint hefure .ic 011 the n~xl drue of 
he~r.ing~ Tbe~ner, during.the proceedings of tJie llt'l;lrlng dated°" 24A L2017,· the 
;:epr;,1!t\lntivl:!~;'of'tlt6'blom~s 

0

pl~1ts app~aring Hct'ore the~ Jo;f'bfo >lGI (fla1Mf.Y 
Mahva. ~owef' l)vt Md . .- Be-e Devtii6ph1~h( Eli;gi;l~rS Lld and Viaton' l.:;rK~rgy Pvt, 

Ltd:l ag~~p ~Q pl~r~ha~ tl!c_ Jl.Qli fr9Jl} t}~t~ Pr~jec.f PrOJ'Oncnt und 'farther M1¢) abo 
agreed that tJ~~ tr;ansp?fll?$ion·wsi p~J~l?r '"ill ~c borne hy .such biomass pt.ar:t~ 
only, · - : - · · 

- ' .. ,·,;,,·.~$' \-;•; ')• ;. ·• 

Jt j!\ ''s.:<> .to' ~,z {IOJed .. l?.e~l"thtW Vlid~ -fu(MlJ'cler <latt: f 0 U2.2~ J1,' 1hc 'l··to1f olc NOT 
· f9rth~i: d!r~tecfrlli S~ate tip~tn.tp.~'~\P,1in~~ '.au ordet fonnc ~d1sL~·iOytion oflhc 
RDF pto~t1ced ':by the- Jfroj~PropO.nen~ inc!u<lin .t~le R.fW tyi-ng at it~ place i.e. 
~S68'n· M't'fo th<{ a1o~ii1il~f ffJJnts ~1ltl the Ccme t ~l~ms in the ~Stale of PiinJub. 
The Hon~hleNGl':ftathec dfrected that: the' otd~1: i~1 this. t'eg~rd .s11nH be passed b) 

•. !J.1e ~ate. ,.9 .. ov~rn~~nt . w.itho:u~ ~ny :d~l~y ·.-an.~ tthai it. 'sh~- tll a_ l!"o ~n~u:c _ihc 
m1J?lcmentat1on o-f rts m·<f'cr._ A ;!=opy pl th~ .. (~t<lc . dale(.! 01:12.20i1· 1s Am1c..xod 
ffor'ewith w10 hmtkcd·~ '~Vincku~c :t the rcfo~Hnt para·ofthc·H~n10l~ NOT .order 

d~~ o 1 • ~~;)9 t<J "•~pfo~~~~,ci~;~cc n'.~ rent .. ro r • ...;.,~., . . · . , · 
"c. The RDF [>rocluq_~d b,v 1h~~ f>.r.~..1e..ct P1 ~xmen_r '1J7~b1dmg tln: 
IJ.Dl· 61ihg.itf lf:; }>tac~ le:· 33RS. t kn: as .1:lored. shall be clirectecl 
by rhe ·Slt1f'1 &w:rnme111 ;1d 'be ~liso·ibuted l!i tilt! Bi<J-111a.H l'l<mts 

. l!~'d tjut ,q.qa1<1nr1J)_tanr:it1Jl,1e. $ /f.J/(1 t'.f P°Zptfah,1 ' _ · - . "" 

·· il 111e'SCmc (fo;:q.r11~ei11 shall. ·~.\-~ an m~" · r wi!hqut !m,; fi1r1her 
llek,Y and <:ms11i•/1t.~' 1t1pl<l11tcti/cr1ib~1, " 

. '... ... ~ 

ft i.S:~s9 9_mau~! ,.of.r~1:<l ~~nt !he rcprc~~nt;ati_~·c~owncrs o(tbe h~omus\; p,l~n~o; 
present btff6rc~the l lon' blc NOT also.ag1-ced to lak.l!lthe RDF from. the plant ol the 

Pt-0iect Propone1~u(Bi\tlli11<la imd' thc'san1c h~s~JsJ been 'tccor-d~ h~· lhe . 
~ I . -. ., 

.\ . 
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Baboolal Sharma 

----~ -..-....-.------------------------------------------------------------------------
From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Dear Sir 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com > 

31 March 2018 12:'53 
'cmcbathinda@gmail.com'; 'pmidcbathinda@gmail.com' 
'amardeep.dhaliwal.mcj@gmail.com'; 'Naresh Kumar' 
Daily Report of Bathinda P&D Plant 
Bathinda P&D DPR 31 Mar-2018.xlsx 

Please find attached herewith the Daily Progress Report of 31/3/2018 related to the MSW Processing and 
Disposal Facilities at Bathinda. 

Please also note that the outstanding tipping fee as on date is INR 182.88 Lacs. 

Further this is to bring to your kind notice that State Government/ MCB is yet to issue orders to 
prescribe RDF rate in line with CERC order, under NGT directions vide its order dated 1112/2017. 

Thank you. 

Kind Regards 
N eelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir+911145021617 
Fax +91 11 4502 1982 

This message (including any attachment(s) hereto) is confidential and privileged and subj~ct to copyright or 
other intellectual property protection. It is intended solely for the addressee. If you are not the intended 
recipient you are hereby notified that any unauthorized reading, dissemination, use, review, distribution, 
printing, copying or taking any action in reliance on the contents or the information contained in this e-mail 
message and/or attachments to it are strictly prohibited. If you have received this communication in error , you 
are requested to delete all copies of this email message along with attachments from your system and please 
notify by replying to the sender immediately, and notify Jindal ITF helpdesk by calling 011-45021929 or 
through e-mail it_helpdesk_delhi@jindalaquasource.com. Thanks for your cooperation. Communicating 
through e-mail is not secure and capable of interception, corruption and delays. Anyone communicating with 
Jindal ITF and its subsidiary companies by email accepts the risks involved and their consequences thereof. 

1 

483



Date: 29/03/2018 

.~~' . ..:~·.<· ... -·=".:.lo'.'.•!- j;:J~ 'i'1~:'lli'lK~·~ ;. .. ~~rTu'.~ ,~~ ~~~, 
L•.1•l":.lot:.lu111i.:-JJ1.l!.ll'.U•ltr••c111£~'~i:;..... I ):~ 
.. - -- - - ··-: ·-- -

l.!ir1111ilill'}' - ..:-- , • ..,. .. lt:tl 
' I 

• 
MSW Intake 75.7 2121.6 23206.6 

c: s 0 
MSW Processed :iJ (/) 95.55 2149.8 25047.4 

u ~ :J 
"C Moisture loss 0 31.55 709.9 8686.3 
L.. 
0.. 

"C SF - Compost c: 12.80 288.0 3350.8 
ro 
c: Q) (/) 

Finished RDF 0 - ....... 
.0 u 

:iJ ro :J 
~ Q) "C 

- 0 Finished Compost Q) ro L.. 
0.. (/) a.. 

20.93 

0.00 

471.0 

3.0 

5472.4 

337.0 
0 

Inserts/ Rejects 30.27 680.9 7914.3 

No Customer Name 

1 Viton Energy, Mansa 0.00 50.0 69.6 
LL 
0 2 Malwa Power Pvt. Ltd. 0.0 30.9 147.4 

(/) 
oc 

Q) 

ro 3 Universal Bio-Mass Energy Pvt. Ltd. 0.0 0.0 6.3 (/) 

4 DEE Development Engineers Ltd . 0.0 30.8 142.7 
Total 0.0 111.7 366.0 

0 1 National Fertilizer Ltd. (NFL) 0 0.0 189.5 
0.. 

E~ 2 Municipal Corporation BTI 0 0 0.0 
0 
u Total 0 0 189.5 

~ .n-- ...... ·.· ·l•...J• 1:.111111•1 :• ,..._.., I tJ 
11 ... ~-.II 1'.11 ... ,., L."'\lfoT.i ~ljloL"fl ihl"il . .., - - --·. - k"illTil!'ll! J:."'I:i'1Y--'"'-~ 

~ 
3: 

MSW 8042.1 8022.2 ro 
0 oc 

....... 
c: Semi-finished Compost 4554.7 4567.5 Q) 

> Q)QJ"Cj Finished RDF 4982.0 5002.9 c: jij - 0 ...... .0 L.. 
Jl!OO..- Finished Compost 212.5 212.5 
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* secondary shredder sieve maintenance 

under progress. 

No order available 

0.0 
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Baboolal Sharma 

From: 
Sent: 
To: 
Cc: 
Subject: 
Attachments: 

Importance: 

Dear Sir 

Neelesh Gupta < neelesh.gupta@jindalecopolis.com > 

23 May 2018 12:01 
Commissioner, Municipal Corporation Bathinda 
'pmidcbathinda@gmail.com'; 'amardeep.dhaliwal.mcj@gmail.com'; 'Naresh Kumar' 
Letter dated 23.05.2018 - Mail 1/2 
Annexure 2.pdf; Annexure 1.pdf; Annexure 3.2.pdf; Letter to BMC 23.05.2018.pdf 

High 

Please find attached subject letter along with Annexure 1, 2 & 3.2. 

Annexure 3.1 being bulky shall be send in following E-Mail 2/2. 

'.(ind Regards 
Neelesh Gupta 
Director 
JITF Urban Waste Management (Bhatinda) Limited 
Dir +91114502 1617 
Fax +91114502 1982 

This message (including any attachment(s) hereto) is confidential and privileged and subject to copyright or 
other intellectual property protection. It is intended solely for the addressee. If you are not the intended 
recipient you are hereby notified that any unauthorized reading, dissemination, use, review, distribution, 
printing, copying or taking any action in reliance on the contents or the information contained in this e-mail 
message and/or attachments to it are strictly prohibited. If you have received this communication in error , you 
are requested to delete all copies of this email message along with attachments from your system and please 
notify by replying to the sender immediately, and notify Jindal ITF helpdesk by calling 011-45021929 or 
through e-mail it_ helpdesk _ delhi@jindalaquasource.com. Thanks for your cooperation. Communicating 
through e-mail is not secure and capable of interception, corruption and delays. Anyone communicating with 
Jindal ITF and its subsidiary companies by email accepts the risks involved and their consequences thereof. 
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BEFORE THE NATIONAL GREEN TRIBUNAL. 

IN THE MATTER OF: 

PRINCIPAL BENCH• NEW DELHI 

Appeal No. 70 of2012 
And 

M.A. No, 1203 of2015 
In 

Original Application No. 106 of 2013 
And 

Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 

Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 

Gaurav Jain Vs. State of Punjab & Ors. 
And 

Rajinder Singh & Ors. Vs. State of Punjab & Ors. 

CORAM : HON'BLE MR, JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HO~~L'E MR. BIKRAM SINGH SAJWAN , ~E:~rERT MEMBER 

. ~~. .. 

Appeal No-l.'11.o, of-:2012 
Present.: :i, ·~)>.pi1cant: 

''Respondents: 
Appearance not marked . 

Mr. Nagi!lder Benipal,Adv. fo:f' State ~f Punjab 
Mr. Naginder Benipal, Adv., ~~ . .fol\,PMIDC 

lication No. 106 of2013 
App!ieant: 

Mr. Manoj K. Singh, Ms. Naliv~r~-~9tl:~opadhyay; 
and Mr. Manish Gopal Singh La1mv1at, Advs. for 
Project Proponent 

.._, . '' ~- )p 
'oi _'?i'Ii :~'farunvb- Singh Kheh.:ir-··and Ma. · <S~meet 

·l ~~'. ~ ' Kh~.har and · 
OriginaM\pplication No. 69 of 20.16· 
Pre·se ~'t:; 'k- Apn#cant: f 
M.A. No. 611,0 of2~17 IN Execution Application No. 30 of2016 
Present:~ . , ... AppUcnht 1 Mr. Kamal Jeet Singh, AAQ-

r.: ~-~· ~:i- J,R', . , 

'Date and Orders of the Tribunal 
·IJ.~maf.ks 
Item.YNos> . · - - • ;·& · ,,- , ... 
01 t:~ ·9#~ ,- We have :h'eata The Learne.d 'G.qµnse l appearing for 

-...... , • J:: 

Au~~81\a4, . the~'.~tti.es . There an{:'§~~us a~~putes raised by the 

SS& PS parties, b.e~ides 'havin~ raised claim against each other, 

they also equally well at shifting the blame on each other . 

As a result of non~functioning of the plant, it is the public 

health and environment at large, which is the victim. 

This plant at Bathinda was pilot project in the State 

of Punjab and on the basis of which remaining clusters; 

were to be constructed, but nothing has advanced, even 

this plant practically come to a halt causing serious public 
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l 
I 

~ ,. 

Item Nos. 
01to03 

health and environmental degradation in the area of 

Bathinda. As an interim measures and without prejudice 

Au~~;t7o4• to the rights and contention of the parties in the 

SS&PS proceedings either personally or as may be ins ti tu ted by 

the parties in future, we pass the following directions:-

1. It has a Refuse Derived Fuel (RDF)-Cum-

Composting plant which has capacity of 250-300 

MT/day. However presently it is receiving 100 to 

200 MT/ day of municipal solid waste for processing. 

Thus, we direct that the Project Proponent shall 

receive 100 to 120 MT /day .pf municipal solid waste 
:: ·r.;• 

every day at its plan t. The wa':Ste i~ to be collected 
•:.· '. 

by the Project Proponen t it self. 

2 . The waste so received, shall be ,Pro<.:;~s&ft~and th ere 
• _. ,.J, 

-;~ 

from RDF shall be generated besides 'the wet waste 
• •s<;..._. ~~. 

being useq f?r composting purp'°'se. 

3. The pllµit whi Qperate to its .o:p: imum capacity of 
w. .~·' . r :. :: -

12'0 MW/~sl:!f-Y "wi~out default and with:0u:t causing 
~ 

any advitise environmental frnpact ~~- ·lt,' shall be 
~ ',:,L • ! " 

'. ' 

,,,obligafil:on of the Project . Propon,~J:ft t0 ensure that 
~ ft .._(. 

,, I °'" • • 

'' the;~, is ~b:· '~\'-!()far ' and tb-e're i'S· ,prbper spray of 
.t .,. ! ,:t. "{.'\f.1-> , •• 

. ,.,~, c'!J.'.disinfectants in ;;i.ecoi;dahGe?-i~ with Solid Waste '. ·i~·:· .~(';ff' ' 
Manageme;nt Rules,. 2016. 

4 . There shall be CCTV Camera operated round the 

clock in the plant and it shall duly record the entry 

and exit of trucks, quantum of waste brought to the 

plant, its process and if there is any obstruction 

caused by the person of the locality or any other 

person. 

5 . The Project Proponent shall at liberty to report to 

the officers concerned directly, in the event of any 
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01to03 

August 04, 
2017 

SS & PS 

·r 
. '·· ! • :~ ··• 

inconvenience or obstruction caused by outsider in 

running of plant and upon receiving such 

obstruction concerned officer and S.P. of the 

concerned area shall take immediate steps to ensure 

the plant does not come to halt under any 

circumstances and keeps treating/ processing the 

waste in accordance with rules. The applicant 

would be entitled to part tipping fee and other 

charges of Rs. 2.5 Crores and would also be paid 

tipping fee @ Rs. 367 /- per MT. However these 

payments will be without prejudice to the rights and 
I. ,,\ ~ 

'claims of the parties in the appropr~ate proceedings. 

The Project Proponent shall comply with all the ... 
"~ i· l.: ~· ..... 

directions of the Tribunal that have been; -t&,ta;ted in the 

judgment of Capt. Mall Singh & Ors. Vs. Punjati PCB & 
'' ' ~.~ ~ 

Ors. dated 25th .. Nov,ember, 2014. 

In tile ~eve~t E!PY ;pf the parties.i's foun.,~~ t!?· be non-
~- . 

compliarl't! of. · ~1.1.~ a1:56ve directions, :~uch party ·0.?d officer 

wquld be liaq~·e" for- p+oceeded against in ac.-eQ'rdance with 

law and we wou.J,d, ·aiso impo'se. ~environmental 
~, - . ~' ; . , . ·~·' 

compensation o'~ the~, if there is ·~y.<:d.efault. 
(o''., .. 

:s::1?~{ ~... --t-.~ .:·: .• ' •• ;.,. 

., ll!JU;ti~~ are at llbelltY.''-t0 approach for issuance of any 

directions. Th'e State· Government is directed to issue 

appropriate directions to the power/ cement/biomass 

based power plant in the State to accept RDF from the 

Project Proponent at the rate as may be defined by the 

State. However this also would be without prejudice to 

the rights and contention of the parties. 

There shall be joint team consisting of Member 

Secretary, Punjab Pollution Control Board; representative 
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Item Nos. 
01to03 

from the regional office of Ministry of Environment, Forest 

and Climate Change and a Professor nominated by the 

August 04, Director, Punjab Engineering College, Chandigarh. 
2017 

The committee shall conduct at least two 
SS&PS 

inspections. The Member Secretary of the Punjab 

Pollution Control Board shall be the Nodal Officer and the 

report shall be submitted to the Tribunal. 

List this matter for hearing on 06th September, 

2017. 

. ... .. .. ...... .. . ... .. .. .. .... . ... .. .. .. . .. ,CP 
(Swatan\e~Cl{umar) 

.... . .. .. ... ... ...... . ... ... .. · .. , ..... .... ,EM 
(Bikram Singh Saj;w~1 

............ ~ ... ~·· 

4 

490



IN THE MAT..'.IER OF;. 

BEFORE 'l'HE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Appeal No. 70 of 2012 
And 

M.A. No. 1203 of 2015 
In 

Original Application No. 106 of2013 
And 

Original Application No. 69 of2016 
(Earlier OA No. 36 of2013I 

Capt. Mall Singh & Ors. Vs. State of Pun.jab & Ors. 
And 

Gaurav Jain Vs. State of Punjab & Ors. 
And 

Rajinder Singh & Ors. Vs. State of Punjab & Ors. 

CORAM: HON'BLE MR. JUSTICE SWATANTERKUMAR, CHAIRPERSON 
HON'BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 
HON'BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER 
HON'BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEl'llBER 

Present: , 
" . ~pplicant 
~ ;~e.sfondent No. 3 Mr. Tarunvir Singh Kheql!,~~ ,~ .Guneet 

Khehar and Mr. Sandeep ~isbrn, Advs. for R -3 
Mr. Raj Kumar, Adv. and Mr·. 'Bhupe'nder Kuma1·, 
LA for Central Pollution Contro' Bo'af.d 

Date and 
Remarks 

Item No. 
02 to 04 

December 
01,2017 

SS 

Mr. A. R. Takkar, Ms. Amarji~··~~mar and Mr. 
Vlneet Kumar, Advs. · c 
Mr. I<amaljeet Singh, AAG, State _ ofPu~jab 
Mr. Naginder Benfpal, Adv. ., ~;. 
Mr. I. K. Kapila, Mr. Atu,1.-Kumar, . nnl\· Mr. Atul 

.KirJ'!lar, Advs. for A to Z Iil.fra ' 
Mr. - ~anoj K. Singh, Mr, fol'ilava ~~ndyopadhyay 
~nd Mf!'•J'1lanish Lakbawa~, Adv f~r the Project 
Pror,pnel}'t . f '·· -'~'":< 

.. -Mr: · ·sudhir Mishra 0.11-d ·Ms. Petal ·.€Handhol.k, 
·,Alivs. ~ ~-
~-s . Petal Chandlok,,.8d'l1'. for AJtlt.UJar Municipal 

. ;.,_8,0l_ir;i Waste Ltd. .... · 
, •' Mr. 'l""r~ Manoj it.. Singh, ·Mr. Nitava 
' Bandhopadh~~a and Ni.,:. JY[ani,sh Singh 

Lo.kha~at ~Aq.Y.s: .. ·'·'i · .. , .. \\• 
~r},g;- R.S.; Sahota al):~ Mi': Pankaj Upadhyny, 
·:K'dV8 ~ .· ri'" . 

• .~l { ,.. • • 

Mr. B.S. Jan.gr !ll!-d ~.ir~]pal Singh 
Mr. Viveh;_.' (#irg, 'Adv~'' for Universal Biomass 
engecy pvt •. ;s;tit. 
Mr. KamalJe.lit Singh, AAG 
Mr. Nagind.er Benipal, Adv. for PPCB 
Ms. Deep Shikha Bharathi, Adv. foll" State of 
Uttar Pradesh 

Orders of the Tribunal 

We have heard the Learned counsel appearing for 

the parties. 

We make it clear that to manage the municipal solid 

waste generated in the State is the primary responsibility 

of the State Government and the Local Authorities. Of 
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Item No. 
02 to 04 

December 
01,2017 

SS 

course the citizens and even the corporate sector is 

expected to provide due assistance in discharging of this 

function, as without their cooperation and of other 

stakeholders it would not be possible . for the State to 

perform this function satisfactorily. The Constitutional 

and Statutory mandate provides an obligation on all 

including the State and citizens to ensure decent and 

clean environment. Municipal Solid Waste is one of the 

major environmental problems not only in the State of 

Punjab, but in the entire country. The State of Punjab 

·,. therefore must own its responsip.ility and discharging its 
-~ l <'>.\;< 

~~ .;:.::;;, ~~~ .... ~ 
.; constitutional and statutory fmr c'tioI?,., with utmost 

. '• ' ~ 
sincerity and without delay. The entire' S't~t.e of Punjab, as 

already noticed by the Tribunal in the ~~-d~nt of the 
·qi~":· 

Capt. Mall Singh and Ors. Vs. State of Puni~b &firs., has 
. ~~ t~ 

been. divided into 8 clusters and pre&e'ntly di.i;i~''4~~1usters 
t~' t• t • 'J I 

have commenc·ed '4jth some activity .wbile o,~er l ,ave not 
~·,. ~t~ ); '"ft; :. <:.~:~· 

taken U.p at ,.,alL o~ the bidders have ternllillated the 
·.}· 

<-' 

"': .. contract withou;kgrogress on the .ground. 
l /r, ;_.:i; • .' •' .. \ - ·' j1 

'. ),'fot ·cfuly we "11a.ve beard al t ~· concerned 
• I ... ~~ ~ I'° Ji: ~ 

stakehoi~§·Iis, 't!f~ ' Si'lt~~~d}''loc~+ ati~~tli'B:es, but even 
'""· ' ,,...,-: .. ,~· 

8.b,,~~.~t meetings were 6-.Jt:(!,l.~ by ti_l .Tribunal where the 
l.~.J~ 1,1 ...... 11..:;; 

. ''klli' I• ' 

Chief ·~ecret-ru.-y, .. and other dignitaries were present and 

even the Project Proponent. The issues were discussed at 

length and the Learned counsel appearing for the State of 

Punjab were directed to take clear instructions. Today the 

Learned counsel appearing for the Punjab submits that he 

has not instructed and even the senior officers from the 

State Government is present before the Tribunal, so are 

the Project Proponent and the applicants. Having heard 

all of them again we pass the following directions in 
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02 to04 

December 
01,2017 

SS 

relation to the works of the clusters that can be 

expedited:-

1. Bhatinda Cluster 

It is admittedly before us that the Project 

Proponent has already installed/ established 

Composting and RDF Plant at the part of the land 

which has been handed over to him. The total land 

possession of which is given to them. is admeasuring 

around 30 acres in Bhatinda and nearly 14 acres is 

covered und,er Composting, RDF, for greenery and 

temporary landfill site. 
·. . . . · ~ . ... . . 

if- ' 
Accordill_g to the Project '' Proponent, he is 

collecting/b~ing supplied 100 Mq'' 0f municipal solid 

waste every day, bµt if their suibmts'Sions are ' .. ~~* 

accepted, th,ey ·would even commence' yt·aste to 

:l!in.e~ror Plant in thi~. clust~r. HoM\ever th~M,~i;xou1d be 

dealt_ wj.th by' .tll.e . . State fairly :.and th~y sb,ould be 
.- .. i,. 1~:: I(: l . 

enc0urag!'.d;li1~0 ·"~1.].dCessfully op,,~relte the' pl~t rather 
~* 

than creatiiig hindrance in th.eii opera:t.1~.JJ· 
• .._ "1t • \ > 

·:~he lssµes raised .before us. we deal ~s f~tJ.ows: -
.,i/. ~' \ . - ~ ""'; ~ ~ ,' .~· ,t ~" .. ~~ •• 

a. ·'•·P.t;ese~·QYi ~.!\: establishi.IJ!:f~the ·wfa:ste to Energy .. 
-~'·1~ ,, 

,. '.".':~·>? . Plant the Projecth,Bi"Qpone~{··nas 16 Acres of land 
?~!~.:~ft :~=f\.1~~ .. 

jointly. The Learned counsel appearing for the 

Project Proponent submits that they should be 

provided more land. At this stage we reject this 

request, as the P.roject Proponent is already 

having nearly 16 Acres of land available and he 

should start the construction of the Waste to 

Energy Plant now without any further delay, 

however this will be subject to compliance of the 

conditions that are contained hereinafter:-
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December 
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b. The State Government and Local Authorities shall 

provided 500 MT of waste from Bhatinda cluster 

or any other place they consider appropriate to 

the Project Proponent and the said waste will be 

delivered at the site itself, it shall be the 

obligation of the Project Proponent to segregate 

the waste as contemplated under the tender. 

c. The RDF produced by the Project Proponent 

including the RDF lying in its place i.e. 3388.1 

MT, as stated, shall be directed by the State 

Government to be dist~'\>Ut~d to the Bio-mass 
l','i.i. 

Plants and the cement plant ;-in the State of 

Punjab. 
.;,; 

'··,!" 

d. The State Government shall ~~Ji'r .. :i-·an order 
• -t~ 

without any further delay and 

implem~ntation. 
) . 

,· its 
~ 

e. How,ever i ' \i~ for the Project: !'l' opon_ent t ~ens'ure 
t' ... ·. - . ~t .• ~ ..:r: 

,thaHth.e.;·:RDFJiuff that is prbduced oy 'the Project 
!...... . '-~ ~' 

Propo;ieM~ has a caloti:fic' value mihi-I"p.'\tJll of 2500 
~~ ~ . . 

Kilo; t:aloricjkg. If tl:lis 'standaFd is~not met with, 
I ., '"° 

•• ~·: - ~111 \ '.o -~..._ • '!\ ... ·, -: .. f~ r.::~ 
·the ~S~at~. 6.<Nernment,._.'.:~an, "1'j:efuse to direct 

;~~ . 
.. ~-~~-~; /o~sumption of{(~~~~D1?(1f" the Bio-mass Plant 

and the cement ·plant. The owners of the Bio­

mass plant are also present before the Tribunal 

and they have agreed that they would take said 

RDF, however subject to it being of the requisite 

calorific value. The rate payable of the RDF 

would be the rate specified by the State 

Government/ CERC. 

f. The Project Proponent shall submit within two 

weeks from today its complete plan with regard to 
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the construction of Waste to Energy Plant with 

complete time frame, The Project Proponent shall 

be obliged to adhere to the specified time frame 

and in default would be liable to pay 

environmental compensation. 

g. It shall be responsibility of the Project Proponent 

to ensure that it deals and manages 500 MT of 

waste per day in accordance with Solid Waste 

Management.Rules, 2016 which will be precisely 

meant fqr Waste to Energy Plant and till that is 

commissicmed _it will acq~.f-~ 300 MT of municipal 

solid wast~ which shall b~'"d~l~ve~d by the State 
~ 

Goverru:r;ient its agencies ahcl1,~l,o~al authorities ,···, ..., ,g. 

without payment qf any tipping~e . iJ/e leave it 
. . :~ . 

for the State Government and Loc~f·Au~ority to 
~ x$;r-

,,.::;::--:;:<.:_,~decide~Jor them~elves, if 1~,ey w~~Jij}~ like to 
11 r. 

segre.g'ate fil.l.e wet waste whiG "' can it> 
I , -"'## ,j \~ f'/ 

ijoc'altyf,\~~iP 1:4~ cost of t~ifu:Sportat1 , 
• \1" 

saved, ·~ut this would not, ~lJsolve . tJ:ii.l!,.State or the 
:0::. :{i' 

:, • ,::; '•I ~ 

Proj"ect Proponent for p_erformiqg all :the directions 
. . r'..· 

: a'.~ere~'$tEl:t~~~· l;iJ;1:1'.c'°-t1~ in aclord~~~:With the order 
.: ... . ·~.;;.;. ~ 

'··/ffl~1!* of the Tribunal. 
>l.-. ~' 
-~· './;• 

·f.-it.%1:..• - . ., . 
i{. '· The Prqject Propoh ent may approach the Punjab 

•\ l I 

Electricity ReiiUiatory Commission within 10 days 

from today and submit an applicatiOn for 

specification of the rates that would be provided 

to the Project Proponent for purchase of power 

once the Water to Energy Plant comes into 

operation. 

2. Firozpur Cluster 

The Project Proponent who was awarded 
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o;~~ 

\) '"'. 
. .- ~ \ - . -~ . 

~§,.,'£Mls,, .. Jl'.f.:f::. ut,0'£10 ,:)¥~~~~:· ~~~~~nc.~t ,.(~ad~.~n?~ LJ.mited~ the Prnjec{ 
·_!:1'oponen£,;of Jv.t'S'W .. rroce..'lsmg'·naci.hty. 'at- ~\\ihitfrlar ,,)l'l!·e·to' xeu hl fllrtl~erimae -to.,: 
.;~~e a~Pc~'{~.~f~_frqa: 2rt.1er.~~r :1~~ . !}.~;h\~· NG~· ~.a~en Q l .l~:itll 7 .. 1t:i_ Ap_peat No. 
7-0/20·12' ~l~d C--api MallS111gif & o~·s. v~ .. S1~1e of Punjab &,Ors. . . I 

~. •.· . . ' ., . .;. . ~ --
2. .Jt is sohmittcd that ~idc the said o{dcl' dat~d fJ 1. t2:2()f7 .: ti-k ·1 J<in':ble ·NGt ·haiil 

?ii·~cf~d H~~ :·o~''*QI; .pr\\)~llce~;·by)!1~ ~ffj~ct, ~rp p~1rnll} .i1~~l~in~ .~~e .~P,1' 4t:!/~i­
]P , lt~~pl<roe 1.~.- 3:;388. l Ml' sJiall ' he qgccted b)1 , 1hc · Stal~'. <:iove1•nmenL'to be'" 
>&h;trtifil111recl~o-·~9 Bio/!11~s PJ~~"8ud.\tb<i~¢}~~t Pl~nt hi·tne S;,a~e._Qf: P~niah~.Jh~~ 
Bqn~le)'f~T h~s furthcflllrecteo lhc St{il.~ C.oV.erni'ncntto PM.S any ord~r without .· 
atfy' ·q~l~l'~t~lh1'u1~~" r.egi1~·a. '~ht. ~elc.v.~ot pl:t~~1 o~the tmfon· clarn;a~o l .• rn .z~~i7 iu,. th(!>· 
r~gal'd . i~ ~p1•oi;tucetJ<hcreJJndct, for .f.o~d\. i.efe-rencc: . · " 
,., .• "!·(,,.,_l .;°). . • ··~' ~~·.;,' "' ,. ... 

''S]he Rl?,i5,flrotlucQ(f hr ~ft!! Pro;~ct' iropo11e11r i1idurNn.~ th<, 
RQ]? IJ1i71giif -.i1;1; j)li:tce·J1t:. 3..388.:PM'JL a~ .. wcut}d; _,,~Jwfl ·bif difec<<;..d.1 

,;;, bx.,f!1<1·<.Ytmt1.-;.Ggy<J.pnn~{~l u~.~;b@· (liMrib.r1t,Qd ro. 1Jur Qio·m(fss. PltmJs 
, .. arlft.Yhe cehzenr phmi' ;if{Jfc· &1~t~'iJf'iJ.i'iiiiab~:·,. ; . . "~': ·~ .. ~ " 
~ \ .... ! ''.r,t) •> ~ . ., ~ • 'i ~_:t 

0
";' , ~ ~· t~~ ~ 

0 

• ti' • 
000 

,I• '\.' , v"I 
0 

-; ._ f)o 

~ ).~~ .• ' ~ ~"'· . •...;:, ;."'~~~t ... ~~ ~·:. ,~ ' /.1, :- 4 . y, ;if;;"5t' ~ ... ' ~ -· <b·fl~~ .§!4re G~~nme111 f1ialt:t?lfs·"·'o/· on~er'Wit!'tlr.":"'"OtWr11~ 7 :, ~·· 
~·if'#~.~~~ ia.W ~l1~'J}:fW4't~ .i;Jtplti.zmui11.r._fJRA· .'.~"' .,!:· ,: ~.~. • ,, .. .:·' , ·' .. .) , ,~ · 

- ~ ~~ ~ . ... . ...~ ~ 

· :~: ,~.' ·~ i. ~in ·~ ~i1is " ~gtlh~i~ '.~'\i)f.ir g~od~:,~.ffi~~'i -.~;~ · ·req~l9~t~I tt>: ''inlil¥ -pass .· 'ne.ceJisa1:>' 
; .. ·- . , ~11deijc?ire~iio1~s~~1s. q~rec~d by:~he tl<:>nt\?1e NOT tn-1'.he biomass pl~nts Eil.ld .cement·" 

· · )?luiil i1H~~,S~~tfe of,Ji\11\ta'b to'!'tgu~11li'1ii1rc1nµ;c. t~G>RDF .pnr.~luced ~Y the Pmie~ 
~r~PPQen£tl1~9.QB.b~r~ ~rocess.ing E~cililics nt'BQthinda lnchtdinfphe RDP l)'ing at 

_;·'.pres~~r l~ J3f8.''F;Nl1Thnfd•~trat~~the l:letails o:f··strelf .bi~inv:!;syphlll1~· 're ~y-hic!ltcY-Our 
.. ~&9-0..~~~:f'fi:Ses "~~vt~~Jllr~l~! ~~ : ,relu,1.~~f;~ i;~i·f ~~sc t~J$ , R pf' fr01~ the E!-ojcct 
Proi:i·M~nt at the:earlJest so tha:t wa~an scll l~ R.D.f' t<f1l'ieni':\'a1hciiw~$e-~u1'. &tQoks . 

. -~1ill s-eontique..to~pccn;1J~•Jnte • .;;.; ',!~~· .. · ,..._'" · :? ,_ ' ; ' · 
~f!\ '1·1;,."'f~J. "~~t ·!! .. 1.~:~·5+·l_ .... ,.1,,{1~·1.;ht.,1f~:1 ~"\·'1S~.ti.: .. t;i._-.: ·b::.. •.:.-

·~ .... ~ ~-~ ~- ;- ; '. . 'I.; , ~~ ·._. • ~\ \; • ~ · •I I _. :• ' • ,HV~ , 

··. 4. ;iW<:mi~ .. ,;-i~qd·r. pfii,.<1es < ar~· 0 , fµ~ll)e{ . 1~q~es~~·d to ,. .1ssu~ nppr.Q:pri~re 
,, . ·:~orde1.(t1fre.~U()riSl1iinJ1-11c~ vylrh ~gnnr ro 1)t1rchb..,clp'ictdng up (a's the non)b1M.N<..:rr · 

·~haS:Uite'ote~}"ti°t1hC~>'istb~g11.sf~cfo Q'U~.l)H> i.~ .. 3388·; I MT ,,.~foh,.rs,cutr~1}tly- lying 
ar the-?mcess.ln-g l~ar;11itie.s of.·lhe P{ojeer Noponc1~t I\! 'Bathfr1da. · 

I~ '" '.~J' - • • '• ,.'; 1 ,._. • " 

S. :J' ~i.t\~1}: not~ lb~t: du!lng c~·c 1'f9TJ1~r.i;1g d}lted 24. 11.201 7 io th& mtnfor <i'j}Crip.t 
~ . · · :5MaH~$in<i\i ' &; 0'th'.ers ,~~· stat~. ot~,_i;ihj~~i ~~H)ns., tl1eJ:lj()~MS.. v.la1~t§.1J'PP,f,:ari~,3::1 

.>: "' l·;.: ... , ~~9.~ :~ rh~: .. !;lq,p-'~•$~-NGT Q1~.l.1el)i:. ~~~)wa .ro,vei:.,P~_t ... ~td.~ De,e D~"._clopmc~t 
-"' · ·. :. 'Eh . . . ~r~Y:td?8na )Piaton fa\etgS,1}~~,, l)tLl~95e0ni1tt.1tt~· l?~~:i:-0 ·~ l>t~"H~~1 ~.i?l_l?iN<ilJ: .. 

~· • 1· "1ha~411~,,~U~P.O&l~tl.P~l cost·.P..1 ~l.)1:'':w11L'\>c bpm~. by tbc b1?~1rnss. pla.1lts only and 
~ ~ .trot b)l'tl;'¢' erojlct ·'er.opo1~-enf"'I'h0reJ'iW~~~it'is a~~o'r~qt1~ied l'O'·kjni:Hy G)f:ecU.hc.r· 

~J--A" ,,~· 
:" ~ . ~ -
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t · 11,I· ~~ , . <. , , JJTF ·uR'~AN WASTE ~NAGEMENT (BATHtNDAJ uMtreo 
: Cl O f CQ POL JS Jil)dol _.f.Tf Ceotre,:28 ~i1•qji M~rg, Now 'O~. fhl· l 10015; Toi. NQ.: Ol l ·6~>163983/8.t; Fox ~o.: Ol l-664'63982 

tlf1£.0Ur11> ""n' 111A11lo u•t111 I 

' r . : .,:, 't . "-' S: • ;;, • •, ,,. •• \ 

J~j:· sub~1iued'=1lHn =vide:tl:i'hr~tVda ~ ~~4'.08.'2JJ?: the <~Jon ~b~c N9T dJ~-ected the. 
~roJ7ct. &~opp11~t to· c9nttQll~ .1{Sf Optn1m·1011s· re;lra mg; Pro1;~s111g an~ 1D1spt>snl.of 

~1~)\f r&r, ~~ ~~l~d~; c;J~st~J.:".and:;_: ~cnemt~" : F by such p.roces$Jng of the 
MSW. '.furili~ vlde. lbe- stud or.der, Lhe~ H.on• le NGT also dtt'Cct~d tl)e State 
,,Gov-ernment (!fk ·7Punjab , ~w" fss\le· eip ropnate directions l'O the 
pow~erfce1nentfbion:11.1~s .. b~1sed pow.er pl'clnts in. tie State to accert RD!· from the 
t'r~J;ct ~r9po~e~t .~t}he r~e,,ps: ~~y ~e· dcfo1e:<l l'J the State. A copy of the' order 
dated 04:0$.2017 is annexcii l:ic;ei.' ith andmarke .as Annc~ore l. : -

3. Subs.q_u~11;b'. ~l~ l lG;l 'bl~ .J'i~~ •• ~.: il~ Oi·de; d4!cd 06. l :.2~ 17 :).1so dir""U!d the 

Bio~ass"' ai)d.~ 1ll,~l'lJHil,l?Y1~~ri&Pl.:u1~$ ~ - be p(estint hefure .ic 011 the n~xl drue of 
he~r.ing~ Tbe~ner, during.the proceedings of tJie llt'l;lrlng dated°" 24A L2017,· the 
;:epr;,1!t\lntivl:!~;'of'tlt6'blom~s 

0

pl~1ts app~aring Hct'ore the~ Jo;f'bfo >lGI (fla1Mf.Y 
Mahva. ~owef' l)vt Md . .- Be-e Devtii6ph1~h( Eli;gi;l~rS Lld and Viaton' l.:;rK~rgy Pvt, 

Ltd:l ag~~p ~Q pl~r~ha~ tl!c_ Jl.Qli fr9Jl} t}~t~ Pr~jec.f PrOJ'Oncnt und 'farther M1¢) abo 
agreed that tJ~~ tr;ansp?fll?$ion·wsi p~J~l?r '"ill ~c borne hy .such biomass pt.ar:t~ 
only, · - : - · · 

- ' .. ,·,;,,·.~$' \-;•; ')• ;. ·• 

Jt j!\ ''s.:<> .to' ~,z {IOJed .. l?.e~l"thtW Vlid~ -fu(MlJ'cler <latt: f 0 U2.2~ J1,' 1hc 'l··to1f olc NOT 
· f9rth~i: d!r~tecfrlli S~ate tip~tn.tp.~'~\P,1in~~ '.au ordet fonnc ~d1sL~·iOytion oflhc 
RDF pto~t1ced ':by the- Jfroj~PropO.nen~ inc!u<lin .t~le R.fW tyi-ng at it~ place i.e. 
~S68'n· M't'fo th<{ a1o~ii1il~f ffJJnts ~1ltl the Ccme t ~l~ms in the ~Stale of PiinJub. 
The Hon~hleNGl':ftathec dfrected that: the' otd~1: i~1 this. t'eg~rd .s11nH be passed b) 

•. !J.1e ~ate. ,.9 .. ov~rn~~nt . w.itho:u~ ~ny :d~l~y ·.-an.~ tthai it. 'sh~- tll a_ l!"o ~n~u:c _ihc 
m1J?lcmentat1on o-f rts m·<f'cr._ A ;!=opy pl th~ .. (~t<lc . dale(.! 01:12.20i1· 1s Am1c..xod 
ffor'ewith w10 hmtkcd·~ '~Vincku~c :t the rcfo~Hnt para·ofthc·H~n10l~ NOT .order 

d~~ o 1 • ~~;)9 t<J "•~pfo~~~~,ci~;~cc n'.~ rent .. ro r • ...;.,~., . . · . , · 
"c. The RDF [>rocluq_~d b,v 1h~~ f>.r.~..1e..ct P1 ~xmen_r '1J7~b1dmg tln: 
IJ.Dl· 61ihg.itf lf:; }>tac~ le:· 33RS. t kn: as .1:lored. shall be clirectecl 
by rhe ·Slt1f'1 &w:rnme111 ;1d 'be ~liso·ibuted l!i tilt! Bi<J-111a.H l'l<mts 

. l!~'d tjut ,q.qa1<1nr1J)_tanr:it1Jl,1e. $ /f.J/(1 t'.f P°Zptfah,1 ' _ · - . "" 

·· il 111e'SCmc (fo;:q.r11~ei11 shall. ·~.\-~ an m~" · r wi!hqut !m,; fi1r1her 
llek,Y and <:ms11i•/1t.~' 1t1pl<l11tcti/cr1ib~1, " 

. '... ... ~ 

ft i.S:~s9 9_mau~! ,.of.r~1:<l ~~nt !he rcprc~~nt;ati_~·c~owncrs o(tbe h~omus\; p,l~n~o; 
present btff6rc~the l lon' blc NOT also.ag1-ced to lak.l!lthe RDF from. the plant ol the 

Pt-0iect Propone1~u(Bi\tlli11<la imd' thc'san1c h~s~JsJ been 'tccor-d~ h~· lhe . 
~ I . -. ., 

.\ . 
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Via ton 
f N fRGY 

Ref. No.: VEPL/2018/JITF ·7/2.27 

'fo, 

1. MunlclJlal Commissioner, 
Municipal Corpor.atlon, 
Mall Road, Near Railway Station, 
Bathlnda, Punjab. 

2.. Deputy Director Regional, 
Local Bodies (Department of'Locel Government) 
Arnrlk Singh Hoad, Veer ·Colony, 
Old Improvement Trust aulldff')g, 
Bath lnda, Punjab. 

3. PunJap Municipal Infrastructure Development Company, 
SCO 89-90, Sector-34A, 
Chandigarh 160034. 

Date: 08/03/2018 

Sub}ect: Reply to letter sent by M/S JllF dated 28·February-2018 regarding non•p.ayment of RPF 
supplied to our Biomass base~ Power Plant. 

Dear Sir, 

1. This is in reference-to letter sent by M/S JITF Urban Waste Management (Bathinda) limited to 

Municipal Commissioner; Bathlnda dated 28-February~2018. This letter was marked to our 

company M/s Vlaton Energy Pvt. Ltd. also. 

2. We, M/S V!oton Energy Pvt. Ltd. are operating a 10 MW Biomass Power Plant In vlllage Khokh<ir 

J<hurd, Mansa. We were allotted a Biomass Power Plant license by Punjab Govt. to generi.ite 

electricity from agricultur~ rnsldue mainly Paddy Straw and Cotton Stalk. We are supplying the 

generat~d efectrldty to Punjab State Power Corpoc·atron Limited as per our Power Purchase 

Agreement dated 04-Aprli~ibll . We consume more than 1 Lac Metric Tons of agriculture 

residue and out of that 55% ls Paddy Straw which Is collected from the nearby areas. 

3. It Is submitted that we have been pr~curing the RDF from M/S JITF Urban Waste Management 

(Bathlhda) Llmited since 03-September-2015 when there was no NGT order to use RDF in 

Biomass Power Plants. JITF Challan showing price Is attached as Annexure 1. 

4. It Is submitted that the RDF supply was stopped due to various reasons pertaining to quallty 

Issues which were discussed With JiTF team acting at that point of time. The JITF agreed to 

Improve the quality up of the RDF to acceptable parameters of fuel which Is 25~ MM Size, 15% 

MoistUre & 5% Dust. 

Regd. off: Gala. l-loor-2, Carna Cold Storage. S.itaram Jadhav Marg, Carne Industrial Est. DGlisle Road. Lower Parel, Mumbal-400 013. 
T: +91 9969013200 

Sito adtlrnss: Vill.-Khokhar Khurd. Ramditta wala.Bhair\i Bagha Road, Tehsil & Dist: M~nsa-151505. 
T: +-91 !'M37025107 

GIN# U40109MH2009PrC264562 
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5. It is submitted that vlde the order dated 04-08-2017, the Hon'ble NGT dire~ed Biomass and 

Therh1al Power Plants to use RDF produced by M/S JITF Urban Waste Management {Bathlnda} 

Limited. 

6. It Is submitted that we invited M/S JITF Urban Waste Management (Bathlnda} Limited to supply 
RDF to our plant.during our meeting at PPCB Zonal Office In Bathlnda. We agreed that RDF wlll 

be supplied as per the specifications and analysis report shared by PPCB v!de letter No. 36928 

dated 11-09-2017. (Approved Test Report of RDF by PPCB is attached herewith). 

7. It Is submitted that we wrote a letter to M/S JITF Urban WQste Management (Bathlnda) limited 
vlde reference no. VEPL/JITF/2017-18/218 d"ted 18·11-2017 expressed Jntetest lh buying RDF as 

per the NGT guidelines. We requested M/S JITF Urban Waste Management (Bathinda) Limited to 
send us the RDF detailed Proximate & Ultlmate analysis report of RDF as agreed which ls not yet 

received. The acknowledgement copy of the letter Is attached as Anneicure 2. 

8. It Is submitted that we purchased RDF as per the Law of the Land I.e. as mentioned by M/S JITF 

Urban Waste Management (Sathinda) limited, as per CERC SOR dated 07-0ctober-:W15, point 

no. 11.3.4 page 19 which says; 
1111.3.4. Therefore. Commission considers Rs 1800 Per MT With an escalation at the rate of 5~ 

per annum for fuel of RDF based MSW profects. This fuel mav be RDF or preprocessed MSW. No 

Fuel cost is considered for MSW based pro/ects. 

9. It Is submitted that we never disagreed about purchasing the RDF; we gave the same price as 

given ln Hon'ble CERC orders. We are unable to accept the transportation cost being added In 

· your Invoices being sentto us. As per CERC notification cited by you in yo1,1r letter and with the 

current Cl:RC notification No.: 1/2-1/2017-Reg.Aff./(RE-Tnrlff - 2017-20)/CERC l)ated: 17th April 

2017, page 110, 39 It clearly state that: 

''RDF price during FY 2017·18 sllall be Rs .1.,800 per MT and silo// be escalated at 5% to arrive at 

tile base price for supsequent years of the Control Period, unless speclflca/ly reviewed by 

Commission. For .the purpose of determining levelffzed tariff, a normative escalatfon factor of 5% 
per annum shall be app/Jcable. "The copy of the CERC notification Is attached as Annexu1•e 3. 

10. It Is submitted that payment of invoices No. 5010000089, 5'010000092 and 50100000905 of M/S 
JITF Urban Waste Managem7nt {Bathlnda) Limited have already been paid as per the l.aw of 

Land and CEBC guidelines referred by Mon'l:'>le NGT. There is no outstanding payable as of now. 

11. We have alwa.ys extended our support to M/S JITF Urban Waste Managerneot (Bathlnda) 

limited, even when there was no regulations of Hon'ble NGT In this matter. We are stlfl wlllh)g 
to abide the gl1idellnes, regulations and Work as per Law of the Land. 
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ThankS·: ~~rR~~· 

}fY/ 
(Atlthorlsed Signatory) . 
For'Vlaton Energy Pvt. Ltd; 

Copy to; 
1. M/S JITF Urban Waste Man(lgement (Bath Inda) Uri'llted, 

Jindal 1'.ITCentre, 28 ShlvaJI Marg, New Delhi. 110015.. 
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Ht\!. N1) ,; Vt:PL/llrF/20.1 'f·Hl/2111 

Jl1'F Urll•rn W;;stt? Man.1nemcmt, 

1\ 1,111s,1 H1)<1(I, \J;itlliPilii, Punjab. 

SuQjL•ct: Usl1 of llDF al 10 MW Biomass Power Pl~nt of M/s Vij'lton f:1Wr!lY Pv.t. Ltd ., Vitlngo 

l\hol<har Khurcl, M:ins<1 as Boiler fuel. 

1h1• 1~ in tl~INenct> ro our nH~etirie. held in the office or Sr.£. E. al Zo11al of(i(~· . Pf1CP., B;1thincid aml 

S<1ll~~qucnl vis11 to vour plant on dated J 7'n Nov. 2017 rog.arc!ing ph~·s ical inwectlon of fWF. 

1:1 :)nh"' " 10 comply will\ the dlrettiolls of Htm'hle Nn'tionril Grenn Tribunal, we~ ;;re plca~ecl lo 11~e tlw 

HO!· pnrfo11ly along with o1hcr bioni<1ss fuels al oltr phrnt. We invite yoL1 to s1ij1ply HDF t1.1 our plant as 

1n•r \11t" •;pprili<';ilions ;rnd u1n1\ysi$ t\~port shared by PPCB vide letter No. :~G92B dil\c<.I 11 .. 09·20.17. 

(1\flp1 ovetl Tc~t f~epor\ of HDF by PPCB is attached herewith). 

·1 lw • ;ne ~h;ill he Hs. 1800/· PMT on F.O. R hilsis, You are n~riucsted to send one load daily to our 

plant in ms<' of w1y deviation to th1: '1bove mentioned quality, a proportionate dedliction or 

rl!iec1iu1\ ~hall l.H~ rnnde accordingly. 

h111dly pnsur1:1 to di!'.palch tile sulfable quality ofHDf. so lha\ it c<111 be t1sed at m1r plant . 

Plensti '•l'ncl u .~ the HDF analv~ls rl'J)ort of CPCG as ilRl'ee<1. 

f(:r Viilton Energy Pvt. Ltd. 

-··-··-·· -···· · 

\ 
' 

\ 

\ 
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Annexure 17
.. k 

• 

Mis JJTf Urb1111 W11>I<' M 1111<1S'""''""' (llatl1i111l11) l.1111il f'tl, • /~:6" 
M1111sa l<oad, /latliluda. ~ 

·--··-····---~-,.--------..-------.;..._---~ .......... -----
.:EE. PUlVJAB POLLUTION CONTROL BOARD l 
~if Zonal Office, Street No. 12, Power Hous'~ Road, Bai:hinda i 

: E-inail : seez2bti@gmail.com I 
·-· jTo-4 ·--·- - - ··-- ·-----~· I 

No .... . .. ..... . -· ... _ 

-:~:~t- · ~~ - ~-~ ,/\:-.- ·:> 
. ; . ; - . . . 3q ·... . 

(ii) The Director, ·- -·· . . · _ ·:; ' ~/. 9~ ... 
M/s JITF ~rbon Waste Management (Bathinda) Limited, - · ,.-'.an~·"··J{··· · 

To 
JJY The Commissioner, 

Municipal Corporation, Bathinda. 

Mansa Road, 6ath'inda, " : . . · .. ~ .ifi ' 
'---. ( .. Jr ~ 

Subject:- · Proceedings Qf personal hearing given to the Commissioner, Municipal 
Corporation, Bathinda and the Director M/s JITF Urban Waste 
Managemellt (Bathinda) Limited, Mansa Road, Bathinda for 'refusal of 
consents to operate applied under the provisions of Water Act, 1974 & 
Air Act, 198;1., by the Hon'ble Chairman on 11.09.2020. 

The Followings were present:-

On behalf of Punjab Pollution Control Board:­

Er. Krunesh Garg, Member Secretary 

Er. Par<;leep Gupta, Chief .Environmental Engi~eer, 

Er. Tejinder Kumar, SEE, Zqnal Office, 13athlrn;la. 
On behalf of Municipal Corporation:-

Sh. Balji11dt::r Singh, Project Monagt:r 

On behalf of JITF:-

Sh. Nilesh Gupta, Director 

Sh. Verinder Singh Luthra, AGM 

Sh. Sanjeev Verma, Technical Head 

The SEE, Zonal Office, eathinda brought,out that the facllity was granted consent 

to operate under the provisions.of Water Act, 1974 & Air Act, 1981 on 29.10.2019 for operation 

of Integrated Municipal Solld Waste Treatment Facility for processing of Municipal Solid Waste 

@ 350 TPD .. (full capacity) to manufacture cor:npost, RDF and Inerts, with validity upto 

31.03.2020, subject to the usual conditions . . 
The facility applied for obtaining renewal of consents to operate of the Board 

under the provisions of the Wa(er Act. 1974 and Air Act, 1981. 

The Regional Office visited the facility on 21.03.2020 and it was observed as 

under : · 

1. The facility was ln r peratlon during visit and the processing of solid waste was being 

carried out during visit. , 

2. Th~ faci lity has provided seconoary stage odour control system consisting of an ID fan to 
• • . I 

suck the odorous gases from the entire shed through two. parallel running ducts along the 

composting pits and {roc~sslng area '. N? _system _has beeo rn~ intained ~o adjudge th~ cone. 

of odour absorbing c emical in .the scrubbing solution of APCD. 
. . 

3. The agenc:y has prov ded a lea·chate collection tank having capacity of 950 KL. As per the 

representative, the li chate Is re-circulated in 12no pits. The agency has not provided any 
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Mis JITF Urllu11 Wa:;te M1mnge1!1e11t (8atlii11da) :lmitcd, 
' Mansa Road, Batf1inda. 

proposal for installation of any effluent treatment; plant ~or treatment of this leachate 

effluent. 

4. The facility is rn;>t complying with the following sonditi9ns (to be implemented during 

operational phase) of the Er;ivironmental Clearance granted to it :­

i. 

ii.' 

iii. 

iv. 

The leachate from the facility shall be collectep and treated to meet the prescribed 

standards pefore its reuse. 

The gas g~merated from the landfill facility shall :be collected ·and disposed / utilized as 

per rules. 

The proponent shill obtain 11ecessary clearance from the ground water authority for 

abstr;;iction of ground water, if requked. 

'Periodical ground.0Jater /soil monitoring to check the contamination in and around the 

site shall be car'ried out as per provisions of the MSW Rules, 2000 / PPCB 

r.eqwirements. 

v. ~eg01ar' ambient ai·r quality . m·oritori~g shall be carri.~d . out for all the parameters 

mentioned in the notification dated 16:11.2009 of the MoEF. . . . . . . : . 
vi. The facility has .yet. not developed any Engineerrng Sanitary-landfill facillty. 

· 1 . . . . . . 

vii. The risk assessnient and · disaster m~nagement · ~Ian should be prepared and 

implemented. I . . . · .. . . 
5. The facility has not ma~e any efforts to adopt proper mechanism to measure and maintain 

the· pressure difference Inside the processing shed from outside. . · 

q. The agency ,has not installed any ambient air q·uaiity monitoring stations in all the four 

directions to monitor the ambient air quality data on regular ba'sis. 

7. No treatment of the legacy waste has yet begun and neither any machinery for the same 
. ' . 

has been procured. The representative of the facility informed that" the treatment of legacy 
" waste does not fall in the preview of M/s JITF and it is to be dohe by MC, Bathinda. . . 

Show cause notice for refusal of consent to operate under the· provisions of the 
i . 

Water Act, 1974 & Air Act, 1981 was issued to the ! facility vlde Board's letter no. 1311 dt. 

08.05.2020 alongwith an opportunity to file objections, if any, il'I writing. The facility submitted 

its feply w.r.t. the show cause notice issued to it and the Regional Of!'jce, Bathinda . .has further 

rep rted as under : - . _ j · · 

1. The facility has not provided any automatic sys~em to adjudge the cone. of the odour 

absorbing chemical in the scrubbing solution: The system presently being used is on 

assumption basis (hit & trial) and is manual. 
. . 

2. The facility has not provided I proposed any treatment plant for the' treatment of leachate 

generated from lhe process and has further. submitted th:ad: the entire leachate is re-. ~ . . 
circulated In 12 no. pits. The effiu~nt sa~ple was collected by th~ Board on 10.12.2019 

from the leachate' iollection tank .. ~nd as per the analysis .report, the leachate stored in the 

tank is having high cone. of BOD,,· COD, TDS, TSS, Chloride and Is not suitable for 

discharge/ reuse. 

3. The sanitary lano fill site which was proposed at Mandi Khurd has not been procured. due 

to legal Issues and presently the existing process.ing site is also being used as secured. 

landfill of the inert material. 
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A Mis ]ffF Urba~ Wastt M1111n9cnu11t {Bat/ii11d11) Umitcd, 
Ma11sa l!ond, D11ll1i11da. 

4. The facility has ·not submitted any. soil testing report and also the analysis report of the 

groundwater submitted by the facllity is not from the approved lab. of the Board. 

5. The facility has failed to submit any risk management and disaster rr,iana~ement plan. 

6. Since the shed of the facility is open from v~rious points, pressure difference inside the 

processing shed cannot o~ maintained. 

7. The facility In co-ordination with MC, 13athlnda has not installed any ambient air quality 

monitoring station In all the four directions to monitor ttie ambient air quality data on . 

regular basis. The ambient air quality analysis report submitted by the facility is nqt from 

the ~pproved lab. of the Boa(~. 

8. :rreatment of legacy waste falls under the preview of MC Bathlnda and the project is yet to 

be commissioned. As per the representative of MC, Bathinda, the process of treatment of 

legacy waste will commission by end of Jul.y, 2020 as the project got delayed due to 

Lockdown. 
' 

9. Further, the Municipal Corporation, Bathinda has Issued legal notice to the Facility with 

copy endorsed to the Board as under : 

(a) That the solid waste processing facility wa~ visited by the officials of MC, Bathinda on 

09.06.2020. 

(b) The facility was not performing good industry practices and was intentionally violating 

Solid Waste Management Rules. 

(c) The facility was dumping the unprocessed waste from the plant pit area to the landfill 

site. under the guidance / control a~d supervision of site staff (54 vehicles from 

03.06'.2020 to.09.06.2020 as per record). 

The facility has failed to comply with the variou·s provisions of the Water Act, 

1974 & Air Act, 1981 and is ~hus vlolating'.the provisions of the said acts. 

, Show cause notice for '.refusal of conse~ts to operate applied. under the 

provisions of Water Act, 1974 & Air Act, 1981 was issued with an opportunity of personal 

hearing before the Chairman of the Board to the Commissioner, Municipal Corporation, Bathlnda 

and the Director, M/s JITF Urban Waste Manageme'nt (Bathinda) Limited, Mansa Road, 

Bathinda on 08.09.2020 which was attended by Sh. Baljlnder Singh, Project Manager on behalf 

of Municipal Corporation, Bathinda. However, Mr. Rajat 'Garg, Counsel appeared on behalf of . . 
M/s JITF and .requested for adjournment of the hearing. 

· The Competent Authority considered the r~quest of the representative of the 

Facility and decided to give another opportunity of personal hearing to the Municipal 

Corporation, Bathinda ~nd · to ·M/s JITF ·Urban ·waste .Management (6athinda) Ltd. on 

11.09.2020. 

Sh, Baljinder Singh, Project Head attended the hearing on behalf of Municipal 

Corporation, Bathinda and submitted vide its reply vide letter no.2253 dt. 07.09.2020, the 

relevant extract of which ls as under:· 
I ' 

1. As per the order dt. 01.12.2017 of the Hon'ble National Green Tribunal, all the ULBs of the 

6athinda Cluster· startel:f· to bring MSW to the· processing site as per the scope of work of .. 
the concessionaire as ~er the conce5slofl. agreement. In· the· final orders of the Hon'ble 

National Green Tribun, I at' •08.10:2~·18 ~II ~he p~rt.ies were directed to work as per ·the 

concession agreement r ·23.11)011. . . 
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.Mis JITF Urb1111 Waslt M1111ageme11t Watl1/11da} Limited; 
M1111s11 Ro11d, Batl1imu1. 

' . . 
2. Due to the arbitration / legal proceedings pending with the concessionaire, the Municipal 

Corporati~n is not able to visit the site and hence, is not in a. position to submit any 

comments regarding the obseNations made during yislt by PPCB on 21.03.2020, although 

as per the records av9ilable, the reply is as under:- i 
. I 

a) The processing plant Is operational as the conces'sionaire's email dated 24.08.2020 has 
! 

been received citing the ·subject as Dally MIS R~port of Bathinda P&O and the MC is. 

fu.rth~r receiving dally processing report from time ito time from M/s JITF about the plant 

op~ration. 

b) The operation and maintenance of the processing facility is the entire responsibility of 

M/s JITF for ensuring the su~cient odou~ control measu.res are taken care of. 

c) M/s JITF is solely responsible for the construction, operation and maintenance of leachate 

pits as per the agreer,ent dt. 23.11.2011. 

d) The cond 1~1ons ~o bl implemented during the operational phase of the processing plant 

as per the EC granted to the facility are to be complied with by M/s JITF,- which Is 

operating & maintalnlr:ig the facility. The 'renewals of the approvals Including Environment. 
• I 

. e) 

Clearance and the c~mpliance with al~ _the related conditions. is tj'le sole obligation of the 

concessionaire i.e. M{s .Jl~. · . . . . . ·. . .. 
As per the concession agreerrient ·dated 23.11.2pll, installa'tion of Ambient Air Quality 

Monitoring System is, not the re~ponsibility of t~e MC, Bathinda and the contention of M/~ 
JITF is fallacious. · · ·· · · · 

f) Regarding treatment of legacy waste, tender for procurement of the machinery has been 

finalized by MC, Bathinda and the work for installation of the machinery has been started 

by the agency at the site on Mansa Road (yvhich got delayed due to lockdown) adjoining . . 
the processing facility for whlch the foundation construction work Is under progress and· 

is likely to be completed by 30.09.202P. 

· g) Regarding the deficiencies noted .bY MC, Bathinda on 09.06.2920, it is submitted that M/s 

JITF Is under legal obligation to ensure that the facility Is operated In accordance with 

law and all compliances are made. 

h) Presently, the facility Is operational by processing the waste of not only MC, Bathinda 

but of other tour ULBs also. M/s ~ITF is operating th'e project under the contractual 

obligation and due to the order of the Hon(ble District. Court dated 15,01.2019 and 

04.12.2019, since the concessionaire i.e. M/s ·JITF tried to illegally close tl')e facility by 

giving the termination notice. The Hon'ble Court has directed M/s JITF to continue the 

processing facility operations till the pngoing arbitration proceeding in terms of the 

agreement dated 23. 11.2011. 

i) I t is submitte~ and requested that a conditional CTO with a timeline to comply with the 

necessary requfrements I conditions be issued in the name: bf the facility so that It does 

stop because of the defaults of the facility. 

Sh. Nilesh Gupta, Dlrect~r submitted Its reply vide letter dt. 07.09.2020, the 

relevant extract of which is as under:· 

l. The concessionaire has always complied ~Ith the condit ions of Environment Clearance as. 

well as CTO and the applicable laws. 
. . 

2. The c9ncessionalre denies that it has failed to comply with the provisions of Water Act, 

, 
I • 
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i\IVs //TF Urban W11stt /110110,fl'11tv1t (8a1/1iuda) l.1111ited, 
• Mn11$t1 /fo111I, ·l!t11/1i111fa. 

1974 & Air Act, 1981 as alleged, however the concessionaire ·faced various obstruction and 

hlndran~es due to the Acts and omissions of the concess1oning authority i.e. Municipal 

Corporation, Bathinda due to which they were constrai11ed to terminate their agreement 

vide its termination notice dt. 05.12.2018, however they are continuing the operations due 

' · to the order dt. 04.12.2oi9 of the District Court, Bathinda. . 

p There Is no requirement under the Water Act, 1974, Air Act, 1981 & as per the conditions 

of environment clearance to install any automatic system to adjudge the concentration of 

the odour absorbing chemical in the scrubbing solution and present system adopted is 

effectively controlling the odour and for measurement of concentrution of the solution used 

for odour absorption, the pH 10 of scrubbing solution is being maintained. It is denied that 

the present system is on assumption basis, as alleged. 

4. It Is denied that the concessionaire ls obligated to provide any treatment plant for leachate. 

The leachate collection pit has a suitable capacity to collect the leachate generated from 

the compost pit, which is recyded through PVC pipelines & pumps. The treatment of 

leachate Is required only when the leachate is either being discharged in sewage or it was 

being reused. 

5. It is denied that the existing processing site is being used as secured land fill of the inert 

material as alleged. The concessionaire was prevented from establishing the land fi_ll 

facility as per the reqJirements of the project due to failure of the concessioning authority 

to provide a vacant and encumber land at village Mandi Khurd earmarked for the SLF to 

the concessionaire. Further, the· concessioning authority also failed to amend the 

environmental clearance for establishing the SLF at the alternative land at Mansa Road, 

Bathinda despite repeated reminders vide letter dt. 26.08.2016, 29.08.2016 & 01.06.2018. 

6. It is denied that the analysis report of the ground water submitted by the facil,ity is not 

from the approved laboratory of che Board a~ the analysis was carried out by M/s Nitya 

Laboratories which Is approved laboratory by the MoEF, Govt. of India. The facility 

regularly carried out the ground water monitoring and the reports of the same are 

submitted alongwith the renewal application of CTO. 

7. The copy of Risk Management and Disaster Management is submitted. 

8. The facility is taking all the measures and steps to rpaintain the pressure difference inside 

the processing shed and also to control the odour for which the concessionaire has 

installed the odour control mechanism. 

9. It Is denied tha~ the ambient air quality analysis report submitted by the facility is not from 

the ?PProved laboratory of the Board as the analysis was carried out by M/s Nitya 

Laboratories whlc;h Is approved laboratory by the MoEF, Govt. of India. As per the consent 
I 

to operate dated 29.10.2019, wanted to the facility, the installation of ambient air quality 

monitoring stations was a joint obligation of the Municipal Corporation, Bathinda and M/s 

JITF. They have r:equered vlde letter dt. 01.06.2018 to MC, Bathinda to take appropriate 

steps as soon as possible in compliance to the conditions of the consent to operate, 

however due to the nJn cooperation of MC, Bathlnda, the ambient air monitoring system 

could not be establlsh~. 

10. Treatment of the legacy waste is the obl!gation of MC, Bathinda. · 

11. Due to the nationwide lockdown, the facillty issued an impossibility to perform notice to the 

.I 

I 
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MC, Batninda on 27.(\3.2020 and jt was impossible to continue the operations of the 

processing plant. 

It was suggested by the Member Secretary of the Board that the facility tan 

•• explore the possibility to treat the leachate .in .the STP Installed by the MC, Bathinda which Is 

adjoining to the Facility. He further suggested that the suction of the odour emissions within the 

processing shed can be improved by making small modification In the suction ducts. 

After hearing the officers of the Board and the officer of the Municip~I 

Corporation, Bathinda and representatives from M/s JITF, it was decided by Competent 

Authority as under :-

1. The facility wlll modify its suction mechanism provided in the processing shed to mitigate 
• 

the odour related problem, within one month. 

2. The facility shall make adequate arrangements to treat the leachate ge11erated from the 

compost pits in the sewage treatment plant installed by the Municipal Corporation, 

Bathinda located adjoining to the processing facility, within one month. 

;--;-, 3. The faclllty will ensure compliance of all the conditions of the environmental clearance 

W J granted to It by SEIAA vide its letter no.36350 dt. 30.08.2012. . 
-

4. The Facility and the Municipal Corporation, Bathlnda will make joint efforts for installation 
. I 

of ambient air quality morntor[ng stations in all the four directions to monitor the ambient 

air quality data, within thr~ months. 

S. The Municipal Corporation will ensure the- treatment and processing of the legacy waste 

lying at the site of prbcessing facil ity by 30.09.2020. 

6. Tiii the· alternative ~anitary landfill site is not provic;led by the .Municipal Corporation, 

l3ath1nd~, the JITF s~all develop the existing site as secured landfill site for the disposal of 

inert material, in compliance to the orders of the Hon'ble NGT on immediate basis. 

7. The JITF will provide within 15 days facility for washing of the tyres of the vehicles 

entering / leavl11g the premises carrying the solld·waste. 

p.., Apdk. ~i1;~ 
For SeniQr Environmental Engineer 

Endst. No •. _ _ _ _ Dated. ___ _ 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Bathin~a for information & necessary action. 

-~---
r:or Senior Environmental Engineer 

I 

1. 
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1. INTRODUCTION 

JITF Urban Waste Management (Bathinda) Limited is committed to protect its Employee, 
Properties and the Environment through a comprehensive emergency I disaster planning 
and implementation of the procedure in order to minimize hazards to human health, 
property, environment and the community at large. The safety measures are required to 
be taken and company's response to control emergencies in case of major emergencies. 
Mock Drills are carried out from time to time; at least once in six months to ensure that 
the people are well aware of their roles during an emergency. It will also help to rectify 
any practical deficiencies in the plan .. 

1.1 THE FACILITY 

JITF Urban Waste Management (Bathinda) Limited 

Full Name and Address of the Factory 

JITF Urban Waste Management (Bathinda) Limited, 
ITI Chowk, Mansa Road Bathinda- 151001 
E-mail - verinder.luthra@jindalecopolis.com 

Address of Registered Office 

JITF Urban Infrastructure Limited, 
Jindal ITF Centre, 
28, Shivaji Marg, Moti Nagar-110015 
Phone Office: 011 45021983 
Fax: 011 45021982 

1.2 DEFINITIONS 

Some definitions relevant to the emergency planning are given below: 

Emergency: 

An emergency is an abnormal incident posing a threat to the safety of the employees, 
environment or property within the JITFUWMBL premises, which can be brought under 
control using the resources and procedures for emergency response in place for the 
facility. 
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Disaster: 

A disaster is an emergency, which poses a more serious threat to the safety of 
employees, environment or property within the JITFUWMBL premises, which cannot be 
brought under control using the resources and procedures for emergency response in 
place for the facility. Whether an emergency becomes a disaster depends on the 
following: 

Disaster is a catastrophic situation in which the day-to-day patterns of the life are, in 
many instances, suddenly disrupted and people are plunged in to helplessness and 
suffering and as a result need protection, clothing, shelter, medical and social care 
and other necessities of life, such as -

i) Disaster resulting from natural phenomena likes earthquake, volcanic 
eruptions, storm, surges, cyclones, tropical storms, floods, landslides, 
forest fires, and massive insect infestation. Also, in this group, severe 
drought that will cause a creeping disaster leading to famine, disease, 
and death. 

ii) Second group includes disastrous events which are man-made, or by 
man's impact on environment, such as armed conflict, industrial 
accidents, factory fires, explosions and escape of toxic gases , river 
pollution, mining or other structural collapses; air, sea, rail and 
transport accidents, air crafts crashes, collisions of vehicles carrying 
inflammable liquids and dam failure. 

Emergency Control Center (ECC): 

The locations where the Emergency Controller and support staff assemble to respond 
to an emergency. It is a centralized location for monitoring the facility response and 
also serves as a control center for coordinating all communications, including the 
allocation and distribution of information. Staffing from pertinent technical and support 
groups assures accessibility to all required resources for an overall effective emergency 
response. 

Emergency Drill 

This is a disaster management simulation where hypothetical disaster situation created 
to check the response of the employees and identify the weaknesses by evaluating the 
results of the exercise and corrected by revising the plan. 

On-Site Emergency Plan deals with measures to prevent and control emergency 
within the factory and not affecting outside public or environment. 
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Off-Site Emergency Plan will deal with measures to prevent and control 
emergencies affecting public and the environment outside the premises. The occupier 
should provide the necessary information on the nature, extent and likely effects of 
such incidents. 

1.3 OBJECTIVES OF ON-SITE EMERGENCY PLAN 

6 

The basic objective of preparing the plan is to make the optimum use of resources 
at disposal within the shortest time in the event of any emergency. This can be 
described as follows. 
i. To define and assess emergency, including risk and environmental impact 

assessment. 
ii. To control the incidents. 
iii. To safeguard employees and people in vicinity. 
iv. To minimize damage to property or/and the environment. 
v. To inform employees, the general public and the authority about the 

hazards/risks assessed, safeguards provided, residual risk if any and the 
role to be played by them during emergency. 

vi. To identify the personnel affected I dead and inform their relatives and 
provide for their needs. 

vii. To secure the safe rehabilitation of affected areas and to restore normalcy. 
viii. To provide authoritative information to the news media. 
ix. To preserve records, equipments etc. and to organize investigation into the 

cause of the emergency and preventive measures to stop its recurrence. 
x. To ensure safety of works before personnel re-enter and resume work. 
xi. To work out a plan with,all provisions to handle emergencies and to provide 

for emergency preparedness and the periodical rehearsal of the plan. 

Onsite emergency plan has been designed based on the range, scales and effects of 
emerging hazards and loss of containment scenarios and their impact. The Onsite 
emergency plan addresses the range of impacts of the major hazards so that potential 
harm to people on-site and off-site, plant and environment can be reduced to a 
practicable minimum. 

2. RISKS AND ENVIRONMENTAL IMPACT ASSESSMENT 

2.1 PLANT OWNERSHIP 

JITF Urban Waste Management Bathinda Ltd. is engaged in Waste 
Processing and associated activities viz. storage of MSW, RDF and Compost 
& Diesel (diesel only for vehicle and DG operation). 
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The facility layout is enclosed as Annexure-1. 

2.2 DEPLOYMENT OF EMPLOYEES & SECURITY STAFF 

Details of deployment of manpower, work in three shifts, are given below. 

Category 

Managerial Staff General Shift 

Officers/Supervisors (A, B, C & General Shift) 

Technicians/Workers (Working in A, B, C & General Shift) 

2.3 MEDICAL AND FIRST AID 

We have certified First-aiders round the clock for giving first aid to the affected 
personnel during emergency situations. 

7 

One Emergency Vehicle (only Bolero) to the referral hospitals is available round 
the clock in the premises. · in the event of multiple casualties, the ambulance will 
be available on request immediately from the hospitals. 

2.4 Details of Storage of Hazardous Materials in Bulk 

S. No. 
Material Storage Tank 

Control Measures Stored Condition Capacity 

ABC type fire extinguisher 
1 Diesel Ambient 500 x1 liter Mechanical Foam Fire 

extinQuisher 

Safety instructions for unloading of Diesel are displayed in the area. Further 
unloading of Diesel is carried out in presence of Store Personnel. Due care is 
taken to avoid any incident. Materials like matchbox, Cigarettes, etc. are 
deposited at security gate. Vehicle entry is governed by Security & Stores 
Departments through a proper checklist. Checklist is filled and signed by store 
personnel before unloading. 

There is no underground storage tank. Diesel storage is above ground and is 
provided with Mechanical Foam Fire Extinguisher Type Cylinder for cooling in 
case of fire. Also, double earthing system is provided in the Diesel storage 
area. 
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To control any hazard that may eventually occur, appropriate precautionary 
measures are taken in storage areas. These measures include: 

• Different types of firefighting equipment & system such as fire buckets, fire 
extinguishers (C02 type and ABC type), fire hoses and branch pipes 

• Fixed fire-fighting system (hydrant system, Hose Reels, water spray system & 
long-range water monitor) etc. 

2.5 PLANT HAZARDS & CONTROLS 

8 

1. Diesel storage, oil extraction tank & electrical panels are provided with fire 
extinguishers to control fire hazard. 

2. All equipment is provided with double earthing. 
3. Earth Continuity is being tested at periodical intervals. Earth pits are 

maintained as per the prescribed standards. 
4. All, cranes & lifting tools & tackles being tested regularly by competent person 

as per Factories Rules for fitness tests. 
5. All buildings and structures are provided with lightning arrestors. 
6. A well-defined work permit system is in place to carry out hot works, work at 

heights, confined space jobs and other critical jobs. 
7. Refer to enclosed annexure for detailed note on Fire fighting capabilities 

including Fire Hydrant Facilities, Fire extinguishers, Fire suits, Self-Contained 

Breathing Apparatus etc. 
8. Safety surveillance is being ensured through a dedicated team of experienced 

EHS personals. They observe unsafe conditions and act also ensure 
necessary actions are taken to address them. 

9. Fire Fighting Drills, Mock Drills are conducted from time to time. 
10. New recruits are trained for half day on Safety on second day of joining. 
11. Training is conducted as per the training calendar covering all employees. 

Basic Firefighting, First-Aid, SCBA, Fire drills & Material safety data sheets is 
part of safety training. 

12. Safety inspections are conducted periodically, and observations are attended 
without any delay. 

13. Spark arrestors are in place for the purpose of vehicles entering in TR hall for 
MSW unloading. 

14. Security guards are manned at all two gates of plant and have thorough vigil 
on movement. 

15. One emergency vehicle round the clock is stationed at main gate. 
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2.6 SAFETY FUNCTION 

Training on EHS aspects is imparted to the personnel in JITF Urban Waste 
Management (Bathinda) Limited at regular intervals. New employees are inducted 
through Safety Training immediately after their joining. 
Safety manual is prepared which addresses ·safety philosophy, Safety 
improvement plans, safe-handling procedures for plant and storages etc. Safety 
inspection is conducted regularly and observations arising out of audits are 
addressed with due care. The safety committee meetings are conducted regularly 
where safety issues such as training, accident/ incident review, status of 
emergency control equipment, permits etc. are discussed. 

Safety boards are displayed strategically within the facility where information 
related to safety is to be communicated. Adequate number of Personal Protective 
Equipment (PPE) is available in the plant. Procedures are prepared & Risk 
assessment of all activities is being carried. 

2.7 ENVIRONMENTAL IMPACT ASSESSMENT 

All products, services and activities are critically examined for likely hood of 
associated environmental aspects. All the products, services and activities which 
have a direct I indirect bearing on surrounding environment are evaluated for 
significance through a defined method. 

2.8 RECORDS AND PAST INCIDENTS 

No major toxic releases/ fire or any other disaster has taken place in the past. As 
per the plant personnel, there are minor incidences, which took place, which did 
not result in major injury, financial loss or any legal implications or liabilities. 

2.9 RISK ASSESSMENT 

2.9.1 Identification of Hazards 

The major emergency situations arising out of the various hazards identified 
within the facility are listed. 
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IDENTIFIED EMERGENCY SITUATIONS 

S. No. Situation Location Department 

1 Accident during vehicle movement Plant gates/Plant Security 

2 Fire in HSD storage tank/Drums HSD Yard Store 

3 Fire (storage of LPG/02 gas cylinders) Store Yard Store 

4 Fire in paints, oil and lubricants in store Store yard Store 
yard 

5 Electrical fire (Overloaded circuits) Electrical cables (Plant) Electrical 

6 Bursting of gas cylinders Plant/Mech. Site Mechanical 

7 Fire in RDF Plant/RDF Yard Operation 

Serious Injury to person/s. due to collapse of structure /building apart from above 

Fire may be localized pool fire or flash of flammable vapors that may have drifted 
a considerable distance before getting ignited. 

Serious injuries to person are possible due to slips, falls, trips, electrocution, 
release of energy, rotating machines, fall of objects from height, fire I explosion I 
release of toxic substances I collapse of structure /building etc. 

2.10 OTHER EMERGENCIES 

The emergencies arising due to 

2.10.1 Fire and Explosion Due to Electrical Failures 

i. Short-circuiting due to loosen wiring. 

ii. Use of non-industrial fittings. 

iii. Static electricity as a result of improper bonding/ grounding to tanks, tanker 
& pipelines etc. 

2.10.2 Fire and Explosion Due to Vehicles 

i) Exhaust of vehicle, if effective spark arrestors are not provided. 
ii) Spark from the loose contact on vehicle batteries. 

2.10.3 Fire and Explosion Due to Others 
i) Lighted scented sticks (agarbatti) in a truck. 
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ii) Lightning. 
iii) Smoking in prohibited zones. 
iv) Dry Grass Fire. 
v) Hot surfaces like steam lines etc. 

2.10.4 Water I Food Poisoning 

Symptoms, sudden discomfort, affect the digestive system shortly after the 
consumption of water, tea or food. 

2.10.5 Natural Disasters 

i) Earthquake. 
ii) Flood or Collapse of Civil Structure. 

2.10.6 Emergency Siren/Alarm. At the Security gate there are two buttons, one is a 

mute button and the other is an alarm button 

2.10. 7 Declaration of Minor Emergency 

Any minor emergency will get announced automatically if any MCP (Manual Call 
Point) is broken. The local sounders in that zone and the main siren will start 
sounding as soon as the MCP is actuated or any smoke sensor in certain areas 
are actuated due to detection of smoke. The Security personnel at the gate has a 
mute button which he will press after allowing the sounder alarms to run up to 90 
seconds (one and half minute) 

Minor emergency can also be declared by the security person on receiving a 
confirmed message (for those areas where MCP is not available), by pressing the 
alarm button three times for 30 seconds, with an interval of ten seconds in 
between. 

2.10.8 Declaration of Major Emergency 

A major emergency will be declared on the decision of the Incident Controller or 
on the advice of the Site Main Controller. This will serve to alert the neighboring 
community and the Industries to get prepared for action on receiving specific 
communication from the Site. 

Major Emergency situation will be announced by the security person at the gate 
by pressing the Alarm/by using PA system. 

2.10.9 All clear Siren 

The all clear siren will serve to communicate that the emergency situation is over 
and the Core-group I key persons may go back to their workplace. This siren is 
sounded by the security person when he receives the instruction for sounding the 
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same by pressing the Alarm button and allowing the sounder alarm to run for up 
to (one minute only) 

3. EMERGENCY ORGANISATION 

3.1 EMERGENCY CONTROL CENTER (ECC) 

Emergency control center is located at main gate. Emergency control center 
is provided with External & Internal telephones for the purpose of 
communication during the emergencies. 

External Telephone Number- 7507016009 

ECC is facilitated with the following things: 

1. Layout of Fire Hydrant System 

2. List of Key Personnel with Contact numbers 

3. List of External Agencies .& Member of Mutual Aid with Contact 
numbers. 

4. List of Fire Fighting Equipment of the location 

5. A copy of On-site Emergency plan 

6. Stationary (white papers, pencils, erasers etc) 

7. White board with duster & marker pen 

8. Table & chairs for meeting 

3.2 KEY PERSONS AND THEIR RESPONSIBILITIES 

3.2.1 Action by Security Personnel at the Main Gate: 

a) On receiving confirmed information about an emergency on phone or by 
running caller/PA system/Walkie-talkie (not through MCP) switch-on the 
local emergency siren and carry out their specified duties. 

b) Inform Shift Engineer and Shift Electrician through mobile phone. 
c) Communicate Operation Head, Maintenance Head, HR- Head, Admin. & 

Security Head & EHS Head through Phone. 
d) One person to rush to the site with Mobile Phone 
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3.2.2 Duties of Site Main Controller: Plant Head 

The Site main controller (Plant Head) is responsible for overall organization and strategy 
of the emergency response, coordinates logistical efforts and has the authority for the 
final decision in any emergency action. Plant Head of JITFUWMBL is the Main Site · 
Controller with the specific responsibilities as follows: 

a) Assume control of the Emergency Control Center (ECC). 
b) Implement the Emergency Plan and plan against the escalation. 
c) Maintain contact with Local Authorities and Mutual Aid Partners. 
d) Receive updates on control measures taken by the Emergency 

Coordinator. 
e) Assess the situation and direct actions to minimize damage and loss of life 
f) Declare the emergency "under control" and authorize the "all clear" signal 

3.2.3 Duties of Incident Controller: Alternate Shift Engineer on Duty 

a) On hearing the Emergency Siren, he will rush to the site of emergency. 
b) He will immediately takeover the charge of the site from the Area 

Supervisor and instruct him to carry out other duties. 
c) Carry out the listed actions as per the need of the situation. 
d) Direct for plant shut-down operations (if needed) to control the emergency. 
e) Mobilize all resources available including man, equipment, information 

etc. to control the situation and prevent it from further aggravating. 
f) Instruct the First Aid, Fire Fighting & other persons at the site to carry out 

various tasks. 
g) Most important of all arrange for rescue of any injured I affected I trapped 

persons and prompt medical aid. 
h) Control the spread of fire I further enhancement of situation -

- Stopping power to the area 
- By cooling the area around the site by spraying water 
- By removing the material around the fire site. 

i) Call for more supply of firefighting equipment I emergency equipments, if 
required. 

j) Prevent unauthorized crowding of persons. Ensure control of other 
operations including isolation from the affected area. 

k) Guide the Emergency Crew in their actions for fighting fire I combating the 
toxic gas release and keep a close watch. 

I) Arrange for Medical aid, Stretcher, First Aid, Ambulance, and Doctor. 
m) Maintain contact with the Main Gate Control through the security guard at site 

and one more person stationed as messenger. 
n) If he feels the situation can turn into a major Emergency he will contact the 

Emergency Controller and with his consents instruct Main Gate Security for 
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the Major Emergency alarm (PA system). 
o) Inform Fire Brigade, Hospital etc. as per requirement through ECC I Main 

Gate Security. 

14 

p) Once the emergency situation is under control, he will inform to the security 
through walkie talkie for the all clear siren. 

3.2.4 Duties of Emergency Controller-Admin & Security Head: 

a) Rush to Gate, ensure only the right people are allowed to enter the premises. 
b) Capture Head Count related information in consultation with Time Office & 

Security Department. 
c) Arrange for transportation of personnel like fire fighting personnel, plant operating 

personnel, security personnel and causalities /affected persons inside or outside 
the factory premises. 

d) Arrange to communicate adequately with the Police station, Fire brigade and 
other Authorities as directed by main site controller. Attend all telephone calls 
from press/govt. agencies. 

e) Arrange for canteen facilities for personnel on duty as well as in the affected area. 
Ensure that Medical aid is rendered . 

f) In case of a need, inform the neighboring industries about the state of emergency 
and action required to be taken by them. 

g) Make sure that personnel actually required to control the Emergency situation 
should only be present there. No unwanted personnel should crowd around the 
affected area. 

h) Ensure security and safety of plant property during the period of emergency. 
i) Keep a watch on outsider I insider to avoid further loss of property I material. 
j) Maintain vigilance at the site of emergency for at least one hour after emergency 

is brought under control. 
k) Maintain constant contact with the ECC and Main Site Controller and be 

available for instructions. 
I) To coordinate with corporate mass communication staff to prepare a written 

statement, this would only be shared with the external agencies like Press, 
Police, other govt. agencies etc. 

m) Maintain contact with the Emergency Control Centre and be available for 
instructions. 

n) Will inform to all nearby hospitals for medical aid for sufferers and fire station for 
fire brigade. 
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3.2.5 Duties of Maintenance Head: 

a) Rush to the site & assess the gravity of the situation with a view to rendering all 
maintenance help as may be necessary for isolation of vulnerable equipment. 

b) Ensure starting and un-interrupted running of Fire Water pump. Provide services 
of Mechanic & Electrician at site. 

c) Isolate power supply to the affected area, if required . 
d) In the event of a power failure at the time of emergency, ensure running of D.G. 

Sets and un-interrupted supply to the firewater pump. 
e) Provide for emergency lighting, if needed. 
f) Co-ordinate any civil jobs required to be done by contractor's labour, if necessary. 
g) Maintain constant contact with the ECC and Main Site Controller and be available 

for instructions. 

3.2.6 Duties of Emergency Coordinator- EHS Head: Admin 

a) Rush to the site of emergency & assess the situation with regard to fire fighting 
and safety and extend help to Main Site Controller. 

b) Arrange for supply of suitable additional Safety I Emergency and Fire 
equipment as may be required. 

c) Keep in touch with other "Key personnel" and render advise I assistance as 
required . 

d) Organize formal investigation of the accident and assist in filing reports for 
statutory requirements. 

e) Maintain contact with the Emergency Control Centre and be available for 
instructions. 

3.2. 7 Duties of Utility Operator 

a) As soon as hear the Emergency Siren, rush to the fire pump house 3. 
b) Ensure the proper running of fire pumps and keep the constant watch on the pressure of 

the system it should be always in between 5 Kg/cm2 to 7 Kg/cm2 . 

c) Keep watch on the water level of water storage reservoir. 
d) In case of power failure run the diesel driven engine. 

4. COMMUNICATION SYSTEM 

4.1 INTERNAL & EXTERNAL COMMUNICATION 

Using following system does emergency Communication 

• Emergency Siren: All Manual Call Points of Fire Alarm system are 
connected with the Emergency. During emergency if anybody activate the 
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MCP, Emergency Siren sounded throughout the factory premises.:. 

• Public Address System: It is used for declaring the major emergency 
and or evacuation of the plant personnel. Presently it is connected with 
Mobile/Telephone facility and is given throughout the plant. 

• A Mobile phone: These are available with Security Main Gate, shift in 
charge on duty & Shift Electrician. It can be used during the emergency for 
emergency communication. 

5. ACTION ON SITE 

5.1 ACTIVITIES DURING THE EMERGENCY 

5.1.1 General 

Action by personnel who notice the emergency 

Shout Fire! Fire!, Fire! Or Help! Help! 
He will inform area supervisor and Security at Gate 
Break MCP at the nearest location 
Keep himself safe and try to mitigate the situation if he is confident to 
do it himself 

On hearing the emergency siren, the plant emergency key personnel should 
carry out the following operations immediately: -

Area Officer/ Supervisor start the fire fighting I emergency rescue 
operation with the help of firefighting team. 
Shift Engineer rushes to the site and take the charge from Site 
controller. 
Site Key personnel start their action as per their responsibility. 

5.1.2 Remedial Action in case of Fire I Explosion 

Approach the Fire in upwind direction. 
Keep the safe distance while combating the Fire I Explosion. 
Attempt to extinguish fire with the help appropriate Fire extinguishers 
and sand. 
All pipeline and tank valves should be closed and all the operations 
inside the Plant should be stopped. Isolate the fuel from the source of 
fire. 
Isolate the electrical supply, if needed. 
In case of large fire, use the hydrant system & spray water with nozzle 
after ensuring complete isolation of electric circuit in case of electrical 
fire. 
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In case of fire in diesel use appropriate AFFF foam 
Keep the surrounding tanks I containers etc. in cool condition by using 
water spray system. 

5.1.3 Remedial Action in case of accidental release of Gas Cylinders 

Disconnect the supply of the source of gas I vapor by isolating valve. 
While attending mitigation of Toxic Gas I Vapor release always use 
respiratory protection (Self Contain Breathing Apparatus I /Breathing 
airline respirator) 
Use protective clothing and suitable Personal Protective Equipments. 
Others to use wet handkerchief for covering the nose, mouth & face. 
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Let trained personnel plug leak using emergency handling kit & using 
SCBA. 
Remove the affected personnel to safe area. 
In case of leakage in a closed area /room, then ventilate the area and 
gear up for evacuation. 

5.1.4 Remedial Action in case of Loss of Containment 

Contain the leakage well within . 
Transfer the material from secondary containment to suitable containers 
I drums with the help of mobile pump. 
Shift the containers I drums to a safe location. 
Put the suitable absorbents (Sand I Lime I Soda ash) on the affected area. 
Collect the soaked absorbent in a container and dispose the same to 
waste storage yard for secured land filling. 
Clean the affected area with water and divert the same for treatment. 

5.1.5 Remedial Action in case of Water I Food Poisoning 

Symptoms, sudden discomfort, affect the digestive system shortly after the 
consumption of water, tea or food. 

Remedial Action 

Person observing the symptoms should inform the EHS I Admin Head. 
Emergency Controller after discussion with Site main Controller to 
announce the necessary instructions to concerned persons. 
Employees trained in first aid who are not victims, should render first aid 
assistance to the affected persons. 
Security guard at gate should allow entry I exit of rescue vehicle/ 
ambulances. 
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5.1.6 Remedial Actions in case of Natural Disasters 

5.1 .6 .1 Earthquake 

Safety factor accounting for earthquake has been considered for the design of 
civil foundations for the plant. To reduce earthquake risk, unit needs to be 
examining for its strengths and weaknesses, and systematically take actions, 
which reduce or eliminate the weaknesses. 

As soon as indication of earthquake starts all the moving parts inside Plant 
should be stopped. Plant personnel should not stand near or below the tanks & 
should try to reach at open space & wait for next instruction from Main Site 
Controller. In case of receipt of ALL CLEAR signal cautiously needs to enter in 
a plant as any disturbed material due to shock may fall down. 

5.1.6.2 Flood or Collapse of Civil Structure 

a. All pipeline & tank valves should be closed & all the operations inside Plant 
should be stopped. The intensity of operations should be reduced or stopped; 
once the weather department announces possibility of storm or cyclone. 

b. All the filled tank trucks should be evacuated to safer places. 
c. Emergency controller I Main site Controller should contact district authorities: 

Collector and Police immediately for necessary help. 
d. Persons inside the Plant should be evacuated as soon as possible & it is also 

important to access at higher elevation during flood. 

5.2 Off Site Emergency - Vehicular Accidents 

- Company Owned Vehicles 
- Transport Vehicles 
In-case of any vehicular Accident off site, the intimation received from any source 
at security gate or any other responsible person such as Head Operation, Head 
Admin & Security, he will immediately report Site main controller and Incident 
Controller. Emergency Controller (Head Admin & Security) will rush to the site and 
send ambulance with first Aider for providing necessary first Aid & shifting to 
Injured Person/s. After reaching the site he will report to Site Main Controller and 
Brief about the Incident and Site Main Controller in turn will instruct to Incident 
Controller to inform the Local Authorities such as police, Distt. Administration if 
required. In-case of Transport Vehicles, Head Admin & Security will inform to 
concerned Transporters In-charge to reach the site to provide necessary help & 
support to victims. All Injured Person will shift to civil Hospital for necessary 
Further Treatment. 
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5.3 ASSEMBLY POINTS 

There are two assembly points: 

1. Assembly Point-01 Lawn Near Gate no 2. 
2. Assembly Point-02 Near Gate-3. 

Immediately being aware of the emergency Plant Head shall rushes to Emergency 
Control Center to take charge of the incident. He will direct to declare an emergency 
based on type of emergency. Plant Head will decide safe close down of plant & will 
check all non- essential workers; visitors & contractors are evacuated to assembly 
points. Further he will ask HR Department & Admin. & Security Department to take 
charge of assembly points & to complete the head count & casualties assembled. 
Finally, he will make arrangement to transfer them to other place as per instruction. 

5.4 SAFE SHUT DOWN 

As stated earlier during emergency Plant Head (Site Main Controller) will direct 
the safe close down of plant in consultation with incident controller, if necessary. 
So as to activate safe close down of plant. 

5.5 ROLE OF EXTERNAL AUTHORITIES 

On consultation with Main Site Controller, Emergency Controller will consult with 
the External Agencies for further help and information. After safe close down of 
plant and evacuation of personnel at assembly points, he shall need to ensure 
search for causalities within affected area & arrangements for hospitalization of 
victims or any additional help, if required needs to be contact with the External 
Authorities. Details of External Authorities with telephone numbers are presented 
in below table 

CONTACTS OF EXTERNAL EMERGENCY SERVICES 

FACTORY 

1 Security Main Gate 75270-16009 

2 Plant Head 75270-16001 

POLICE STATION 

1 Police Control Room 100 
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2 Police Station 0164-2284169 

3 SHO 75080-18127 

FIRE STATION 

1 Fire Control Room 101 

2 Fire Officer 98150-97811 

HOSPITAL 

1 Civil Hospital 0164-2210711 

2 AllMS 0164-2867250 

3 Max Hospital 0164-5212000 

Communication with external emergency services: 
A regular liaison with external emergency is maintained by the Head Security, Admin. & 
liaison. He shall obtain the required assistance from these agencies in case of any 
emergency. 

5.6 TRAINING, REHEARSAL AND RECORDS 

5.6.1 Training & Mock Drill 

Safety, health & environment related training are planned and organized by 
EHS Department. 

The Onsite Emergency Plan for its validity, refinement and updating with 
reference to its rehearsal or Mock drills are planed & organized once in a 
quarter or at least once in six months or so. 

Objectives for testing the plan are given below: 

• To familiarize emergency response personnel with their roles and duties 

to be performed. 

• To ensure efficacy of the emergency response mechanism. 
• To check coordination of reactions and response of emergency services. 
• To gain experience and confidence. 

5.6.2 Evacuation by Public Address System (P.A.) 

For evacuation of personnel and for communication to large number of 

Reviewed & Approved By: Head- JITFUWMBL 

542



Sr. 
No. 

\ 

people during emergency of both types i.e. Minor & Major, Public address 
(P.A.) system is used. Thus, during for major emergency, evacuation 
announcement in particular shall be carried out through P. A system and will 
be considered .as evacuation warning. 

1 
2 

3 

4 
5 
6 

IMPORTANT TELEPHONE NUMBERS (INTERNAL) 

WHOM TO INFORM IN CASE OF EMERGENCY 

Contact Person Mobile No. 

Mr. Verinder Singh Luthra +91 75270 16001 
Mr. Sanjeev Verma +91 75270 16002 
Mr. Jagmohan Singh (HR 

+91 7527016005 Manager) 
Sanjay Singh (Dy. Manager) +91 7069040248 
Prakash Singh (Store In-charge) +91 7527016014 
Rakesh Swain (Sr. Engineer) +91 7527016015 

DETAILS OF FIRE FIGHTING SYSTEM 

FIXED FIRE FIGHTING SYSTEM 
Fire Hydrant System 
Hydrant Points. 8 Nos 
Fire Nozzles 2 Nos 
Nos. of Hose Reels 2 Nos 

Fire Water Reservoirs One Tank 
Total Capacity 15 KL 

Fire Pump House 
Fire Pump House - 1 Jockey Pump= 1 No. 

Capacity = 500 LPM 
Head= 68 M 
Diesel Generator = 1 No. 

. Capacity = 500 LPM 
Head= 70 M 
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Apart from the above adequate number of firefighting equipment have been installed at 
the different locations of the plant. While installing these equipment's care has been 
taken to match the type of equipment with the type of fire likelihood in the relevant area 
as per following 
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DETAILS OF FIRST AID FIRE FIGHTING EXTIGUISHERS 

Total Fire Extinguishers available inside the plant premises are as below 

C02 type Fire Extinguishers 4 Nos. 
4.5 Kgs 4 Nos. 

ABC type Fire Extinguishers 4 Nos. 
6 Kgs 4 Nos. 

Sand Buckets 4 Nos. 

Apart from above following measures are taken for prevention of fire: 

1. Board installed at the gate having statutory warning "No Smoking". 
2. "No Smoking" has been displayed at other relevant locations also. 
3. Security checks of workers coming on duty for searching cigarettes match boxes etc. 
4. Maintenance of electrical panels by Electrical department as per the schedule. 
5. Fire fighting classes being taken for all newly joining personnel. 
6. Hose-reels also exist to control fire. 
7. Fireproof doors are installed in different section for preventing fire from spreading to 

other sections in case of any incident. 
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Annexure 21

email : seezobtl mall.com 

C'i'lTa .............. . 
fl1:ft .............. . 

To 

Subject: 

The Commissioner, 
Municipal Corporation, 
Bath1nda. 

REGISTERED 

M/s JITF Urban Waste Management (Bathlnda) Ltd., 
Mansa Road, 
Bathinda. 

Non-compliance of conditions of 'consents to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 & the Air 
(Prevention & Control of Pollution) Act, 1981 as well as provisions 
of the Solid Waste Management Rules, 2016. 

Whereas, the facility M/s JITF Urban Waste Management (Bathinda) Ltd. was 
granted 'consents to operate' under the Water (Prevention & Control of Pollution) Act, 1974 
& the Air (Prevention & Control of Pollution) Act, 1981 on 23.3.2016 and subsequently, 
extended from time to time and consents are now valid upto 31.3.2022 subject to the 
following main conditions: 

I. The faci lity along with Municipal Corporation, Bathinda shall ensure 100% waste 
segregation at source and shall process the legacy waste lying at the site alongwith 
the fresh solid waste to operate the plant at full capacity i.e. 350 TPD. 

ii. T.he facility along with Municipal Corporation, Bathinda shall set up ambient air 
quality monitoring stations in all the four directions so as to monitor the ambient air 
quality data on regular basis. 

And whereas, due to non-compliance of the various prov1s1ons of the 
Environmental Laws, the Municipal Corporation, Bathinda and facility was afforded an 
opportunity of personal hearing by the Olairman of the Board on 11.9.2020, wherein 
amongst other decisions it was decided that: 

l. The facility and Municipal Corporation, Bathinda will make joint efforts for Installation 
of ambient air quality monitoring stations in all the four directions to monitor the 
ambient air quality data, within 3 months. 

2. The facility will ensure compliance of all the conditions of environmental clearance 
granted by SEIAA vide letter dated 30.8.2012. 

3. Till the alternative sanitary land fill site is not provided by the Municipal Corporation, 
Bathinda, JITF shall develop on immediate basis the existing site as secured landfill 
site for the disposal of inert material, In compliance to the orders of Hon'ble NGT. 

And whereas, the site of the facility was visited by officer d the Board on 
31.3.2021 and it was observed that: 

a) Ambient Air Quality Monitoring Stations have not been installed so far. 

b) Un-segregated waste found dumped in compost pits. 

c) The facility has not yet developed the existing site as seared lanclftU site. 

And whereas, the Municipal Corporation Is c:lalml'tg 1hit IS 
concession agreement dated 23.11.2011, Installation of Ambient Alt 
System is not the responsibility of the MC, Bathinda and similarly, Nrf*ltl~ll 
that the Municipal Corporation" Bathlnda Is duty bound to provide segregi'tid 
facility. 
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And whereas, M unlclpai Corporation, Bathlnda has Informed that a fire was 
broken on 6.6.2021 at the dump site and the same was fanned by large quantity of Inflammable 
material lying at dump site. 

And whereas, the facility Is nol properly Implementing the Risk Management and 
D1s.1sl<'r Management prl'.'pa1l'd (II any) by IL as well as complying with provisions of the SOiid 
Waste Management Rules, 2016. 

And whereas, lhc fac:lllty has failed lo comply with the conditions of 'consents 
to operate' under lhe Water (Prevention & Control of Pollution) Act, 1974 & the Air 
(Prevention & Control of Pollution) Acl, 1981 as well as provisions of the Solid Waste 
Management Rules, 2016. 

And whereas, the Municipal Corporation has failed to comply with the 
provrsrons of the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention 
& Control of Pollution) Act, 1981 as well as provisions of the Solid Waste Management 
Rules, 2016. 

And whereas, it has now been proposed to Initiate action against the facility 
tor the non-compliance of provisions of the Water (Prevention & Control of Pollution) Act, 
1974 & the Air (Prevention & Control of Pollution) Act, 1981 as well as provisions of the 
Sohd Waste Management Rules, 2016 after affording an opportunity of show cause. 

As such, you are, hereby, afforded an opportunity to show cause in person 
before the Chairman of the Board in his office at Vatavaran Bhawan, Nabha Road, Patiala 
on 09/ 09/ 2021 at 11.45 a.m. to explain your failure to comply with provisions of the 
Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of 
Pollution) Act, 1981 as well as provisions of the Solid Waste Management Rules, 2016, 
failing which, it will be presumed that the Municipal Corporation and the facility has nothing 
to say in the matter and action as deemed fit will be taken as per provisions of the said 
Acts / Rules without any further notice I opportunity. 

for •on ~half of 
Chairman, PPCB 

Endst. No. '3~b $' Dated ~J \&i'~l 1 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Bathlnda for lnfonnatlon and necessary action. He 
is requested to inform the MC/ facility regarding date, time & venue of'tne.,ring under 

mr.mot,oo tom;, offi'e ~ 

. ~~ 
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l'~l iTr 
"'ECOPOLIS 

JITF URBAN WASTE MANAGEMENT {BATHINDA) LIMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 

INTEGRAIED WASIE MANAGEMENT 

By Registered Post (AD)/ Courier/Email 

The Chairman 

Punjab Pollution Control Board, 

Zonal Office, Street No. 12 

Power House Road. 
Bathinda 

Kind Attention: The Chairman 

Date: 06.09.2021 

Our Ref. No. 

Ref. Punjab Pollution Control Board, Bathinda letter dated 27.08.2021 ref no.3265 

Subject: Reply to Punjab Pollution Control Board, Bathinda letter dated 27.08.2021 ref 

no.3265 

Dear Sir, 

I. We, Mis JITF Urban Waste Management (Bathinda) Limited, the Commissionaire of MSW 

Processing Facility at Bathinda, are in receipt of your above-mentioned letter dated 
27.08.2021 received by us on 02.09.2021 through registered post and our response to the 

same is as follow: 

2. At the outset, the Concessionaire denies and disputes each and every contention of the letter 

dated 27.08.202 l under reply. save and except what is submitted hereunder. Mere non­

traverse of any facts/contention of this letter ought not to be treated as an ad mission on rhe 

part of the Concessionaire and the same ought to be treated as denied. 

3. The Concessionai re denies that the Concessionaire has failed to comply with the provisions 
of the Water Act, 1974 or the Air Act, 1981 , as a lleged. It is submitted that the 
Concessionaire has always complied with the conditions of the Environmental Clearance 
(EC) as well as the Consent to Operate (CTO) and the Applicable Laws, however, tile 

Concessionaire faced various obstructions and hindrances due to the acts and omissions of 
the Concessioning Authority i.e. the Municipal Corporation, Bathinda and therefore, the 

Concess ionaire was constrained to terminate the Concession Agreement vide its 

Termination Notice dated 05 .12.2018. However, the Concess ionaire is continuing its 

operations in compliance with the order dated 04. 12.20 19 of the Ld. District Court of 
Bathinda. 

Regd. Office: A-1, UPSIDC Industrial Area, Nandgaon Road, Kosi Kalan. Distt. Mathura (U.P.) - 281403 
Tel No.: 05662-232426, 232001-03; Fax No.: 05662-232577 

Plant Address: ITI Chowk, Mensa Road, B/s Roshan Oil Mill, Near STP Plant, Bathinda, Punjab -151001 
CIN: U9000l UP201 l PLC069571; E-mail Id: info@jindalecopolis.com 

Website : www.jindolecopolis.com 
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JITF URBAN WASTE MANAGEMENT {BATHINDA} LIMITED 
Jindol ITF Centre, 28 Shivoji Marg, New Delhi- 110015; Tel. No.: 011-66463983/84; Fox No.: 011-66463982 

INTlGRAIEO WAST! MANAGIMINl 

4. 1 n light of the above facts, the Concessionaire submits its reply to the above-referred letter 

dated 27.08.202 I as fol lows: 

S. Observation of the Response of the Concessionaire 
No. PPCB 

I. Ambient Air Quality • 

Monitoring Stations 

have not been 

It is incorrect as stated that the ambient air quality 

monitoring station has not been installed. It is submitted 

that as per the Consent to Operate dated 29. I 0.20 19 and 

also as per the earlier Consents to Operate granted to the 

Concessionaire, the installation of ambient air quality 

monitoring stations was a joint obligation of Municipal 

Corporation, Bathinda and the Concessionaire. The 

relevant condition is reproduced hereunder for ready 

reference: 

ins ta I led 

" / . The project promoter along with 1he Municipal 
Corporation of Ba1hinda shall set up a111hienl oir 
quality monitoring .swtions in all the four directions, 
imrnedialely so as to monilor the ambient oir qualify 
data on regular basis and submit the compliance to 
the Board within one month. ". 

• The Concessionaire vide its letter dated 01.06.2018 had 

requested the Municipal Corporation of Bathinda to take 

appropriate steps as soon as possible in compliance with 

the above-mentioned obligation contained in the Consent 

to Operate and apprise the Concessionaire in this regard. 

A copy of the letter dated 0I .06.2018 is attach eel herewith 

and marked as Annexure -1. 

• However, M C Bathinda vide its letter dated 0 1. 10.2020 

denied its responsibility for the insta llation of ambient air 

quality monitoring system. A copy of the letter dated 

01.10.2020 is attached herewith and marked as An nexure 

-2. 

• Thereafter, the Concessionaire vide its letter dated 

22.10.2020, rem inded the MC Bath inda o f its joint 

ob ligarion to insta ll ambient air qua l i ty moni toring 

system. The Concessionaire requested MC Bathinda to 

confirm that M C Bathinda w ill bear the cost and expenses 

for the m odifications at the Processing Facilities" as the 
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JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindol ITF Centre, 28 Shivoji Marg, New Delhi-110015; Tel. No. : 011-66463983/84; Fox No.: 011-66463982 

INTEGRATED WAS E MANAGEMENT Concessionaire has already terminated the Concession 

Agreement and by virtue of Article I 0.S(b) of the 

Concession Agreement, the Processing Facilities vest in 

MC Bathinda after the termination of Concession 

Agreement. However, no response was received by the 

Claimant from MC Bathinda in this regard. A copy of the 

letter dated 22.10.2020 is annexed herewith and marked 

as Annexure 3. 

• Without Prejudice and in addition to the above, it is also 

stated that the Concessionaire vide its letter dated 

23.09.2020 has already requested the PPCB to direct MC 

Bathinda to bear the costs and expenses for the 

modifications at the Processing Facilities in compliance 

with the directions of the PPCB. A copy of the letter dated 

23.09.2020 is attached herewith and marked as Annexure 

-4. 

• Further, the Concessionaire vide its Jetter dated 

14.06.2021 once again requested the PPCB to direct MC 

Bathinda to bear the costs and expenses for the 

modifications at the Processing Facilities in compliance 

with the directions of the PPCB. A copy of the letter dated 
14.06.2021 is attached herewith and marked as Annexure 

-5. 

• In view of the above, it is evident that the non-installation 

of the ambient air quality monitoring system is solely 

attributable to MC Bathinda and not to the 

Concessionaire. Therefore, there is no violation of any of 

the conditions of CTO or any provisions of the Air Act, 

1981 or Water Act, 1974 by the Concessionai re, as 

alleged. 

• Without Prejudice. it is once again humbly requested to 

the PPCB to direct MC Bathinda to bear the costs and 

expenses for the modifications at the Processing Facilities 
in compliance with the directions of the PPCB. 

2. Unsegregated waste • 

was found dumped in 

compost pits 

It is incorrect as stated that the unsegregated waste was 

found dumped in the compost pits. It is further stated that I 
the Hon 'ble National Green Tribunal (''NGT") vide its 

order dated 0I.12.2017 in the matter of Capt. Mall Sing/1 

vs State of Punjab & Ors. had directed MC Bathinda to 
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JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 
Jindol ITF Centre, 28 Shivaji Marg, New Delhi-110015; Tel. No.: 011-66463983/84; Fax No.: 011-66463982 

supply 300 MT of MSW to the Concessionaire at the 
Processing Facilities. However, as evident from the 
following paragraphs, MC Bathinda is not complying with 
the order dated 01.12.2017 of the Hon 'ble NGT and has 
acted in gross violation of the same. A copy of the order 
dated 0l.J2.2017 is attached herewith and marked as 
Annexure -6. 

• MC Bathinda is mixing the construction and tlemolition 
waste witlt the MSW: MC Bathinda has not been 
providing the MSW to the Concessionaire in a segregated 
manner. MC Bathinda has been providing and continues 
to supply construction and demolition waste mixed with 
the MSW, to the Concessionaire. Despite regular 
notifications that the construction and demolition material 
are not MSW and that MC Bathinda ought ro provide 300 
MT per day of MSW only (in terms of NGT Orders dated 

01.12.2017) and not mix C&D waste with the MSW. 
However, MC Bathinda continues to provide construction 
and demolition waste. Recent Photographs of the 
constructions and demolition waste mixed with MSW 
provided by the MC Bathinda are attached herewith and 
marked as Annexure-7. 

• MC Batltinda is not providing segregated MSW: Further, 
it is an obligation of MC Bathinda to prov ide the 
segregated MSW to the Concessionaire. However. MC 
Bathinda is not providing the segregated MSW. The MSW 
provided by MC Bathinda is unsegregated and the dry and 
wet waste are mixed which not only effects the operations 
of the Processing Facility but also effects the quality of the 
compost and RDF. 

• The same has been brought to the notice of Municipal, 
Bathinda by the Concessionaire from time to time and also 

through its DPRs. However, MC Bathinda continues to 
provide the unsegregated MSW. The photographs of 
unsegregated waste provided by MC Bathincla in the 

month of August 2021 are attached herewith as 

Annexure-8. 

Rcgd. Office: A-1 , UPSIDC Industrial Area, Nandgaon Rood, Kosi Kalan, Distt. Mothura (U.P.) - 281403 
Tel No.: 05662-232426, 232001-03; Fox No. : 05662-232577 

Plant Address· ITI Chowk, Manso Rood, B/ s Roshon Oil Mill, Near STP Plant, Bothindo, Punjab -15100 l 
CIN: U9000l UP20l 1 PLC06957l ; E-mail Id: info@jindalccopoli:..com 

Website : www.jindolecopolis.com 
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JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED ll~l iTr 
c,ECOPOLIS Jindol ITF Centre, 28 Shivoji Marg, New Delhi-110015; Tel. No. : 011-66463983/8.4; Fox No.: 011-66.463982 

• It is further clarified that waste received from Municipal 
Corporation, Bathinda is stored inside the pits for bio 
drying. After the process of bio drying, despite it is not 
being the responsibility of the Concessionaire to segregate 
the waste, the waste is segregated to remove inerts and 
other heavy materials and processed into R OF and 
compost. 

• Therefore, there is no violation of any of the provisions of 
the Air Act, l 981 or Water Act, 1974 by the 
Concessionaire, as alleged. 

• Without Prejudice, it is the MC Bathinda which has 
violated the provisions of the Sol id Waste Management 
Rules, 2016 by not providing the segregated MSW ro the 
Concessionaire. 

3. The facility has not • It is incorrect as stated that the secured sanitary landfill 
yet developed the has not been developed. lt is submilled rhat the 
existing site as a 
secured landfill site. 

Concessionaire was prevented from establishing the 
landfill facility as per the requirement of the project due 
to the failure of the MC Bathinda to provide a vacant and 

unencumbered !ant at village Mandi Khurd earmarked for 
the SLF to the JlTF. 

• Further, the Concessionaire vide letters elated 15.07.2016, 
26.08.2016, 29.08.2016 and 0l.06.2018 requested the 
Municipal Corporation, Bathinda to amend the 

Environment clearance for establishing the SLF ar the 
alternative land at Mansa Road, Bathincla. Unrortunately, 

Municipal Corporation, Bathinda failed despite repeated 
requests from the Concessionaire. A copy of tl1e letters 
dated 15.07.2016, 26.08.2016, 29.08.20 16 and 

01 .06.20 18 of the Concessionaire is annexed herewith and 1 

marked as Annexure 9, Annexure 10, Annexure l J and I 
Annexure 12 respectively. 

• Therefore, there is no violation of any of the conditions 
of CTO or the provisions of the Air Act, 1981 or Water 
Act, 1974 by the Concessionaire, as alleged. 

• Without Prejudice, it is submitted that 
amendment in the Environmental 

establishing any SLF would be illegal. 

without the 
Clearance. 
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·ident It is stated that as per Article 2.2 .2.l(d) of the 
Concession Agreement, the dumping of MSW at the 
dumping site shall be at the risk and responsibility of the 
MC Bathinda. The said Article is reproduced hereunder 
for ready reference: 

06.06.202 l at 
dump site 

on • 
the 

"d. allocated/demarcated site.for dumping of MSW 
till the time processing and disposal facilities are 
established as a part of the Project. Suc/1 dumping 
of MSW shall be at tlte risk and responsibility o{tlte 
Concessioning Authoritv, till the Project achieves 
COD-P&D." 

• It is further submitted that the Project could not achieve 
the COD-P&D for the following reasons: 

a. Land for SLF at Mandi Kluml was never provided 

bv MC Batltinda: MC Bathinda was responsible for 
providing 36.81 acres of land for the construction of 
the Sanitary Landfill 

b. Facility at village Mandi Khurd. However, the said 
land was under litigation and the Hon'ble High Court 
of Punjab and Haryana had passed an order dated 
08.08.2012 to maintain the status quo over the said 
land, and the said land was never provided to us till 
date and SLF could not be established. The same is a 
breach of MC Bathinda' s conditions precedent under 
the Concession Agreement. 

c. MC Bathinda did not get the Environmental 
Clearance amended for SlF: As explained above, 
despite our repeated requests co have the 
Environmental Clearance amended with respect to 
change of land for SLF from Mandi Khurd ro Mansa 

Road, MC Bathinda has failed to do the . ame. Due to 
the acts and omissions of MC Bathinda, the SLF, as 
envisioned under the Concession Agreement, could 
not be established at the alternate lnnd at Mansa 
Road, Bathinda. 

• Thus, as MC Bathinda has fai led to provide the land for 
SLF and/or get the EC amended for the establishment of 

SLF at the alternate site at Mansa Road, Bathinda, the 
Concessionaire could not establish SLF and the Project 
cou ld not achieve COD. Therefore, the inert waste is 
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INTfGltATfO WAS I MANlGEMENT being stored at the dumping site. Jn terms of A rti cle 

5. 

2.2.2. I ( d), the same is at MC Bathinda's ri sk and 

responsibility including maintenance or remova l of any 

alleged inflammable material. Therefore, any incident at 

the dumping site including fire is not attributable to us 

and the Concessionaire cannot be held responsible in 

any manner whatsoever. 

• Without Prejudice, it is further submitted that on the day 

of such an incident of fire, M C Bathinda was 

undertaking work of installation of Pipeline on the 

approach road to the dumping site. Due to the sa111e, the 

fire tender vehicles were stuck for more than 30 minutes 

due to which the foe increased. We are attaching the 

pictures of the stuck fire tender vehicles due to MC 

Bathinda digging the approach road and the same is 

enclosed as Annexure-13. 

• The same has been duly replied to M C Bathincla vide 

our letter dated 26.07.2021 which 1s enclosed as 

Annexure -14. 

5. The facility is not • 

properly 

T he Concessionaire has submitted the Risk Assessment 

and Disaster Management Plan to PPCB on 07.09.2020 
and implementing the same at the project site. Proper 

training has been provided to all the employees in case 

of various emergencies and their management and we ll 

defined protocols at the site to handle any emergency 

situation. 

implementing the 

Risk Management 

and Disaster 

Management as wel.l 

as complying with 

the provisions of 
Solid Waste • 

Management Rules, 

2016 

Further, it IS submitted that the Concessionaire IS 

comply ing with the provisions of the Solid Waste 

Management Rules, 2016 and there is no vio lation from 

the Concessionaire. 

otwithstanding and w ithout prejudice to anything stated herein, this reply shall not be read, 

~ nderstood or amount to any admission, consent, concurrence, waiver, or agreement on the " , 
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INTEGRATED WASTE MANAGEMENT 

7. Concessionaire's part whatsoever unless written expressly in this reply. The Concessionaire 
also reserves its right to take appropriate steps as available in law and in contract, if so 
required. 

Thanking 

For and on behalf of 
J!TF Urban Waste Management (Bathinda) Limited 
Authorized Signatory 

Copy To: 

I . Envi ronment Engineer, Punjab Pollution Contro l Board. Regional Office, 1:3athi nda. 
2. The Commiss ioner, Municipal Corporation of Bathinda 

Regd. Office: A-1 , UPSIDC Industrial Area, Nandgaon Road, Kosi Kalan, Distt. Mothuro {U.P.) - 281403 
Tel No.: 05662-232426, 232001 -03; Fox No. : 05662-232577 

Plant Address : ITI Chowk, Manso .Road, B/ s Roshan Oil Mill, Near STP Plant, Bathindo, Punjab - 151001 
CIN: U90001 UP2011 PLC069571; E-mail Id: info@jindalecopolis.com 

Website : www.jindclecopolis.com 
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From: Rahul Saraswat
Sent: 22 May 2023 20:29
To: Amarjeet Kumar
Subject: FW: Reg. Bikramjit Singh Shergill vs. State of Punjab (OA No. 413 of 2021)

Regards, 
Rahul Saraswat 
Senior Associate 
Dispute Resolution 

S&A Law Offices 
S&A Tower, 3rd Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV  
Gurugram, Haryana-122015, India. www.sandalawoffices.com 
Tel: +91-124-4666400 ;Ext 2498;  Fax: +91-124-4666401 
Other Offices: New Delhi | Mumbai | Bengaluru 
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In a very rare case, our email filtering software may eliminate legitimate email from clients unnoticed. 
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those instructions. Thank you. Disclaimer. 

From: Manish Gopal Singh Lakhawat <Manish.g@sandalawoffices.com>  
Sent: Monday, May 22, 2023 8:28 PM 
To: 'cmcbathinda@gmail.com' <cmcbathinda@gmail.com> 
Cc: sunil.trehan@jindaljols.com; ramesh.chandra@jindaljols.com; Manoj K Singh <manoj@sandalawoffices.com>; 
Gunita Pahwa <gunita@sandalawoffices.com>; Rahul Saraswat <Rahul.s@sandalawoffices.com> 
Subject: Reg. Bikramjit Singh Shergill vs. State of Punjab (OA No. 413 of 2021) 

Dear Sir 

We are concerned for the Concessionaire, M/s JITF Urban Waste Management (Bathinda) Ltd. 

Please find below the google drive link containing the Reply dated 22.05.2022 filed on behalf of the Concessionaire 
before the Hon’ble NaƟonal Green Tribunal in the maƩer of Bikramjit Singh Shergull vs State of Punjab (OA No. 413 of 
2021). 

hƩps://drive.google.com/drive/folders/1bRsPd24NBKKbZk0IICjHEN5byE5mBczr?usp=sharing 
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We are also dispatching the copy of Reply by way of courier to your office.  
 
Regards, 
 
Manish Gopal Singh Lakhawat 
Partner 
Dispute Resolution 
 
 

 

S&A Law Offices 
S&A Tower, 3rd Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV  
Gurugram, Haryana-122015, India. www.sandalawoffices.com 
Tel: +91-124-4666400, Ext-2421; Fax: +91-124-4666401 
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